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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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LEGISLATIVE ASSEMBLY 
~. B6ti ,..". lB4I. 

The Assembly met ill the Assembly Chambe.r of the. Council House 
at Eleven of the Clpck; Mr. President (The Honourable Sit Abdur Rahim) 
in the Chair. ',,. , , .. 

STARRED QUESTIONS A~  ANSWERS. 

(a) ORAL ANSWERS. 

NON-PAY)(BNT I'OB RAf'IlJA'l'RA HOLIDA.Y BNJOYBDBY PIBCE EMPLOYEES 
OF THE GoVlDBNMBNT OF INDIA. PBEss. CALCUTTA. 

96 •• 111'. £mareDdra Bath Ohattopa4h,a,a: (8) Will the Labour Secre-
tary please state ",hether it is not a fact that the gaE"8tted holidays "('tu-
ally enjoyed can, at the option of the piece-worker of the Government of 
India Presses, be counted against any leave admissible to him a.nd, if 10, 
whether they are to be paid for? 

(b) Is it not a fact that the Government of India Press, Calcutta. ~  
~  closed on the 4th July, 1941 011 the ocoasion of the BathiatrA 

festival, observed as 1\ local holiday?, 
(C) Is it not a facL that the Government Resolution No. - ~  dated 

the 8th Septenlber, .1928, of the Govp.rnment, of .India, j<'inance Department, 
permits leave on average pay? 

(d) Is it not a fact that the piece employees of the GoverIlUltmt of III dill 
Press, Calcutta, applied to the Manager, Government of India Preaa, to 
the effect that leave actually enjoyed by them on 4th July, 1941, on the 
occ8sioll of the Ra,thjai,ra fegti,'al (ohserved as local holidllY), be counted 
against any leave admissible to them lUlder Government Resolution ~ . F. 
119R·1-28. dated the 8th September, .1928, but. t.he Mnnagpr of the <Wvern· 
ment uf India Press, Calcutta, rejected their prayer? 

(e) If the l'eplios to parts (a) to (d) be ill the affirlllative, will Govern-
ment be pleased to state the reasons for non-compliance with the Govern-
ment orders by the Manager, and what action they intend to take in ihis 
connection? If not, why not? 

Kr. B. C. PrIor: (n) Yes, ngainst lE'fiVP on average pay. 
(b) No. 
(c) 1'e". 
(d) Yes. 
(e) The Mannger complied with the Go.emment orders; Local holidays 

utually' p,njoyed en nnot be counted against leave 011 B'f'erage 'Pay like 
falEetted ~  

REVI810N OF S.U.ARY OF MONO-OA.8TEB8 IN G ~ OF ~ .  hIlMB8. 

I 91. "IIr.A.maNDdIa -d,h ~ - (a) WiD the T.abouT Bec-
~  et8t1e whethf'r'it ia not"I\"aet that, thelllt"rY of the type 

(4RlS) ~ 
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supplier is graded hou: Rs. - -.~ and that of thej.r;ono-caster Bs. 30-
1--85 in the Government of -lDdia Press, ,0eJ0uit&, 

(b) Is it not 8. fact that the work of Mono-casters requires both academi-
cal and technical qualifications? 

(c) Is it not a fact that the Mono-casters of the Government of India 
Presses, Calcutta and Delhi, die a premature deMh Qefore any peDliion is 
earned by them? . 

(d) Hthe reply to part (c) be ia:l. the affirmative, will Government be 
pleased to state the reason therefor? 

(e) If the reply to part (c) be in the ~  will Government be pleased 
to state: 

(1) the number and names of Mono-casters who retired in the :'8:1N 
1920 to 1941; 

(2) the length of their servicejand 
(3) the amount of pensionaliowed to them? 

(f) Is it not a fact that the salary of all employees in the Government 
.,f India Presses was revised in 1928, except that of Mono-Casters? 

(g) If the reply to parts (a), (b), (c) and (d) be in the affirmative, are 
Government prepared to consider the CBBe of Mono-casters and revise their 
salary alltO? If not, why not? 

Mr. B. O. Prior: (a) Yes. 
(b) No. 
(c) No. 
(d) Does not arise. 
(e) (1) Messrs. Hari Charan Das and Ajit Senapaty, Government of 

IndiB Press, Calcutta and Mr. ~  Ram, Government of India Press, 
New Delhi. -

(2) 16 years, 10 months and 17 dliYs; 
13 years, 11 months 8iIld 17 days; and 
6 years, 5 months and 21 days, respectively. 

(3) Mr. Hari Charan Das retired on an invulid pension of Bs. -~- . 
The other hvo were not governed by the pension rules. 

(f) No. 
(g) Does not ariRe. 

DELAY IN RBOBIVING OPINIONS ON THE RBOIPRO<lITY BILL. 
97. *JIr. GovlDd V. Deahmukh: Will t.he Honourable the Leader of 

the House please state: 
(a) if he is a'\1l are that the motion for circulation of "Reciprocity 

Bill" introdu08d by me was adopted on the 7th November, 
1941, by this House, that public opinion on thill Bill has not 
yet been received and that in the absence of it no motion 
referring the Bill to a Select Committee can be made; 

(b) if the non-receipt of public opinion on it W8B due to the fact that 
there WBS a sllori; paried.- for it between tb.f.tDaeOf the Iaat 
Session and the -holding of this· Budget 8elaion' if not - what 
... it due i;cI; , , 
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,{ e), if be tl aWa,re that there are only three day. in tWa Session 6ed 
~.  for non-08iCialBIU.;'' 

{d) if'it fa realised that IUob a short interval for 'getting opinion on 
Bills is Ii great handicap to the non-official Members intro-
ducing Bills; 

~ e) if the »,Viod' between the close of the Autumn Session and the 
. commencement of the Budget SessiQD win be extended by 

convening the Autumn Session earlier,'s&y about the Ifth 
September 'Of 1Ihe year; if not, the reaaonfor it; and 

(f) how he proposes t.o help the non-official "Members iii their work 
, of legislation under the circumstances detailed above? 

''!'he HOIlOurable Kr .•. S. Alley: (a) and (b). It is a fact that for 
'the reasons indicated h.y the Honourable Merribp-}o it wall impossible for 
,u further motion in regard to t'he 'Bill 'to which he refers to be made on 
,the 14th February. 

(c) Yes. 
(d) The curtaihuellt UOdel' ~  uwmgeml:l1lta oitha interval ~ 

.the Autumn and Budget Sessions und'Oubtedly inv'Olves a certain measure 
·'Of inconvenience but I do not feel that the Honourable Member haa any 
ground for complaint by reason ollly of his inability to make a further 
motion on the Bill to which he ~  00 the first pl'ivate Bill day of the 
.current Session. I understand that o}liniow:; 011 the Bill in question have 
been called for by the 1st March and there should be nothing to preclude 
the moving of a further motion with reference thereto on the second 
,private Bill day on the 24th March, 

(e) As the Honourable Meluber is Ii wurtl , the date for the commence-
:.ment of a Session is appointed by the Governor G ~ but the arrange-
.mente which have necessitated the discontinuance of the holding of 
St'ssions in Simla, taken in conjunction with climat.ic and other considera-
tions, will, I fear, 'preclude the convelling of the lIutumn Session at the 
time favoured by the Honour&ole Member; 

(f) I do not fel;ll that the circumstances ure Illolch as to require any 
action by me but. I would be giRd to consider Rny practicable measurel 
~  the Honourable Member may desire to suggest. 

Jrr. GoviDd V. Duhmllkh: With reference to the reply to part (e) of 
the question, may I know if 'Govemment will t.hink that the exodus to 
'Simla is not desimble under the ~ lind it cun be dispensed 
with 80 that the legisll\tion canl.Je effectively cllrl'ied through us.the Session 

. can be held eal'lier? 

The IlODourable Jrr ••• B. Alley: 'The Honourable Member hss raised 
a question which is really not relevant to the particular fluestioa he ·hos 
·put. He hu raised a question 'of polic,' which can be answered it.he 
-tables a question to that effect. . . 

NurSANOB OAUSBD TO TID VIOIRlTY BY THE Bus l>BPoT AT BA.BAKBAMBA., 
~.  DJIUII. . 

..... ~. . .. nUQ,.8ab1b, ,.,bacla': .{a) Wip ~ Honour-
~. Yeirilter for 'Eiiucation, ~ :and ~  ,pleale state what' action 

A2 
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hat'been taken on tht; representation submit1Jed by the baideDts of the-
Barakhamba area surrounding the Depot of the GwaUor and N:orthern India. 
Transport Company complaining about the inconvenience oaused to them 
by the noise and smoke emanating from the de.pot '\t all. hours of the day 
and night? . 

(b) Is the Honourable Member aware that the Coxpny's buses create· 
s great alnount of noise and smoke and are started. ~  t.hrough-
out the day and night? 

(c) Is the Honourable Member aware that the nuisance referred to. 
in part (b) above is affecting the health and. comIorts of the residents of the 
ioeality who caDonOt have sufficient rest and sleep in conaequence? 

(d) Is the Honourable Member prepared to take immediate steps either 
to remove the depot and the workshop from the present locality or tllke 
IOteps to remove the cause of the annoyance at an early. date? 

The Honourable JIr. x. B. Barker: (a) Instructions have been issued 
to the company, through municipal notices and executiveI.Y, to avoid 
night work in the depot ~  far ItS possible and the General Munuger of 
the company has informed the New De)hi Municiilal Committee in a recent 
It-tter that the only work which is nC'w done after 11 P.M. is the refuelling 
of tanks for about an hour. 

(b) and (c). There has been no complaint of Ilmoke but noise causedi 
by night work in the dep'>t has ~- bef'll 11' cuuse of. inconvenipncP' 
to persons living near by. 

(d) Reference is invited to the reply to part. (8). 'fhe pl'Ment state 
ot: affairs is largely the result of war conditions; the company is unable' 
to acquire new vehicles lind to keep it.s fleet, whieh is worKed to capucity, 
in working order, repairs have to be executed' to some extent in "off" hours. 
RE:moval elsewhere of the company's depot is not practicable ~ the· 
war_ 

WATER SUPPLY PRoBLEM AT AnlBR. 

t99. *Dr. Bil' Zlaadd1DAhmed: (a) Will the Honourable Secretar,\' for 
Lnhollr he plPRsed t.o Rtat.e whether it.;s a. fROt that Mr. Griffin, Sllperint;end-
ing Engineer. Henlth and ServicBR, New Delhi. presented a report to 
Government that two Belts could be constructed in the vioinity of Ajmer 
which would give 20,000 gallons of water per hour? -

(b) Did Government carry out any experlinent and what· was the result? 

(c) If the experiment waR a fuilure, will Government be pleased to state 
what other alternative is proposed for the supply of drinking water for' 
Ajmel' and when will the water supply at Ajmer be available? 

'!'he HOIloarable lD'. X. B. Barker: Presumablv the Honourable Mem-
tier refel'S to 'tube wells' and nof 't.wo ~  in part (0) of the question. 
Th€' information has been called for and" reply will he furnished to the 
HOllse when it is receivecl. 

ORDINANOl!lS ISSUlIID BT T:!n GoVlllBNOR GENlIIRAL. 

~.  -•. Lalclwld •• ft1rI1: (a) WilT -the Honourable the Law Mem-
her hp pleased to state how many OrcJihancea the Vteeroy and Governor-

t Answer to thi8 queetlon laid on the table, the queetloner being abient. 
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lGeneral of India taB issued under the Defence of India Rules, or 'the- DefElli.ce 
.of India Act, since that Act came into force and what subjects they 
l?ertainedto? 

(b) How maq.y Ordinances has the Viceroy and Governor General of 
India issued under the Government of India Act since 1985, and what 
subjects did ~  

(c) What w.asthc immediate urgency for each of the Or.dinances men-
tioned in parts (a) and ,(b)? 

(d) Were any oft-hEl Ordinances mentioned in parts (a) snd (b) brought, 
.at any time, before t.hc Hous6l> of the Central Legislature for their sugges-
tions or confirmation of the subjec:;ts to which they related? 

The Honourable Sir SultaD Ahmed: (a) None. 'rile Governor UtlueraJ 
,dt'rives no power to il;sue Ordinances from the Defence of India Act or 
.Rules. 

(h) and (c.:). The (.iow:nwl' Genel'ul mude three Ordinll.nC6a under 
~  72 of the Old Act in 1\105 and he has Dlade 4li Ordinances under 

the I;umc se(;t.ion 8l:i l:iet out in the Xinth Schedule to the ,New Act from 
the ::!6th August, HlDU, to date. I ClI.nnot II.ttempt to specify the subject 
matter or the w.1llll,cliate o(;cnsion for the issue of each Ordinance within 
the 1:;(;OlltJ of a reply .to a question and 1 lllUst refer the HunoUlable 
,1\1 ellJber to the text of the Ordinances of wbiclI uopies are in the J ... ibrary. 

(d) Hefore the ttllllpOrll.l)' removal by sub-section (3) of seotion 1 of 
the Indill and Burma (.Emergency Provisiont;) Act, 194U, of the lillliw..tion 
of the uUl'atioll of Ordillllllces to six months, any Ordinalloe for the pro-
vlsiom; of whielJ II longer duratioll was required had necessarily to be 
.repluoed by an Act of the Legislature and seven of the 12 Ordinances 
made before the commencement of j,he Act in question were 80 replaced. 
A Bill for the continuation of the provisions of the Coffee Market ExpaD-
ilionOrdw8J1l:e, H140, to which a temporll.ry duration was assigned, has 
.recently heen pllssed by the two ChAmbers. 

Kr. N. K • .Joshi: May 1 ask whether the GoverllDlent of ludia will 
print, and publish all these Ordinll.nces and Rules in a LJook forlll ~ the 
.conVEnience of the Members ns welJ as of the public? . 

The HOilourable Sir Sultan Ahmed: We w ill certainly consider this 
.suggestion. 

Mr. LalchaDd •• valla!: May I know if the Viceroy or the Guvernment 
of India have not been issuiug Ordinances under the Defence of India 
Act"! Can the Provincial Governments also issue such Ordinances? 

The .lIGDGural*Str BDI_ ~ N  Ordinance oaD be rublisbed 
.under the Defenoe of Illdia Act or }(ules by an.Y ~. 

Mr. LalchaDd .&Vall&l: Then who issues these ~  uJ:tder the ~ ~ 
U India Act2', .,. ;" ., , . .,: 

, !'he·..,.urable .., .11$ua Ahmed: The Central Government as well 
... the Pro1TiDeial G ~ . 



~. 

Mr. x.Johpd Bavalra1: That ia Jxactly what 1 am, asking. When the 
~.  Government issues these 'Ordinances, are they ..•. 

The Honourable Sir Sultan Ahmed: The Central Government does not 
issue the (Jrdinances. The (Jovp.rnol' Gencrul' alone has the pC'wer to' 
iseue thelll. • :..: 

Mr. Lalohiad JI'.val.ral: Thtlrefore. 1 ask that if the Ortiimlllccl; are· 
Lt'ing issued so ~  during the tillie of tht.· war 11)1f'11 they are ~ R . 

can ;VOII not Rec that such OrdilUlll('cS come heforp the House beforE' thf'Y 
are i.sued? \. 

The Honourable Sir Sultan Ahmed: Ko. 

Mr. LalohaDd Bavalra1: Wh) not? 

The Honourablt' Sir Sultan Ahmed: The E ~ .  Act hal! gi vell tlw 
power to the Governor General to issue such Urdinunces without allY 

~ . 

lb. LalchaDd Bavalr&i: But that is supposed to be done l;ubject to-
~ consent of this House? 

The Honourable Sir Sultan Ahmed: No. 

Kr. Lalchand Jl'avalrai: 1 kuow that there ill u power to iSlOue an. 
Ordinunce without bringing it hefore this House alld I am objecting to 
thift power. WiII the Honourable ;\h·mber see that that is not done in the 
future ? 

The JlOnourable Sir Sultan Ahmed: The objection may be there. The. 
logical effect of the remuval of the limit of duration of the Ordinance 
under the new lndia and Burllla Act is that no attempt should be madl} 
to en8ctise IUl Ordinance. Apart from that, there is no practical advant· 
age. Supposing IIll Ordinallce W ~ brought before the How;!e for onactisa·· 
tion the House will either accept it or reject it. If it accepts it,. there' 
is no point in bringing it.; it it rejects it. then the. Ordinance will remain 
in force. 

Mr. OovIDd V. Duhmuth: Will the Government (!onsider the advis· 
ability of publishing in vernacular ill different provinces some of the' 
Ordinances such 8S i,hose which deftl ~  crime and other similar matters 
so that the public in genern[ ~  knm\' tbeir contents? 

The Honourable Sir Sultan Ahmed: We will consider the suggest,ion. 

REPRESDTATION OF INDIA IN TIlE PAOII'IC WAR CotJ1iClL. LoNDON. 

101. -Ill. CJovbld V. DlIShmukh: Will the Honourable the Leader of the· 
Honse please state if ~ steps were t.Ueh by.the G ~  to. 
secure representation for India on the Pacific Wez Counoil er.abU,hed in-
London? If 80. has India got it? If not. why not? 

The J[oDourable 111' ••• S. Aney: I invite the Honourable Membel·· .. 
attention to the following communique issued on the 12th February; 
• ~ ~ Maj.,,'. Govel'DJllMlt M'e anxioW iw,. I,""a iho.N be' .fc,rclt.itJth. ~ .. 

opport.unity ap the Dominions of ~ repl'8llented lit u.. WID' -Cabinet lI1let on it_ 
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Pacific W&l' Council' fOl' the pUI'POIeS of the formulation and tiirectJon o.i l PGUoY ~  
the prosecution of the war, They have accordingly invited thEi Governmeni ol'lndla 
to alTaDge for Inch repr_ntation if they 80 "ire." " ,; 

lfr. GoviD4 V. Ittlhmukh: May I know if, on this Pacific War 
Council, America and China are represented? 

The Konoumble irr. II. S. Aney: I do not know exactly whether they 
afC represented or not, My source of information is just the same as the 
HonoHrnble Member may have, vi." the reports in the newspapers. 

Mr. Govilld V. Dtabmukh: Is the Honourable Member in the know of 
the functiolls of the Pacific Wur Council? 

The Honourable Mr. II. S. Aney: The functions are broadly indicated 
here in the communique, which is the ~  and the direction of 
the polic.\ fur the prosecution of the war. 

1Ir. Govtnd. V. Dubmukh: May 1 kuow if the Government have taken 
early steps to represent this Government on the Pacific War Council? , 

Tile Honourable Kr ... S. !Alley: The whole question is under the con.' 
lideration of the Government of India. 

1Ir. N. II. JOIbi: May 1 ask whether the Government of India have 
accepted the im'itution? If so, whom are they going to send to deputise 
for them:' 

The Honourable Kr. II. S . .Alley: I am not in a position to make any 
reply to it, 

JIr. It. O. Neogy: May t draw Lhe Honourable Member's attention to 
the point in the question which seems to have been ~  "If any 
s.eps were taken by the Government of Itrdia to secure repreaent'tlt'ion for 
India on the Pacific War Council established in London"? We very much 
Bp'preciat,e His Majesty's GGvernment's anxiety that has led to this parti-
cular decision, but was that anxiety caused in Bny way by any representa· 
tion which the Government of India made to His Majesty's Government? 

The Honourable 1Ir .•. S. Aney: I have already repeatedly stated in 
thib House that any matter which is the llubjeot of communication between 
the Government of India and His Majesty's Government is never diacloaed 
iJil this House on grounds of publio policy. 

Kr. It. O. K8OD: I merely drew the attention of the Honourable 
Member to the question itself. 

fte amoar.bIe JIr. •• S. .AD.,: The, qU8IItion itaelf refers to the 
subject matt.er, and 80 it cannot he disclosed. 

TID: RAILWAY BUDGET-LIST ~ ~A W ~. '.'M 
SECOND S7'AOB. 

ID • .., ... ,. (The Honourable Sir Abdur Bahim): B .... the Hbuae 
prooeeds wfth the Demands for Grants in l'eIpeet; ~ the RaDlI's:v Budget, 
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IV,. President.] 
the Chair would like to inform Honourabltl Members that liD arrang8lll8nt 
has been arrived at among the various Parties \)f the House 88 regards 
the time which should be allotted to each Parly and the order ;n which 
the cut motions relating to these DemandswiU be taken up in the Assem-
bJy. According to that arrangement, the U ~ Nationalists have 
been allotted time up to the Lunch interval today, and the following 
cut motions will be moved by them: 

Cut motions Nos. 1, 3, 18, 87 and 49 on the Final List. 

The Independents who have been allotted time from 2-3U P.lI: to 4 P.M. 
today will move cut motions No. 1 on the Late List Imd ~ .  ~ on the 
:Final Litlt. 

'fhe Unattached Members, who have beclI given tUlle frolll 4 P.M. to 
5 P.M. today, will move cut motion No. 10 Oll the Final List. 

On Thursday. the 26th February. the EUl'o}lean Group will <>ccupy the 
time of the House till 1 P.M., and during this time they will move cut. 
motions Nos. 50 and 51 OIl the :Final List. They wijl be'· followed by the 
Muslim League who have been lillotted time from 1 P.M. to 1-15 P.M. 
and from 2-30 P.M. to. 5 P.M., and ~  will move cut motions Nos. 41, 
52 and 55 on the Final List and No. :.l on Lut\! List. 

As regards the time limit for speeches, the usual practice hall been for 
the Mover of the cut motion to takt· 15 miuutes and the other speakel'R 
also to take 15 minutes alld the Government. Member replying will have 
20 minutes. I suppose t.his will suit Honourahle Members. 

KonOUlable Xembers: Yes, yes. 

PlDd1t tr&klbmt KaDta Malva ~ .  Division: Non-Muhammadan 
Rural): Has the Mover got the right of repi,\' '! 

Mr. President (The Honourable Sir Abdur Rllhim): The MoveI' of an 
amendluent has no right of roply. . 

DEMAND No. I-RAILWAY BOARD, 

Til, Honourable Sir Andrew O1ow (Member for ~  and Communi-
.cations) : Sir, I move' . 
"That U Bum not tlxceeding RB. 11,96,000 be granted 'to the Governor GeDeral in 

Council to ,Iefray the charges which will come in course of payment during the year 
eDding the 3ht day of March, J.943, in relpect of t.he 'Railway Board'." 

Mr. PnIIdent (The Honourable Sir Abdm Hahim): M.otion moved: 

"That a IWIl not. exeaeding B.a. '11,96,Il10 be ~ toth.. Oovernor6elllind iD 
.council to defI'By the cbal'gfoS whicl will com. in COIlr .. of payml!Dt durin, tit. y6ar 
.eDding the 31st day of March, 1943, iD rupect. of the 'RailwB,. Board'." 

ExrllllHive Ul!tet; o.f Farel! and Preig1ttB, 

Mr. lamDtd .. X. Xellta (Bombay Central Division: Non-Muhblllmlldan 
:Rural): Sir. I move: . .'. . .• 
"'11lat the ftaaiail ODder h head "lraUfrnY Botird" 'I.e reduced \ijI:YU.l00:;(]li 
, .  . ,  ! ; :' ~ :  '  . " ,,'''-. ~ - :  . I' " '1 '. ~. t l ... · 
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Sir, my tale is long, but my ~  short. ~  .Si&',; tW. the 
. rates of Railway fares and freights in this country have always· been very 
high, . that they have been made heavier in the last six yeaI'l •. that the 
proposed further increase is ~  unjustifiable and the economical .~. 
ing of the railways demand that these rates should be .reduced. A c,l&im 
has been made on behalf of the Railway Bolard WhlCh ~ somettmell 
found an echo in the report. of some Committee that the Indlan rates Bnd 
fares are the lowest in the world. I beg tv demur. They are low. v., 
low in terms of aunas aud pies, but tho real test whether a railway rate 
is higher or lower ir:; not, thl3 nominal figure of travelling charges per mile. 
hut what proportion tltllt rllte bears· to the day's income of the 
man who travels a mile. That is the only reul test. If in E~  the 
income of the people is ten or 2(1 times higher than the averllge income 
. of the man in this Cl)untrv lind if t,he Uailway rllte is four times hij:tMPr, 
it still means that the ~ in England per mile if! one-fifth of the rato 
in this country. That is the real ~ . The Ilverage Bnnilal income in 
this count" is no more than Ii!';. 6{l which meRns leSt! t.han three 'aII11&S 
8 da,\'. On" the other hand the ~  inClomf' in E ~  is ~  t,imes 
higher Rnd :vet the RRilwHY rate is lower in ~ . that is u penny 
a mile. Therefore. the oompArisoll ill not, between three pies and 12 pies 
or nine ~  hut what share of the income of the ~  is required to 
carry him R mile. From thAt 'point. of view. T Rubmit that the rAilwnv 
rates in this country nre t,he· ~ . Apart from that. absolutely also 
they are very high. 'rhey have heen rAised suhstRntiall,v during the last 
five :veal'S beginning from ~ R . We lire threRtened with ~  jnr.reftge 
which T mRintRin ill nhRoll1f;ely unjustifiable. 

~  Sir, why do I say that the railwllY rates ill this country are 
absolutely the ~ 1 lOay so ~ they are ill excess of whut they 
should be l'egarJ having had to the cost of trunsport in a country. What. 
is the cost of transport in this countryjl According to the Acworth Com· 
mittee and according to all reasonable t.ests, ~  IIcales of rates and fares 
must be fixed in order that railwn.\'s can meet their working expenses, 
interest 011 their debt, depreciatioll 01 the wastage of assets and a small 
margin of profit for eventuality. If the railway rates in any country Bsked 
from the public HlIything by way of rates· and fares which are beyond 
working expenses, interest charges. depreciat,ion and a small margin of 
profit for eventualities. th0!!c rates nre heavy .. And I submit, Sir, that 
in India the railway ~  and the trader are subjected to a much 
heavier imposition t,han these factors of ~ expt'nlles require: And 
that is why the rates in India tend to he the highest 'p08lrible r'atetl beyond 
the 08pacity of the people to bear. This is proved by the return OD' rail· 
ways which 'we have got during the lspt few years. You win find. Sir. 
that the average rate of interest which the railways pa:v is IIOmewhere 
between Sf Mld 4 per cent,-sometlmefl s little higher and sometimell a 
little lower,-And WE' are E'Rming About seven per ee>nt. And this in lIpite 
,of the fact that the railwftYR Are subjected not orilv to ~  claitm 
but to illegitimate ~  81110. Why are the rate. exce".iVe and why 
~  ~ .b.E' reduoed? BeCAUse the J;8i]wa:vtIJ in tbili cOt,lntr:v are 8ub. 
Jected. to legitimate ~ weH AS iUegitimate,. claims. There aN quiilea bOlt 
·of alaJlm of· R parstIJitieal ebRI'ftet.er Rnd It· i8 theee ~ .  .  .  . 

.,.. ~.  84'1., am.., ... {Finaace Member) :·.Am I a. 
4Oh.,f ~  : , 
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1Ir • .T .. nldu .. Mehta: I shall give a description of those who are-
parasites and if the cap fits the Honourable Member he can put it on .. 
But I certainly say that a large part of claimants on railway revenue are' 
parasites and nothing more. First of all, comes the monopoly of the· 
Britiahers on very heavy salaries and even heavier privileges. I do not. 
want to go into all that ill detail because, as I told you, my tale is long; 
and m:v time is short. But I say that the first parasites are the Britishers, 
who take away more than half or even more in big posts which carry heavy 
privileges. The other parasites are the strategic railways which take awa;v 
two crores generally although this year they do not. And ,the third 
pllrusitical fllctor is that Hailways have to pay for ecclesiastical expellFles .. 
What that total burden it< I do not exactly know; I should like Government 
to tell me t,haL But I estimate these three parasitical claims at ~ 
crores. But these are not the only 'Parssitical claimants; there are others 
also which I shall describe briefly. They are, first, the 'Sub-monopoly of· 
my Honourable friend, Sir Henry Gidney; and secondly, the commu .. 
naliB8tion of services without regard to merit. These are the second set 
of parasites who take away between themselves I do not know what. But 
they must be taking away a )arge part of the efficiency of the ~ 
because the appointments are not on merit but on political nepotism. But 
these two, while they are heavy and illegitimate. there is a third clllSs 
of parllsites. They .!Are eight in number. They are financial parasites; 
and now I request the Honourable the Finance Member to Bee whethel:' 
he comes within the description. First of all, we pay every year about 
one crore of ru!'ees 8S the loss of our legitimat.e share in their 'Pronts. 
Tilt' worked Iilll';; paJ us 40 per cent. of the working expenses while our own 
admitted working expenses are sometimes 68 per cent; they do not pay 
their way Bnd they are a ~  on the ~  revenue. In my opinion, 
ordinarily, the,)" take aWBJ' one crore of rupees a ~  Then come the 
gUlU'lmteed interest on railways and losses on other ~ . Those losses 
on one railway have to be paid by a traveller on another. The Assam 

,Bengal Railway, the Burma Railways before 1936·37, the Bengal Nagpur 
Railway, and many other railwa:\'s are a burden or have been a burden on 
the railw(lY tnrveller on other lines t.o the extent of t.hree crores or four 
crores a year. 

The Honourable Slr Andrew Olow: Where is that to be met from,) 

JIr. lamaMlu X. Xtha: You increase there where the rlite is lowtlr. 
why on the Bombay, Baroda and Central India Railway, which ill earning' 
eight or nine per cent? But I maintain that this cost was nearly three 
or four crorea of ruopees a Jear. Then the depreciation charge is heavier; 
according to me, by four c;rores of rupees. 'fhen the charging to revenue· 
ezpenles on capital works, which were only increased in t,he yur before 
last by SO llttkhs a year; the total charge in that respect musll·,be some-
where within 50 lakhs a "ear. The loss on dismantled railways is noll 
made good to revenue but" is charged to revenue. Then the payment of' 
interest .during construction for the last 50 or 60 years also carries a tale· 
of 50 lakhs of rupees a year. Then the manipulation of accounts, .. on 
pap 6 of the ~  on . ~ ~~  of 1,929-80", ~ ~~ ~  
the garb of some aa)uiltment of ~ ~  likhs ·of· U ~. nery ;ear-
are taken away from revenue without jU8tiflcnt.ion. Tn ~ wByS',I!Iir; 



TU HAlLWAY U~GE - - . OJ' .DEMANDS 

these thrtle sets of parasitical claimsllts, which have no ~  QlaimB 
on Ii commercial undertaking like the railways, take away, In my humble 
()Ipinion, not less than ten crores of rupees 1:1. year, besides ~  we pay, 
to railway reserves and to Government. The Govemment claIm I acoept. 
So long as you pay one per cent on the capital at charge I would not 
object; aU further claims in my opinion are extravagant. The general 
revenues are our tevenue as ~  and they must be ~  tt> 
!:lome extent, although I do not believe in a tax on transport 8tt all. :aut 
this is lloL c,·ell a tax; olle per cent. is a legitinlate payment, whatever-
else you get is extravagant. 1 lUll prepared to go into a committee on 
this if my figures are not accepted, .  . .. 

Xr. President (The HOllourable Sir Abdur ltahim): The ~ 

.Mel1lher llws two miuutes 111 ore. 

Kr. Jamnadas X. Jlehta: Very well, Sir. I will allow legitimate claims< 
like workillg ~  interest, depreciation and marginul profit. ~ 

these illegitimate c1ailflunts who ure no factor in a conimercial undertaking; 
as tIle Ac',-ortll Conullittee suys, are fattening on the traveller and the. 
trader. if u private husine8S man by such ~ and uneconomiC" 
methods goet; out of business, he is the sufferer and his rivals will get 
the custom. Hut here this is a monopolist concern; the public have no-
ol,lwl" plnee to go tD. und still these parasites take away, I maintain, not 
less than I:! crorel-i of Tupeet! a year between them. And are you surprised 
that the third class compartments are overcrowded? Are you surprised 
that you cunnot get 12 lakhs a year for the comfort and convenience of 
the third ~ pn!;!;enger? Are you surprised that the worker haR got a 
constant grieynnce about wages? If you want to remove these, if you 
want to run the railways as a commercial proposition, if you do not want, 
to reduce thiB llfltiollul transport service and public utility concern into 
the greatest profiteering concern. yon must reduce first of all these 
iIlcgitimntr· daimants. nnr1 then thE'sE' rates nno fares w.ill logically ann 

~  go down. 

Between 1936 and 1937 you have increased the railway income by 
increasing the rat,es by ten croret!. How can the poor traveller bear aU. 
these enormous burdens of other people? How can a, poor country· like 
this pay for an these illegitimate claimants and parasites? How can they 
pay f?r the unsound financial adjustments which have no bearing on the. 

~  .of working expenses of the railways? On all these grol,lnds, ~  

I ~ that the rates and fares in this country are absolutely beyond· 
the. ct!lpaClty of the people to bear, that they Ilre not worthy· of L\ sound· 
bUSIness ~  nor of a public utilit.y concern, nor of a uatiOlUll trans. 
P?rt service; and, therefore, it ill proposed that they should be reduced .. 
SIr, I move. . 

"Mr. Ptelldent (The Honourable Sir Abdur Rahim): Cut motion movecl: 

, "That the demand under the head 'Railway Beard' be reduced by k 100." 

. ~. ~  •• yaltal (Sind: N - ~ ~  . U~  ,$ir;, 'the-
~ of ~  and fares IS ;l! question which has. agitated. tbe whole 0( 

In.dia. Wlthout . ~  much ,tune, . ~ .v tllat the U ~  for 
~ ~.  ~ ntea lbid.f!1reR-would ~  anSe. if the Honourable M8mbe.. 
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[Mr. Lalchand NavalraL] 
briDgs out Il deficit Budget. Hitherto, whenever these rates and fares have 
been raieed, it is mostly on account 6f deficit in the Budget. What do 
we find now? We find that this time the reason is given that they are 
going to ralSe the rates and fares for discouraging people to travel: But 
the point arises is there any neceisity for it when the Budget dH,closes 
such a huge surplus? At this time of emergency no one can doubt. that 
Itn effort Ehould be made in respect of war purposes. There is no doubt 
thnt. any help given Itt this time would be legitimate, but it will be morf' 
legitimate if the purpose be to see that war does noi come to ~  and not 
that Railway locomotives, railway wagons, railway tracks, should be sent 
away' overseas and nothing shouid be done for the safety of India. War 
is already near the ~ of India :l.Ud hitherto a short-sighted policy 

~ beun followed. We had been erving hoarse that India is short of 
locomotives, yet not,hing was done in th0se days. Locomotives were 
imported from outside which were not working properly and were getting 
disabled. Even those disabled locomotives seem to have h6en sent 
overseas, wagons and tracks have also heen removed. Seyeral lines 
have been dismantled. 

Now, Sir, t.he Honourable Member RaYs t.hat the surplus Bhould go to 
the ,.;en('ra! revenues. I say that was again a short-sighted policy. He 
should Lave waited at least to keep as much reserve as was lleeessary to 
recoi.ll>ll'uet railway working during the war whieh would help the people 
in tra\'elling and moving their goods. That has not been done. That lk 
tho firHt detect that one can find.. 'rhe Honourable Member could have 
waited because he himself sa'ys that the present position is that II. 
l!JoruTrJrimn is in force in resped of past debts to the Depreciation Fund 
and t) general revenues. May I know whether by giving this contribu-
tion to the general revenues we will be saved from the taxes which the 
Honourable the Finance Member may put upon the country? He IB 
ucoustomcd to do that and we do not see how under the pretext that more 
money is needed for the war, he may not put any further taxes. Now, 
t.he Honourable Member hall suid that the bulk of the increu,,,,d revenue 
wouH gn. under the present ~ . to the tax-payers and thuB 
permit them to be relieved in other directions. He has not described 
those direotions. He perhaps thought t,hat there will he no taxes on the 
general revenue side, but where is the guarantee? Has he taken any 
guaranlee? He should have told us that he has lZot a guarantee bv which 
the country is going to benefit. However, if the travelling public is 
further taxed, and, therefore, giving away all the surpluB to the genf'lral 
re' 6nUfl:; was absolutely wrong. o.s I.hat would leave nothing to put the 
Railways in order or at least to provide the minimum facilities and ameni-
ties for the travelling public. I, therefore, say' that the stlrplul> should 
be reser,'ed for this purpose. 

"1'hen, Bir, the ('ther reason that is as:.igned is "that the demand of 
passenger traffic has already ~  a level which we have been UI_ble 
to meet find so far from being able to increase our C8P8Clt.V bere, we may 
havd tomnke a subsfantial diminution almost at once". Now this II 
another threat. I see today that there is ~ ~  thrown out. by a 
Notification of the North Western Railway to theeltect that the. Return 
'l'ickets to II certain extent are also being .done away with. Why should 
the p)lblicbeput toO an these difficulties and ~  The buther 
reason given 111 thai the traffic will decrea;ia hv this imposition 'of extra 
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rate,. In these days when :people are moyms, .. ~ for. ~  or ~ . 
unnecessary purposes, but on account of pamc of the warbemg at theIr· 
door, no impediment in travel should be introduoed by .the Honourable, 
Member. Is he going to tell them "Go away anywhere" where they 
cannot go? Is that the business of the Railways to say? Sir, it is because· 
of Railways that we have been deprived of other methods of transport. 
Take the motor cars, for instance. The Railways had been 
discouraging them in the beginning because there was a rivalry 
between the two. Then the road traffic was impeded. And 
now on [lccount of the rationing of petrol, transport by m.otora 
and buses has almost corne to a standstill. 'fherefore, that way 
ot transport is also gone. Then, take the question of bullock cart •• 
Formerl,v, we used to have bullock carts but they have also been dililcour .. 
aged on Rccount of Railway tmntlport Bnd" mntor tranRpOrt.· Now. where 
are !'u(1\cient bulloek carts and in what direction haa the Railway helped: 
those people to increllse that method of transport. ~ 

Then, again, thfl Honourable Me1l1her Rays: 

"PaBlIflnger fareB on these Railway8 are lubetantially below the level prevailing·· 
on the other State managed lines and there iB lID sufficient. grouud for continuing to.. 
give pal!llengen on those Railways ral'til'ulnrly cheap rates." 

J 11 t he first place, are the present railway rates cheap? It h... been. 
shown several times that rates have been raised from tilOe to time. Even 
~ third class passenger rutes have been raised. During the prevloWl. 

war time, the fare was Ii pies per mile; it was then raised to two pies. 
and then tll ~ pies, and then ~  to three pies. When the surcbfll1(e. 
wus imposed it came to 31 pies, Slid now they are going to raise it to 8i 
pies per mile. Have they over decrea!;ed i.t? No. rrhey will not do it ami. 
yet tIlE'," I'll)" that it is ~  ~  and that is their justification. It has. 
been f,uggested that in ('omparison with other railwa.vlI it is cheap here. 
No rPIIBon hall heen given why it is 80. I flsk why was so muchdis"arity 
nl10wed here uul{·s8 it was very necesl<lary? To me it appears that tbere 
ore two r('1l80nS for rates being heavier there. Those ~ maybe short, 
lines, 1:1' th .. 'pllssengerl' might be few nlld, therefore, they may not feel I 
higher rate!'.. But hort' t.hen- are hig line", Rnd if you put high rates they 
lire a ;)lJrden on the people. The freight ratel'; are also high; there is. 
!-'r('at npl!fflflit .... for goods to be movi'!d. as ~  are now lying in heapa 
at F<tatin,ls nnd the railwa,v il'l unable to move them. If parcels move· 
freely it will relieve the movement of goods somewhat-. But even on the. 
parcel rate!l 1m extra two BnnBR rate in the rupee is going to be imposed' 
ar.d thi", "m certainly handicap their movement and people will not be abie 
to send anything. There has been a definite and considered opinion of 
seveml chnmhers of merchant" on this point; and I flnd the Indian ~-. 
ehantc; AE ~  of Karaehi have said: 

"It iR l'ath"r lurpriaing that with 11Ich & hpavy aurpl_ ehe Railway 1I1IIIlbel'· 
Ihowd have thought fit to incr_ fal'flll ucl freigbtel illlUdy the ftrions OGDONIiona •. 
that wereo enjoyed· by !-he ~  ~  been or are beidg withc.lrawn aDd altho .... ' 011 
lower clulII!II only i pIe per mde II plOpoeed to be enliaacecl. the extra 1narcleJi ',"U 
be keeDly felt bv the poor and middle CM people whole JIIInhuin, power i! ..... ~  
reduced by riailig price,. . . . ." 

; 

. 111'. PrHId_' (The Honourable Sir Aba_ :a .... ),f fte 1I01l0dra111e. 
Member'!! time ii 'Up. . 



l25TB FBB. 1942 

. liz. 'i;rJchand Bavalrai: I. shall just finish,' SiJo 

, Mr. President (The Honourable Sir Abdur Rahim): No, no .. The Hoo-
,,ourable Member must finish now. 

Mr. Lalch&Dd Bavalrai: A similar opmlon has been given by the 
... Buyers Ilnd Shippers Cha.mber of Karachi. 

IIr. K. O. BeOU (Dacca Division: Non·Muhammadan Hural): Sir, I 
·'Shall be very brie1 in lIly ~ . When the l'atl:s und Jreights were 
enhanced on the last occasion, the action was justified on the ground 
~  the railways were passing through daJ's of adversity. Now that a 
. phenomenal prosperity characterises the railway finances, the Hon· 

ourahle Menlber, in charge justifie& the retention of the high rates on the 
ground .. of prosperity. The purport of his reply to the. general debate on 
thitl point was t-lUit it is right k take advantage of the present prosperity 
in llmintuming the high rates: I think that was more 01' less the purport 
,of what he said. Now, when it is adverllity, that is t.he justification for 
the ~  of rates; wh('n it is prosperit.y, that it is the just.ifieation for 
the mnintpnanct'. of those high rttte!'l. But when my Honourablp friend 
talkll of prosperity, does he mean that the so·called prosperity of the Uail· 
'way Depurtment is reflected by t,he general prosperity of t,he people at 
large, is it reflected by any general prcJspe!'Ity of trade and indust.rilll; of 
the ~  I 1 expect my Honourable friend will repl.)' to thi:-; point 
ar.d tr.,· to justify the maintemmce of this policy in view (If the adual 

,stato of alTairs in tha country. 

I fhould have very much liked my Honourable friend to tell us some-
tLinj( nbout the policy that may be followed in the present day in regard 
to such n,atters in those countries where the system of State ownership 

,.and State management obtains. I have not got tIny materia.ls at ~  
dispo,ial to enable me to make a comparative study so 8S to find out how 

(far the Folicy followed by the Railwuy Department in India in t.his matter 
'hUR any purallel elsewhpre in the world. But I have in ~  hand It book 
which throw!> some amount of light on this question, not 118 l'egarc1;1 what 

.happens in the other countries of the world, but what is actually happel!-
.ing in a particular spot in India itself which is not under the GOYermmmt 
of His Mlljesty. I have in my hand the latest odministrat.ion report of 
His }'!xa!1-c-d ~  Government, lor t,he year ~ 6th October, 1939, 

'()orrespollding to the year 1848 Faali. His Exalted HIghness the ~  's 
Raihl'll,v was ~  with reduced earnings; and what is the action they 

·toole in tllat matter? Steps have already been tliken, the Report. says, 
.~ reduce the railway rates, because they ascribed this reduction in earnings 
to the fl1i!ure of cp.M,ain import.ant crops in His Exalted Highness' domi-
nions; £l,lld it further goes on to sny: 

.. A number of reduoed rates have been 'luoted to enable free movement of edible 
. grains from one .centre to another within the dominionL Similar concealioDl baV4\ 
:'b-n. Idven. to ot.her "'"cultural product.l with a view to incrl'ue local CODlllmptioD 
for IDduat.rlu and otbet' purpoaee aIld to iDcreue upon.." 

I "er:v much hope that my Honourable friend win take a leaf out of 
·«·IN; _k I)f His P..mlted Highness' Government in this matter and judge 
. whetber t,he pollcy he bas been followinJl is the right polioy.. .' ' ... 
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JIr. I. K. 1'. Kaplr (Government of India: Nominated Official): Sir my 

HOnOU1'abie friend, Mr. Jamnadas Mehta, linked. so far 68 I could see. J ltes 
;and freights with the average income of the inhabitants of this country and 
reame to the oonclusion, in consequenoe. that the rates and fares were un· 
·duly high. He actually quoted. I think, the average income .of the man 
'in Great Britain. Why he selected that I do not - ~  ~ 
·the'Terage inoome of Great Britain is the ~ . .But he ~  nO.t ~  
"it but I have here the results of an analysIs made an AmerlCa.-It lY ta'ue 
"it' was made some years ago,-but there ~ not, so far as India is concerned, 
1\ great difference in the rates charged in the year z:eferred to here, as I 
hope to show later. I propose to take a different comparison ~ will 
·quote China. China is a large country with a very large population as 
lndia, and the lrVerage receipts per ton mile in China calculating in centoS 
was 3 'OS, whilst in India it waR '832. China, it is true, has 0. much 
shorter haul, only 88'34 miles as against 246 in British India, but in svite 
·of that diflerence in t,he haul, there is still a very great disparity in tho 
rates. 

Then us regard!! pa'lsenger fares, ugain t.aldng China, the ~  
'receipts per paSF-E>l1ger mile waR 2 '49 cents, whilst in Indio. it was 
.() '451. The average distance n pfll;senger travelled in Chino. was 57'88 
miles, whilst in India it was 35 '7. We, therefore, carried our avemge 
IJassenger a muc1 shorter diRtance I\nd charged very much less for it. 
Usually, it is the other wtry round. Then my friend suggested that the 
rates and fares charged should be linked to the average income in. the 
'Country, but I would fir"t remind him that there are quite a number of 
"people in this country who have no income at 1\11. and if he is interested 
'in our own statisti08 and would ref&' to the ticketJ6I8s ,tra'gel sta.tisMC8, 
he will find that hundreds and thousl.mds· of passengen had been turned out 
or the trains because they hod no income, but I think it is pretty obvious 
·t hat those people could not possibly be made to pay and make. ~ Railways 
·work. 

Then again, my friend will realise. and the House will realise than much 
-of our equipment,' has to be obtained abroad. It is sad, but it is true, 
and if the wages in foreign countries or other countries from which thls 
equipment iR purchl\sed are higher than in India, here the higher wagell 
are rellected in the price of the engines, other expensive electrical equip. 
ment, etc. So when we on the one hand have to pay for material whiob 
bas been producE.d in other countries where the wages are very muoh 
higher th:m here, on that Becount alone . . . . . . 

Kr . .J'&lDudu K. Kehta: I have said that the working expenses mny 
be charged to revenue. I have not complained of it. . 

-xr. I. ·K. 1'. ~  There is another point which is, I think, very per». 
~  and that ~  that th.e average wage which the Railways paJ to 'all 

theIr staff. even If you deSIre to pick out the lower grade RtaB anil 'exclude 
~  ~  the. average wage paid is very muoh in exoesa of the: ~  
Income In the whole country, as r think my friend will Rdmit.' . 

There is one otlter 'POint T would like to refer to whioh Mr. Nr-1)gY ~ 
~  and that was ~ action taken, I gathered, recently on. 11. H. 'J'he 

:Ni.am', Railways. Jte refernd to the fact that the State 'ill proJI08Ing • .o 
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reduce rates for food grains. The statistic. which we maintain, Part. II, 
will, if referred to, show that the rate charged for food grains on H.H. 
The Nizam's Rail"'ay is somewhat higher than on some other Railways .. 
In fact, the nverage rate charged is low because I believe, of 8 good deal of 
through traffic moving from the north to the south, for which very low rates 
are charged. But if the various tariffs are referred to, it will be seen ~  
they do not as a general rule chaTge for internal movements quite as low 
rates aF! other Railways. There may. therefore. have been justifiJati,)o 
posllihly for Borne reduction where found necessary. 

I would lastly refer to whm Mr .. TnnllllldnR Mehtn RRid. -He said that 
bptween 19R6-37. we have increased our rILtes and fares hy ten crores. I 
am now reading out IItntistics which are taken from our statistir.s. In 
1930.37 the average rate charged per ton of coal per mile was 3\21 pies; 
in 1940-41 it WitS 3'13 pies; there is. therefore. a reduction therp. Fer' 
gra ill!; anel ~ . . thp averRge rate charged WAS 7 '8.."1 in 1936-37. while 
in 194(1.41 it WR!'1 7 '47 pies per ton; there is again a reduction there. Other 
~ ~ . here it iR true t.here is R slight increase from 8 '35 in 1936-37 
to 9 '02 in 1940-41; but. on the whole. taking all commodities there is ~ 
reductioll bf'twpen 191\6-37 nnd 1940-41; from 6'17 pies per ton in 19S6-87' 
to 6'11 in Hl40-41. On the goods side there is 11' decrease Rctually in the 
amount charged. PaRsenger fares are a ~  diHerPllt story. hut we will 
take the thirel c1n'ls Jllone. Tn 1936-37 the 8\'ernge amount chnrg)d for 
8rd cluss pas!'1engers was 3 pies per passenger per mile. in 1936-37 it W!I!' 
2'95. mlel in 1!l40·41. it was 3'05. n ~ .  !'Imnn inc-realle which ~  cOIII(l' 
not give !l.n increase of ten ('rores of ~. 

Kaulvt Muhammad Abdul Ghani (Tirhut Division: Muhammndan): 
Sir, the Hononrahle Memher in his speech made it quite clear thut he is 
going t.o incrense the rates and freights in order to ~  IInneC'eSflnr." 
travelling. hut mIrY I ask him. is this the proper time to do so when the 
war iR wnJring all rOllnd and has reached almost the doors of Indin? What 
would have been the fate of people in Singapore Rnd Rangoon who passed 
through CalcuttI!' and who had to travel by the Rast IndiRn Railway to 
different cities in India to reach their homeR? If his policy had heen 
there, then thORe poor people would not have heen allowed to travel by the· 
East, Tndian Railway. The question is whether sllch kind of travel ,,;11 be 
regarded as unnecE'ssary travel or not. He has not given any definition of" 
necessary travel or unnecessary travel. but he has tried to adop\; a very 

~  policy. Sir, we find that in ·the present Budg-et there is pro-
viRion for the purchaRe of the Bengal Rnd North Western Railway and the-
Rohilkhand KUlIlaon Railway. The rates and fares on those Railways 
are the lowest when compared to the rates and fare", on other Railways in 
India. I am afraid that some day he will come forward with the plea that 
as the rates and fares are the lowest on these two Rlrihyays and all they 
have now come under Stste-management. the rateR and fares on' these two 
Railways also should he brought in a line with tholle prevailing on other 
State R ~  with the result that· the people of thRt 10<:a1ity will be 
subjected to unne(,(!9sary harassment hy increasE' in the rates and fareR on 
those two Railways. Sir. at the present moment the Honourable the-
Railwn:v Memher should btl cautious not fx> harass the residents of localities 
thl'OU/dt which theBe two lines pASs.T must sound a ~ of ~ 
.pinet any increal8 in rates and fares of thoae Railwa,w.- \ 
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My Honourablc friend says that. he will have .a ClOre of rupees by 
inclf'asing the ~  and' fares of the third and Int6l' cl8'118 

12 NOOlf. passer:gers over the East ~ Railway and the North W~ -
ern Railway. But, he could have several tImes that one ClOre by ~  
other methods. For instance, let thA exchange be done awBfY wIth. 
From the last Audit Report I find that there was a l08S of Rs, ~  
sustlfined by the State railways on account of exchange. Such 10s86s are 
sustl1ined in more or less the same amount every year. He might have 
stopped this wRste. Again, according to the last Audit Report, there was 
loss due to the shortage of stores, revnluat,ion of stores, and shortage or 
coal, etc. If my Honourable friend had only exercised proper control he 
would ha\'e saved several crores of rupees. The last Audit Report rAveale 
that under these heads Rs. 83,71,000 were lost. There was the abandon-
ment of claims, there were remissiolls, which amounted to about Rs. 85 
lakhR, and under-charges detected by the audit it amounted to about 18 
lakhs. So, by a judicious scrutiny and a little. effort on his part he could 
have saved several crores of rupees. Besides, there are very great amounts 
held over every year under objections, which are disa·llowed. Then, there 
is a cOTlsinerable amount written off 111'1 being itTecmrernhle. He could have 
saved crores of rupees in other ways without inconveniencing anv passenger. 
My Honourable friend should agree with the Honourahle the Mover of t,he 
motion lind not increase the rates and fares. 

I Fmpport the cut motion and hope that the HOllse also will support it, 
nud !lec thllt. the Third clsRR and Tnter claRI! passengers are not unneoessarily 
hRrfl,RRed. The Firllt and BeClond class ~  have not been touched. 
Tbe other dllY, while speaking on the general dit'lcuRsion T, pointod out by 
figllrPR and !1taj;isticB that there are always increases in fares of Third and 
Inter dar;s, and there is a decrcnse in the fares of first class passengers. 
In view of this, it ill very Ull.lUl.t to increase the fares of third and inter 
class passengerR. He says that those who will send their goods in less 
than a wngon load will he charged two anURs a rupee extra, and he has 
exemptC'd those people who will requirc a wllgon or more. I thin}, he 
"hould hnve done t.he reverse. 

Kr. l1ma.r.AJ.y Shah (North Madras: Muhammndan): A U ~ railway 
budget has been introduced by the HOllollruble t.be .Railway Member and 
there is no real need for him to increase the rates and fnres in the N. W. 
Ry. Rud E. I. Ry., for a ClOre of rupees, which is u very low amount in the 
face ofi the very large 1l1110unts obtained by the railwuys. A surplus budget 
meaus that it is not a joke. During the last two years 46t crores bave 
~~  U ~  to ~  general budgllt. It ~ thill. The general budget 
IS mcrealung tllxntlOn day by dny, and there IS Ii moratoriuID. In spite 
of t.he seIJluation convention under which the railway and the general 
budgets were sepa.rated in 19'24, a sum of Rs. 62 crores hus been remlWling 
ill ~ ~  as huge as Himalayn. That represents a great tax ou 
~ . 18 ~ D?t a burden on ~  Indian people and on general tax payur'? 

!s It not an ~  tax? I Wish .to know what is the difficulty which has 
mduced the Railway Mlilmber to mcrea8etbe rates and far.. Is this a 
sort of war fund? ,If so, ~  are many wa,r fundIJ-the Vicero,·. war 
fund, the Governors war fundE', the ~  war funds, the Jnspectors' 
W8l' funda, and Na.4T(JIft4 fund :eo on; they are ~ The HODoumbJe 
Me1lilber may slly tha'. the remiuion of the surplus io the g86eml bridget 
has prevented the levying of additiomn taxes. I mean to say that t.hose 

B 



LEGISLATIVE ASSEMBLY [25TH FEB. 1942 

LMr. Umar Aly Shah.] 
. f 

are not tougues but magic rods. But I join issue. If fares and rateR 
are increased, it spoils business. People are suffering. Pas!!engel's are 
suffering. This is Il criticnl "ituntion. Tllf'rc are lW.ll1Y taxes which are 
very heavy and they cannot he borne by the ordinury poor people und 
merchant!! and cultivator!!. This is not the tirne to introduce tlOUl& new 
taxes, which have been condemnP-d by Revpml politician!>. The next thing 
is tha-t there are nlread,v mnny taxes, income-tux, snrplus tax, corporation 
tllx, pl"(jfessiolHll tux, tlllles tax, eXCflSS profits tux ami1'o on nnd they Ilre 
falling heavily on the merc'hunts. At this time, nn ~  in raj,es and 
fares ~ more hurdflhip. As a mAtter of fact, the railwaiY reserVfJ funJ 
hos also been incrf·asing. 'l'here nre 60 m'ores there already and hp is try-
ing to add many more erores to it. It. is ns futile fiR clouds raining in 
ocean. From 1929 to Hl34 were fnmine years and then we had deficit 
budget'R hut thiR is a surplm; budget. lhiortunnte India haR bwn suffer-
ing in so many ways and this increase in rates and fares will mean more 
hardship. T, therefore, support fhl? moLi01l. 

The Honourable Sir Andrew Olaw: The Honourable the Mover who 
described himself 9R (I. long-tailed gentleman swept his tail oyer f\ wide 
field. He swept his tail over the wide field of gene!"al finance. He des-
cribed a large number of 'pllrnsites' who. I gather, a!"e battening on Lhe pr,or 
Railways. If I could discoyer them, I should be very glad to get rid of 
them. But his 'parasites' fell roughly into three groups. The first if! the 
fact thRt, certain Iin0s are working at a loss. He referred nrst 1,0 the 
worked-lines. That is a very small item. milch smnller, I think, -ha" 11e 
helieved, R ~  the ~  IOflR, even on the lines themselves, is)f ihe 
order of roughly 40 lnlths ana if you take the main line traffic to which 
they contrihut.e, the ngure reduceR itself to small dimersionR. His l'tHin 
complaint here was that there was n 10Rs of three c"ores on certain of our 
main lines. Some lines conRiRtentlv work at a -profit s\1ch ns the East 
Indian and some linefl nparlv ~ worked at a 1091'1 such ns the Ra8tel'n 
Bengal hut, surply, that iR 'lOt a question of paraRitism. The only way 10 
remedy that would be h:v adjuRtment of freivhti:; and fares ann wagel! Ott the 
lORing lines flO aR t,) yield more money to the exchequer and hy surrender-
ing money on the other lines. Mr. Abdul Ghani raised quite a relev:l1lt 
point when he pointed out that the.rntes and fares on the Bengal and N ~  
Western Railway were milch lower than an other lines ana Ilsked whether, 
iiiscovering this' fact, I would put them up to the proper level next year. 
One important facLor which, I think, has been prominently present t;(, 
public opinion, when it formed its conclusion on the subject of that railwllY, 
is that in several rc\spect!.l that railway has different standards from tHose 
prevailing on the lines that we, own. 

Mr. B. )[ • .Toehi (Nominated Non-Official): Wages. 
The Honourable Sir Andrew Olow: Their wages, for example, ;;.s M" . 

.Joshi points out, are on a distinctly lower level and I have heard a general 
complaint ti •. Qt the amenities which they provide are also on a ~  level. 
Now, it is obviously quite arguable that you should treat the Railways as 
separate entities and that you shoyld a.djuBt your wages and rates and fflTeb 
without any regard to the rest (.. lruha or that yon shoulca pumue, QS "Eo 
dOJ?ursue, a policy of what I might call diacriminating uniformity. 

Dr. P. It. a.erjM (Calcutte Suburbs: Non-Muhammadan Orban): 
Wh_t is the meaning of that phrase? 
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The JIoa.oarabll Sir Andrew Olow: You have ~  ~  p!!obltlm i,l the 
,Post OJfice. You carry a letter all over India lit a uniform rate. We do 
not charge. any less for ~ local letter, let us say. in Madras than we a.) in 
the Punjab, I think on the whole it is better that we build up a moderately 
unified railway systeIl1 in India and that we should not adjust our ttElight 
levels too closely ~  the actual fulancial pOBitio.u of the individ\l1lJ. railway. 
Wages also, I think, show on the whole a greater uniformity 'than-wages in 
Ill'ivate employment, so that I am afraid I cannot,find any..,parfHIite.there. 
If I remove the parasite from one side of the bOdy corporate, it will have 
to reappear on anol,her. There is 110 gai.n to be secured in that direction. 

Then the second criticism he made, related to adjustment·s between 
revenUe and capital. Mr. J'amnadas Mehta's general complaint being that 
we were putting to revenue what ought to be put to capital. Su.rely t.hat 
can hardly be described· as parasitism. By. attaching different. labels to 
different items of expenditure and putting them into different boxes, I do 
llot get rid of them and I cannot save the money. It is merely a quetltion 
of how much I put on the railway traveller today and how much I ~  on 
the ruilway traveller tomorrow. The present adjustment which .~ the 
support of the financial experts who advise me is on the whole sound. 

H is third group of parasites consisted, I think, of the Honourable }'in· 
suce Member and he said that he did not object to one per cent. bdng 
given but he objecti-ld to anything above that. I hope, if we are successful, 
he will have I1U opportunity oC ul'guing that point next year but I suggest 
that it hardly srit!et! at present, because at present I am giving the Hon-
ourable }<'inance Member nothing but one per cent. and the arrears of one 
pel' cent. of previous year,,;. 

Dr, P. N, Baneriea: Advance llayment. 

The Kcmourabl, Sir Andrew Olow: If we get anything that could be 
treated as an advance payment 1 should regard it myself as very fortunate 
and the Assembly will have an opportunity of pronouncing on that ~  
before the next financial year closes. . 

I know Honourable MemhprR are al1 .• :,'U8 to get on t<l another Ornnt 
and I do not want to occupy t.he time of the House unduly. Mr. Labhaud 
Navalrai went into various de-tails about the dismantling of lines which I 
t.hink has very .~  relevance in this connection. He asked whether .i had 
a guarantee that there will be 110 more taxation? I am not going to B8Y 

anything about the speech to be delivered on ~  but. I will only f'ay 
that I can guarantee this, that if the railways were not contributing what 
they are. the level of taxation will be higher today than it is. 

Then Mr. Neogy raised the big question of rates policy. He accusoo us 
of incons.istency on the ground . ~ we had put up the rates 01'1 the gL'O!\md 
uf IIdverAlty and now we, are domg It on the ground of prosperity. I do not 
think anyone ever put them up on the ground of adversity. We put ~  
up on the ground 'Jf necessity in times of adversit.y and we had puttl.1em 
up because our predeceasors bad failed to put them up in 'imee of I'1'OS-
perity. I am anxious to prevent 8 repetition of that. '.. 

Mr. Neogy, again, askedwbether the so-caUed·prOBperit,.of 'tbe.s.&ihwav 
~~  is redt'Cted in the ~  of the people at large. We' HAy 

It IS Just the other way. The prospenty of ~  people at large ;s reftect.cd 
i, . 

B 2 
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in the prosperity of the Railway Department and there is certainly more 
money in the country now to be spent. Otherwise our passenger tI(l.ftiC 
would not have gOlle up in the way it has done . 

.In HOIlOIU&ble Kember: Because of apprehension. 

fte HOnourAble Sir .lndrew Olow: Our passenger traffic has gone up in 
parts of the country, where they have no reason for apprehension at &n. It 
went up long before the Japanese appeared to be entering the war. Prices 
in many directions have gone up. Wheat is now fetching double what 
it did before the w!l.r. Where is the extra money going ~ His Maje!lty's 
Government are putting large sums of money into the country and that 
percolates down. What is it being spent on? Some of it is being ~ 
undoubtedly on trllvel that passengers could not afford before the WitI'. 
Sir, I oppose the motion. 

1Ir. PreIid8Dt (The Honourable Sir Abdur Rahim): The question i,:;: 
"That the demand under the head 'Railway Board' be ~  by Ra. 100." 
The Assembly divided: 

Abdool& Haroon, S"th lIaji Sir. 
Abdul Ghani, Maulvi Muhammall. 
Abdullah, Mr. H. M. 
Azhar Ali. Mr. Muhammad. 
Banerjea. Dr. P. N. 
Chattopadhyaya, MI'. Amarellum 

Nath. 
Dam, Mr. Ananga Mohan. 
Datta., Mr. Akhil Chandra. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Fazl-i-llaq Piracha, Khan BaharilJr 

Shaikh. 
Ghiasuddin, Mr. M_ 
Ghulam Bhik N'ahang, Syed. 
Gidney, Lieut.-Colonel Sil' Henry. 

AYES-28. 
Joshi, Mr. N. M. 
Lalchand Navalrai. Mr. 
Laljee. Mr. HU8enbhai Abdullahhai. 
Liaquat Ali Khan, Nawabzada 

Muhammad. 
Maitra Palldit LakRhmi Knnta. 
Ml'hr Shah. Nawab Sahibzada Sir 

lSayad Muhammad. 
Mehta, Mr. Janmadas M. 
Muhammad Ahmad Kazmi, Qazi. 
N"ogy, Mr. K: C. 
Parma Nand, Bhai. 
Bal.a Ali, Sir Byed. 
Siddi'luP Ali Kban, Nawab. 
Sivaraj, Rao Sahib N. 
lJmar Aly Shah, Mr. 

NOES-36. 
Abdul Hamid, Khan Bahadur Sir. 
Ahmad Nawaz Khan, Major Naw;lb 

Sir. 
Aiyar, Mr. T. S. Sankara. 
Aney, The Honourahlo M'\-. M. S. 
Bewoor, Sir GuruDBth. 
Bhandarkar, Mr. K. Y. 
Caroe, lb. O. K. 
Clow, The Honourable Sir Andrl'w. 
Daga, Seth Sunderla1. 
Dalal. Dr. Sir Ratanji. 

. Dehejia, .Mr. V. T. 
Dumaaia, Mr. N. M. 
Oopaluwami, Mr. E. A. 
Griftltha. Mr. P_ J. 
Owilt. Mr. E. L. C. 
Ikramullah, Mr. Muhammad. 
Imam, Mr. Saiyid Haider. 
lamaiel Ali Khan, Kunwar Hajfe. 
Jamea, Sir F. E. 
, The motion was negatived. 

Jawahar Singh, Sardar Bahadnr 
Sardar Sir. 

Khurshid. Mr. M. 
Lawson, Mr. ·C. P. 
Maxwell, The Honourabre Sir 

Reginald. 
Miller, Mr. C. C. 
Mody, The Honourable Sir Homi. 
Muazzam Sahib Bahadur, ]\fr. 

Muhammad. 
Mudaliar, The Honourall1e Diwan 

Bahadur Sir A. Ramuwami . 
Pillay. Mr. T. S. S. 
Raiaman. The Honourable Sir . ~ . 
Raper, Mr. J. H. F. . 
Richal'dlOR, Sir ~ . 
Aarker, The Honourable Mr. N. R. 
Scott, Mr. J. HamMY. 
Spence, Sir ~. 
-Sultan Ahmfd, The HODCJCIrable Air. 
Thakur Singh, Captain. 
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.. Priority" and Public Supply of Wagon •. 

lIr. Jt. ,0. -100: Sir, I move: 
"That toile demand IlDder ~  'head 'Railway lklll'd' be ~  by Ba, 100,", 

The question that I seek to raise in this motion relates to Ute operation 
of the ~ under w.hich certain priorities are given to the' supply of 
wagons' for the movement of coul. A general grievance has been v.:>it:ed 
more than once in Lhis House in regard to the difficulties that have been 
caused to the trade and the consuming public generally dua to wagon sho(t-
nge. 

Now, Sir, in the present i.nstance I desire to confine mysel.f' toO the 
question of wagon supply for the coal trade. The importance of the 0(1&1 
trade' in terms of total freight ton miles was stressed by the Chief Commis-
sioner, Railways ",llilb prelienting the Uailway Budget in the other House. 
1.'he Chief ~  stated thus: 
"The movement of coal has accounted for about 40 per cent of t.he tot.al fr,ilbt. 

ton miles in the put year." 

So, I should like Lo remind the House of the imllortance of this qUDstion, 
Ellthougb it relates only to one commodity. Later on the Chief Commis-
sioner limited his l'emurks to (Joul from the Bengal and Bihar fields. He 
gave certain statistics from which it appears that during the twelve months 
up to the end of December, 1941, 1,075,000 wagons of coal were hauled, 
which would givp. liS an averagE> of about 3,000 wagons a day. In regard to 
the allotment of thellC:' wagons, there is a normal system of priority in 
existence for the lust several years for the benefit of coal needed for ship-
ment, for collsurnl,tion in the locomotives, government requirements, steel 
companies and public utility concerns such as waterworks, electricity &lIpply. 
etc. This priority syst,em was brought into operation as a result of an 
agrt'emellt with t.he trude, and we have no complaint in regard to the work-
ing of the scheme in so far all this priority is concerned. Now, Sir, this 
normal priority. if I llIUY call it by thllt term, takes up about 65i per ('(,Ilt. 
or nearly two-thirds of the wagons loaded. This we get from the I!peech 
of the Chid Commi;;f,!oller himself. Therefore we are concerned with tha 
rernnining one-third of the wagons that are available for the movem('nt of 
coal in the Bengal nnd Bihar fleldA. These wagons, the number being 
371,000, would be available for what is called the public supply, public 
IHlpply representing tht> supply not represented by what I call the norm"l 
priority supply. 'llhis figure,gives us about an ave!"sge figure of one thousand 
wagons a day. In the months of November and December, out of this 
number of wagons, 3S muny aA 6,900 were allowed for special priority, that 
was brought into operati0l!.r.. called war priority, apart from the normal prio-
rity to which I referred. NOW, this works out to an average of 110 wagons 
Iler dny so far as ~  two months are concerned-,November and December 
last. "he8e wagons were allotted for meeting what can be called the 
war pri,ority o'rders, to different factories. And, when we take off this 
figure from the t.otal available for the public supply, the public Bupply 
would be left with about BOO or 80 wagons per day. I may pause here for_ 
a moment and say that up to the end of December. thele allotDients'were 
made in consultatinn with a Committee called the Coal Wagons -committel5 
on which the coal trade all well as the Railways were adequately repres&nted. 
This' body has got the Chief Mining Engineer ef the Railway Board 1\8 ita 
Chairman. 80 fat 8S the working of the scheme down to the end of ~ 

ber is eoneemed, I have nothing very much to say by way of complaint. 
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Now, when we come to January, the first part of January was worked 
under the normal system. In the middle of January, the two General 
Managers, namely, of the East Indian Railway and the Bengal :t\agpur 
Railway, issued a joint circular stopping all public supplies on five days 
in the week and earmarking Wednesday and Sunday for public supplies, 
but it being understood that war priority supplies would also be allowp.d 
on Wednesdays und Sunda'ys in addition to Jlublic supplies. Now, Sir, 
this was ~ without any previous reference to the Committee to which 
I have .referred, nam!\ly, the Coal Wagon::; Supply Committee, and it led to 
a very curious result. 'I'he intention,' I take it, was to eecure adequate 
IllIYlply of wagons for the very urgent needs of the Supply Department. 
But, I have been supplied with certain figures which go to show that the 
immediate result was astonishing. 'I'he scheme carne into operation nn 
the 19th January-of course, here I speak subject to correction, and I 
requpst my Honourable friend to inHtitute an enquiry as regardfl t.he 
accuracy of the figures-on that very day, there were 2,000 wagons stand-
ing idle at the v.ariolls conI yards between the two railways. If 1 may 
give the figures separately, 705 wagons were left idle on the EaRt lndiull 
Railway and as many us 1,483 on the Bengal Nagpur section. When ~  

come to the next ddY, 20th January, the total is 1,159 wagons. But 
remember this was sluo the day on which "public" supply was ~  
to certain wagons. But bet,ween the two Hnilwuys the average left in t.he 
coal yards was as many as 1,159 wagons. On the 21st January, the total 
number of wagons thus standing idle was 1,500; on the 22nd January 
the number WIlS 1,000; on the 23rd January the number was 900, between 
the two railways. Now. Sir. it doeR not seem to me from these figwes 
that there was any urgency for the earmarking of these wagons for Flpecial 
priority orders on these two ranwa;vs, depriving the public supply of u's 
just dues. I understand t.he Chief Mining Engineer, Railway BOlU'd, 
exercises oertain powers under the Defence of India Rules for the purpose 
of aPotting war priority wagons. I speak again suhject to ('orreot.ion. The 
gen'lral impression is that t,here is a grent doal of lnxitv in ~ .  to t.he 
administration of this matter. Trade has heen ~ bet'Ruse it 
cannot ~  the ~  it Heeds and the action taken bv the Railwav 
authorit,ies is sought to be justified on the ground of t.he ~  of t,h8 
\vBI' needs. But jf the figures I have given the House nre nt. all corrf'ct.. 
I think the case needs n very thorough examination at the hands of my 
Honournhle friends, Mr. J{nper nil well as the Honournble Member  in 
charge of Railways. I understancl that siDce comp'aintR were made about 
this extraordinary state of affllirs. steps were taken to reduce the numher 
of idle wagons with the result thnt now there is hardly any wallon avail-
able {or puhlic supply at . all. The complaint bad this amazinll result. 
While wo had betweeu 2,000 and 900 wagons per day left idle OD tbeRe 
various dates that I have mentioned. the result of the complaint was that 
very little ~  left for public supply. 

An Jlol101able K.mber:Where were theRe wagons taken? 

Mr. It. 0.' B'eogy: They were utilised somewhere. But the noint is 
that the Rpecial priority sanfttions were. ,:p.ven OD .. ven liberal sc.ale. 
The result is that sf'verat industries. not e:xn1udiuC very imnortant con-
cems. are suffering from aD acute shortage of coaL all 'over ~  COUDV}'. 
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There were complaints ~ places in Bombay and there have been com-
plaints from other places' as well. And we know it to our cOlt.-the 
consumers of domeRtlc fuel,-that the supply of coke has gone down very 
much and the price also has a tl!ndency to rise considerably higher tnan 
befure. 1 ,understand, Sir, that the Chief Mining EngiIteer has made .. 
further sub-classification of the priority sanctions, thllS. virhia.Uy re-
mtroduclIlg B system whil'h was called a special indent system several 
years ago, just perhaps at the clO8e of the last war. and which WBH 
cOlldemntld by the Noyce Committee. In my speech on the R ~ 
Budget. I briefly referred to the complaint that was voiced in reK8rd to 
thitl lIIutter by the coal trade ... 

• r. President (Thc Honourahle Sir Abdur Rahim): The Honourable 
Member hILS two minutes more. 

Mr. X. C. Neogy: I will not t.ake long, Sir. I understand that tbA 
tt'legrlllllR thnt h,lve been reeeived by me on this subject were adclreAlisn 
to tIl(' Iluthorities of the RaHway Board. I vrry much hope that the 
authorities of t,he Railway Bourd will hring about a better underst.n.ndiIlfo,'{ 
and hetter co-operution between the Coal Wagon Supply Committee aDd 
the rnilwnys. And if for allY particular reason it is not possible to havA 
nil t.hcRC que.F-tions of sll.nC"tion discussed beforehann by the Committee, I 
~ ~ . thut. even a pmlt-mortem examination of t,he sanction!:! should be 
nllnwed to bo made by this Committee, so that they may understand tbA 
rcnl position and their grievanl'es may bc removed by any representation 
that. they may muko on t.he basis of the information which toey may get 
in the Committee. 

Now, Sir, thet'e is just one point which I should like to rE'fer to in this 
('onnection. We have seen some posters, lIome of th('m of a rat.her 
comical character, advising ever.vbody concerned to keep the wagoDs 
moving. I reum:-uuer to have seen one cartoon in whieh a gentleman 
who wns in a very great hurrv Rnd of a dishevelled RppeUro.nlle (his 
appcnrunce being not very disllimilar to that of Rome of the Honourable 
MembE'rR sitting on the TrellRury Rem·hes) with hiR umbrella blown off, 
jllRt inoicnting that he waR in n very grent hurrv hecallse he had to mOVE! 
a W .~ . I wish the Rnilway Departnlent itRelf were to set an eJ(Bmplfl 
in regard to the movement of wagons, because in reply toa question 
which I asked yesterday my Honourable friend, the Member in charge, 
gRve me certain figurcA from whieh I find that, taking into aooount t.hfl 
diiff'lrence in the (!ost price of coal raised from the State-owned collieries ond 
the price at which coal is avajlable from the market, as well as the freight 
t.hat has !lOt to be paid in regard to both theRe kinds of coal. There is a 
distinct advantn.ge of about Re. 1/2 in favour of private coal ·jf that "91"8 
t.o be supplied to the Eastern Rengal Railway. Rut what we flnd is that 
75,000 ~ of coal are expected to be supplied next :vear to the Eas1ienl 
BeJ?J:!'R,1 Railway from t.he. State· owned c?lIieriea, representing not merely 
a dlfferenC'e of Rfl. 1-2-0 In favour of private coal but ~ 'a differeDoe. 
BS regards distance of 60 tniles, against Railway collieries. 

Ifr. Pnald_t (The Honourable Sir Abdur Rahim): The. Honourable 
Member's time is up. ' • 

~. K. O. -8011: Here is 0. case which shows 
tltemselv8s are concerned, the Railway authorities 

that .Jo far as thev 
are not very much 
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worrie.d aLoutdisl..ancet; or the haulage of thl:l ~  btlCause ip tillS 'parti-
cular lUstance they lIluch rather allow the wagons to travel 60 ex1ilB u.u.les 
than allow the lJDal to be purchased from the market e,'ell at a lower coal; 
of Us. 1-2-0 per ton. Sir, I wove. 

)lr. PreSident (The Honourable Sir Abdur Rahim): Cut motiou 
moveu: 

• 'That the demand under the head 'Railway Board' be reduced by &s. 100." ."r. J. H: :r. Raper,: Sir, Illy ~  ft'ieud, Mr. N ~  baR raise:l 
11 dtimHer whICh IS obvIOusly of vcry !.(ruat . ~ -  f,up!Jly of coal 
alid thL diffieult.ies now attendlint to it. He hUll referred to the priority 
R.ystclU that was working satisfactor,ly until towards the end of last yeHr; 
that \\'1"8 a s,vstrlll introduceq, [lR he SlIyR, by agreement with the coal trade; 
tlud ~ system WIIS work I'd h,\" n Corllmittct',-the Coal Wogan Supply 
COlllliuaee,-who !tud two fUllctions only. Their function was, firstlv, 
ill dedding what should be t.he busis of an intLvidu:il colliery, that is to ~  
how PlIlllY wagons would be supplied to thut colliery as a maxilllulI1; and 
see,.lIIdl,y, to admit to the priority lists eOllcerns which they felt had /l r:ght 
to be c.dmitted to such hIts. 'I'hose lists were eel'tain lists connected with 
public utility and wpre lIot lists in whieh ordillury public coal would be 
includec. He rete\'l'cd to the deterioration of the position in November 
tlwl Deeelllher. Act uuJl \' we had discerned it curlier than that and were 
vfJry lI!JxioU8 ~  Il ·cprt.aill nUlnber oJ firllls engaged on wllr prOGUc-
t.iOIl were not re('elving till' coal in sll/til'ient. qU!lntities. The mnttl,r WIlS, 

~. very cllrefully eonsidered in t'ommlttltion with the Rupply De-
llartu'('llt, flnd it WIIS decided as Il temporury measure that II war pr:ority 
list Bnoukl be introdueed, admission to whieh would be on the recom-
lllendll:ion of the ~  Department. It W/IS reeognised Ilt that time 
that it WIlS in tohe intel'est of the public users of c01\1 thut that list should 
be kel)t, He. low as poss;ble, lind every effort WHR tllade to ~  it as low as 
pOBsibJe. 'fhe list WIIR operated by t,he Chief Mining Engineer and ch,wks 
were ma.de by the Transport Advisory Officer in ClI.lcuttu,-an officer of 
the H'liIway Bourd,-to see that stocks on hand, etc., were corredl." 
given, 1'>0 that there would be no ex('essive supply of co&.l on thnt list. 
ACflording to t,hut list it WUtI further urranged that only when the ,;wcks 
on hand of an individunl concern eng-tlged appreciably on Will' work ft·ll 
below 20 days, a priority supply would be given. This llRt has graduully 
grown, It remained n £nil'ly short list up to about half way ~  
.J aUlIar,V, ond then oeelll'red. U8 Mr. Neogy hilS stated, n very great changA 
in the J.lOsition. The operation of nny priority list at that time depended 
entirfll.v upon collieries mnking 1\ request for an allotment of wagons on 
priority, and in t,he middle of JanuRry the demands for wagons made. by 
~  on priC>l'ity dropped ~  greutly aud it was at once appreciated 
that 1)IJleS8 some steps were taken to increase the quantity of coal des-
}lI\tehed on priority, many firms, including the Railways, would go short. 
The RHilways in fact did go short and I think the House will be aware that 
there hlive been advertisements in papers that certain train services have 
hod fo ue curtailed on account of the shortage of coal. 

As I say, this priority list depended upon collieries themselves applying 
for ~  for priority and they failed to do so. The reason, we believe. is 
that ~  wa& a labour shortage. During January statistics show.thRt the 
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labour working in the ~  does drop. The labour goes to the"fielda 
f()r work ~  year the exooulO was in great-er proportioll Illld lasted 
longer IHld we believt! it to be a fact that there \Vab wsufficieut labour left 
in the collieries to supply coul in full even fpr priority .. Mr. Neogy hal 
referrtld to a number of wugons being left in the coal . ~  standing idle. 
Thut dguin is quite tme. Wagolls ~ not supplied unless they are aaked 
for and on this occasion they were not usked for by the collieries. This 
position l'ontiuued for sOllie duys und, beforp that and !lince, we have been 
elldeu\'ouring to supply us Jllllny wllgoris as we could for coal. If you had 
tl hiatus where wagolls lire not askl1d for and coal is not lauded, obviously 
stocks everywhere are likel.Y to drop lind we hn ~ found it: quite impossible 
to build up. those stocks. There is a limit to the number of wagons that 
can b(! 10/lded dailv with ('onl in the col1.eries all the East Indian Rnd on 
the Bengal :Sagpul" Hnilwnys. We are not uetui!.lIy supplying wagons right 
up tu thut lilldt ~  we huve not bcen uble to owing to very heavy 
tratiic; of un eSt:lelltilll eharucter. 

Mr. ~ ~  then referred to the action taken by these two Railways to 
~  llll;,lic coal on five R~  of 1\ week and supply it only on two. Well, 
thill i1ciuully is only u rcturn to the ul'I'ungement,s that were in fOT('e earlier 
ill tll:8 financial ,veaf. 1n October, fOf eXlltnplc, ~ was arranged that the 
~  l'l'al would not be ~  on two days in a week so as to increase 
llUillie Illuding. At HlIIt . ~ there were very few wngont:l avuilllble for 
public I:onl and our tuking for Hailway. coal for five days in a week ol1ly 

~  the allotulent Oll the other two dnyt:l. Certain eollieries preferred 
to have public allotments on one or two dUJs in a week because it enables 
all colhries then to get u share of them. But owiug, unfortunat.ely, to the 
period when coal was not beiJlg despatehed, stocks huve. as 1 have said, 
oeterior:lted and lIIUIl)" of the industries ~  011 war work are now 
~  coul un priurity ~ their stocks huve dropped and 80 the 
1\U1II01-'r of wagons ~  duily for industries engaged on war work is 
extl'cuwly high. 'l'!Jis is nut due to the shortage of wugons entirely. If we 
could lIl!pply llIure wagolls. of course the position wuuld be improved. We 
ure tryiuf! to do so und quite recently I!teps hll\'e been taken which we hope 
will ill. prove the caul loading }los:tion. 

Mr. Neogy ~  l·efelTed to the Chief Mining EngilJeer making ~ 

further ~ -  and that the position is really getting back to the 
positioll in 1927 'when there WIIS n ConI Trllllsportation Officer. He is not 
quite ~ . What the Chief Mining Engineer ;s doing iii trying to arrange 
to SUPI':Y coal for the UIOSt important of the firms on the P!iority lists. I 
have !laid there nrc lIut sufficient wagou8 for them all and. therefore, it is 
necessary to determine which of those firml'!! should get i.t first, i.6., those 
with lowest stocks. So it is renlly only n rearrungement of the priority 
lists within themselves that he is urrangillg. 'fhnt. I think, is a correct 
fUllction of his. He is doing it in consultlltion lIut only with the Railways 
but with, I underatand, the Coal Trade Associution.; and also with the 

R ~ RllCh as the Director General of MunitioDiJ Production who is' very 
naturally greatly interE"st-ed in maintaining the supply of coal to his 
factories. 

Lastly, Mr. Neogy referred to the supply of coal for the Eastern 
Bengal Hail way from our OW11 collieries. The re/l,lIOn for this Ii.,s ip the 
fact that 8upplies ot· erurties conle from differedt ~  and it for 
example. all the empty wagons t.hat are released in Calcutta are worked 
back to the coal fields and are aU utilised and yet they are riot 8ufficient 
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to include supply of coal to the Eastern Bengul· Railway from such col-
lieries, it naturally follows tha.t it would be a correct procedure to utilize 
the ~  wagons from the North which are passing the R ~ 
collierie .. and require to go on to the Eust. That in fuct i13 the reason, why 
we ~ utilized or we are utilizing coal from our own collieries. It 
deper.d,J entirely upon the direction from whi('h you draw your supply of 
wagons. 

Now that I have given this explanation, Sir, I would ask that the 
Honoll :lIble the Mover would l'Ol1s;d{'r withdrawing his cut motion. 

\ 

Mr. K. O. :NeolY: Sir, I expres<:led the hope timt, it would' Le possible 
forilw ;Iuthorities of the Hailway Board to have ull these ~ examin-
ed by the Wagon Supply Committee. I have not goL any reply on that 
point. 

Th. Honourable Sir Andrew Olow: I tIl ink that would take that Com-
~  (>onsiderably beyond its function. These mutters have been done 

with the ~  of the Hailway Board. I think Mr. Raper has given 
a reasonable explanation of facts which Mil'. ~  set out and which un-
doubl l'dly Bre at first sight perplexing. 

Dr. P. :N. Banerjea: Sir. I have listened with -great attention to th!! 
reply which hus been given by the Honourable Mr. Raper. But 
does he mean to sRy that the Indian colliery owners have no 

.~  at all with regard to wllgon supply, and hRs he not received 
represl::1ltatiolls from the Incliun 1\1 ining l!'eder:t1;ion which represents tho:) 
Indiall col1iery oWhcrR? A copy of the telegram whic·h W ~ Rent to the 
RailwhY Board· WI\S sent to me and for the information of tlie nH!mber of 
this ~ . I wish to read it out. This telegram runs thus: 

1 P.II. 

"Fedr'l'ation draws Board's immediate attention to serious coal wagon posItion. 
Public .upply practically lIil even Sundays W~  due to the hea_y allotment 
priority wagon everyday. Lal'ge number of colli.ri". will consecluently close down 
creating unfavournb'" labour conditions resulting in considerable curtailment of coal 
output which is most undesirable in prespnt ,war conditions. Federation ,t,l'ongly 
urgel Board to place weekly II&lIctioned war priority liat before Coal Wagon Sllpply 
Committee for illformation. Federation apprehl'uds war priori.tiea being iabued too 
frel'ly which could be sufl\r.iently reduced." 

In view  of the present difficultIes and the apprehen3ioll with regard to 
the future difficulties, I would request the Honourable Comrnun;cations 
MenllH'" to give his best attention to thiR question and to remove the 

~ which are being fclt not only by the coal industry but by all 
~  which depend upou coal supply for their fuel und also the 

private consumers of coul. 

Mr. J. H. r. Raper: What is ihe dute i)f that telegram, may I ask? 
Dr. •• :N. Buaerjea: It is the 17th February. 

Kr. I. JL r. ll.aper: I had said that we had taken steps which we hope 
wi!) :mprove the position: those steps were taken subsequently to that 
date .. 

Mr. It. O. Beou: Do I take it that the Gonrnmt'ut are not in a posi-
t.ion to t .. lIow the coal tmcle even to have an intormal discuB8ion which 
might"l'lear· up some of their doubts in this mat.ter? . 
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'!'be Honourable Sir hdrew Olow: I do not think there should be any 
difficult.\· about that. 'fhe Railway Board, as the Honourable Member is 
aware, have periodical ~~  with the three coal producing associa-
tions oc all matters affecting the coal trade. Sir Henr.v Richardson could 
undoubtedly enlarge on this if we could induce him to rise in his seat. 

Kr, E. O. 1I80gy: Not with regard to this pllrtieular matter. 
Sir Henry Richardson (Nominated Non-Official): Sir, in response to 

the F.oilway Member's invitation to me to rise ill my seat, I hav; been 
thinkmg. since other gentlemen have spoken, that I rnill'ht take this oppor-
tunity of clear!ng up some misunderstanding that evidently has arlllen 
regardin[! a remnrl{ I made in my speech the other day and which is allied 
to thi8 very subject of wagon shortage ond wagon allotment. I do not 
know how it is. b1lt it if! a fact that in certain csses it has come to our 
notice that offers of coal haye been made with guaranteed delivery and 
the coal is Lemg ,,010 nnoer theRe circumstancE's at !\ very high price. I 
admit that th:re is vf>ry great difficulty in wagon allotment on the pariOf 
the railways, and I know t.hnt ind\lstrie" who 'Lre ~  in war I'lUpplies 
must re('eiw priority, but how !s it thnt th:s happf'ns? I referred the 
other day to the ~  of palm oil, and I was vcry sorry to see that my 
friends m tht. prells even did not underfltand what palm oil I was referring 
to-t,lle" have litemlly t.eken me M menning that palm oil was a tliing ~ 
be used hv the railwnYfl I The Honourable Member and the House knew 
perfect.lv ~  what I mennt-·if they want me to say so bluntly, it was 
bribery ...••• 

The Honourable Sir Homl Kody (Supply :\fember): Palm oil is aD on 
for ekhing palmsl 

Sir Henry Richardson: The Honourahle Memher in hiR repl,V to me said 
t,hat it wnf! harol.Y liliely t,hat thoRf' peoplf' who were accf'pting briheR would 
come forwnrrl and give t.he nN'e"Rury information. I rather feel that that, 

~  thut ull the people in the Railway Boa.rd and the t'llilwfI,VB 
from the Honournble Member downwards were in the hlthit of fining this 
thing. I Bhould hate to think thaJ-in fact I do not believf' it.; Bud of 
COUTse my intentioil waR, in drawing this particular habit and t,his very bat! 
prll'<'tice t.o the not.ice of the Honourahle Member, to induce him to try 
nno R ~R  it from his nngle. T Ra:v that it Rhol1ld not be necessary 
for him to sav to us "You tell us who ooes this". He has Il'ot means in 
his own hands of finding out, aR we do in our own offices ano businesses, 
who is rl'sponRible for t,hiR. It con be done and it is a practice. I think, 
that doeR require "ery serious looking into. The illustration T have quot,cd 
of people who are able to quote for coal supplies wit,h guaranteed delivery, 
in my opinion, proveR that this thing is happeninl{. and it Itffects my 
Honourahle friends' ilupplies here iust as much nF! it affed,s his suppliei'l on 
acoouut of dcfellce and the war effort. I say that this is a matter which 
f.lhould be looked into. 

In rcgoro to the Honourable Member's remark that questions wel'e dis-
cussed between thl) various coal associations and the GovemmeQt . that is 
so. and .1 admit it and it is avery ~  discussion and we &re . ~ grate-
ful fol' It; .but thes" are abnormal tImes, and I think that anythfng that 

~  up III ~ to() wagon "hortage should not wait for . a formal dis-
. ~ ~ such as thill, but . ~  have imme<iiateinvestigetion; &JId4n0en 
if It IS post-morterr.. exammabonaiter the e.vent, laurely think that if; 
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wonld do some good ~ itwlls elCsmined' in the rminner advocated hy my 
friend and would IUlll possibly afterwards to a rectification of these mistakes 
and make for better working, which we all want to do. ' 

The Honourable Sir Andr&w,Olow: Sir, we hav{l had a disquisition on 
palm oil whieh hRS not, I am sure, much relevance in this connection. I 
do not R'Ccept the HOllourllble Member's dictum that the fact that people 
cnn supply public coal wit,h a guarantee is at all proof that it' is being 

~  tiirough corruption. 'Va ha"e been going on supplying W:lgons 
for public coal and obviousl,\' certnin persons ought to he in a position t,o be 
virtllally llerhlin ahont E ~ . T would not lIC'ellse every colftery owner 
who advertises in thAt fashion of corruption ..... 

Sir. Henry R ~  ~  the ~  owners. CORI dClIlers. 

The Honourable Sir Andrew 010w: Or tlU' ('onl cka:ers or even the 
contracting firms. 

But I would ~  as regards the gelwral Hllggestion that things CUll be 
done on the rail wily by corruption. quite hOllm,t,ly that it is not possible. 
unless one is given faets to go upon, to prove corruption. There are' only 
two parties, to this kind of trlrHI'.f1ctioll and if ~  bot,h keep the fllcts to 
them!;lelves, us they have ever:v inducelllent to do. we cannot g-et at them, 
Unless one of them is prr]lnren to gin> out either thut. he hilS given a 
bribe or that a brihe 1m); heen d(,lIHlIl!ll'd from him. whieh is It great deal 
easier, it is not possihle £01' lhe R ~  Ildminist,rrrtion simply to say to a 
man: "Now, I CHlHP('ct C'orrnptiol1 nnd :vou will have to prove t,llflt :vou arp. 
not guilty". And flO 1 would asl( for the co-operation of dealers and of 
everyone concernea in producing ('veil circull1stnntilll e\;dence of the 
fact ..... 

Dr. P. 5. B&D8rjea: l'royiderl YOIl ng-rt'e to order 1111 R ~ . 

The HOIIOurable Sir Andrew Olew: I am quitp preparp,rl to agrep if con-
crete fuctll are placpd lwfore lIIe : I thinl. every Generlll l\lllnllger would do 
that at once if concrete nll"'gntions are made. But we cOIIshmtly ask for 
them, and we ~  seldom get them. 

Then llrofeRsor Bnnprjen. ann, T think Mr. 'Neog:v, Tlllldf' the snme sug-
gestion thRt if a list of wllr prioritiell  could be made nnd pln(·ed before t,he 
Coal 'Vagons ~ CommitteC' for infonnution, it would help matters. 
T will cert.ainl,\' conFiider thnt, in ~ R  with m,\' HonourRble Collgague 
the Supply Membel'. If there 'l1'e any further questions on which Honour-
able Members feel further disclIssion would he U ~  and would bring them 
up, the Railway Hoard wOllM be very glad to discuss t,he ~  Rnd 
eXRmine anv further lloints. I hOllc that will satisf.v the Honourable 
Member who has moved this cut motion. 

JIl. PreIld';D' (The Honourable Sir Abdur RRhim): The question is : 

"That the demand under the head 'Railway Boal·d' be redueed by RII. 100." 

The motion was negatived. 

JIl. PI"IIldem (The HonourRble Sir Ahdur Rahim): I do not think theN 
ia time now for discussing any other motion. 
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Mr. lamn ..... Il. Ilehta: Sir, our Party has Ol1e lDOJ'e. 

Mr. Pr8ll4ent (The Honourl!oble ,Sir Abdur"Rahim): The Honourable 
Member has got only four minutes. 

Mr. lama ..... Il. Ilehta: But I shall move the motion within Jour 
Jninutes. 

Mr. lTe8ident (The Honourable Sir Abdur Rahim): That can serve 110 
purpose. 

Mr. lama ...... Il. Ilehta: Sir, I beg to move .... 

Mr. Pruident (The Honourable Sir Abdur Rahim): I cannot allow the 
Honourahle Member to move any other cut motion now, becll'Use there can 
be no division or discussion on it. 

Mr. Jam.D.adas II. lIehta: But that . ~ away thc time of my Party. 

The Honourable IIr. II. S. bey (Member for Indians Overseas): He 
may ventilate the grievances .  .  .  . 

Mr. Prealdent (The Honourable Sir Ahdur Rahim): The grievance is 
there in print on the paper. 

Mr. Jamnadu Il. lIehta: The whole of t.his Assemhly itself is R 
grievanc(' on papE'r. There is nothing in that po:nt of argument. 

Mr. President (The Honourahle Ril' Ahilm Rahim): r ('annot, allow this 
motion to he Inrwed, heC'ause it cannot, he discw.sed. 

Mr. Jamnadu M. lIehta: Sometimes things Are elOllP in a minute. 

IIr. Prtisident (The ~  Rir Ahilur Rnhim): Oreler, order. The 
Assembl.v is adjourned till ~  P.;\!. 

The Assembly then adjourned for Lunch till Half PaRt, Two of the Clock. 

The Ass,embly re·assembled after Lunch at Half Past, Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta), in the Chair. 

Tra,nRporl NesdB of the 001",t'll mid Railwa!l AtlminiBt'ation. 

!Jeut.-Oolonel Sir ][elll')' Gidney (Nominnted Non.Official): I beg to 
move: 
"That the deinand under the head 'Railway Board' be reduced by Ba. 100." 
'Sir, the position which fnoes the country today in the matter of tranl-

port facilities appears to be very  serious indeed. Within a year of the 
decln.ration of the war, and even whAn war WRB thousands of mil'll awa.y, 
the transport problem in India became very acute, although our work 
in India WRR then confined only to the transport of supplieR to the vario". 
munitions factories, tranRport of munitions so maI)ufactu!ed to t.he ileA 
ports and the transport of troops in one dir.ect.ion. I should imagine that 
n n'!lilway administration, which hAS been in existeQce for nearly a century. 
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would be elastic enough to meet this demand without detriment to the 
ordinary needs of the country. The absence of even this degree (If· ~ 
city in the capacity of our Railway sys1!em is 8 matter of glleat )'egret 
and graver cUllcern. Obviously those responsible for Hailway administra-
tion have never appreciated this need. During the period of aeprallsion 
whell the Huilway Board suffered from a complete absence of forethought., 
in their anxiety to maintain the top-heavy administration on the one hanu, 
and on the other, to balance the budget, the Government ruthlessly reducerl 
the orders for the replacement of locomotives, wagons, etc., and even after 
the period of depression was over, no attempt was made to 'remedy the 
Jlusition. Such surpluses as were obtained in subsequent years'\were only 
devoted to the liquidation of previous withdrawals from the Depreciatiun 
Fund and to show the cnpaeity of railways to contribute to the general 
revenues. F'rom 1936-37 onwards Indian Railways as a whole were in a 
position to earn a profit. I do not know how far the Government antici-
pated the need of, and provided for, the elasticity in the capacity of Indian 
nail ways to meet any emergencies in the traffic problem. As a 'fl!liter 
of fact, a very large number of the available wagons in the variollS railways 
have been commandecred, leaving R small 'Pcrcentag"C for the Ilse of indiri-
dual railways to lIleet the needs of the public. "Keep wagons moving", 
say railwav advertisements, but I wOlJld ask, where are the wagons? The 
~  • in wagons was felt ag E'arly as the bpginning of Hl41 to the 
extent of affecting even SUdl necessar.v commonities as coal and food stuffs. 
I am not a business man myself and so I cannot speak from persolla.l 
experienee of the difficuUies in this direction, but T have had ~  

information in this regard from husinessmE'n to realise the R ~  of 
the position. Even when the emE'rg-ency had !lot directly affecten Innia. 
that is, IJrior to the declaration of war by Japan, the position was grave 
enough. There are no doubt workshops in this country which build WllgOIIS, 
but many of the important spares have still to Borne from abroad and 1 do 
not know the number of wagons which the railways have been able to 
build in order to meet the present emergency. 

The gravest aspect of this mutter, howevllr, it; the perilous position. 
which faces us in HIe matter of the supply of locomotives for wniclt we 
have even tod:y to depend Ull countries abroad. The I3ombay, narolIa 
and Cent,ral India Huilway workshopE, I believe, are building 100 locomo-
tIvetl for abroad and not for India. I would like to ask if this is true. The old 
engines and such of the few new ones which, perhaps, the Honourable 
Member has been able to secure since the declaration of the war are being 
put to Buoh intensive use that they will require constant attention by ~ 
sheds and depreciation will necessarily be at a more rapid rate than in 
normal times. I would, therefore. beg of the Honourable the Hallway 
Member, even at this ~  to allocate Ii substantial portion of his su,plu.i 
for the purpose of erectmg a factory for the manufacture of locomotives 
and other spares for wagons i .. this country, even as America has hetm 
able to provide for China. Look at what Australia has done in this 
direct,ion since 1981i? Why should India be the onlv nation left out and 
why should there be this complete absence of major industrial develop-
ment? ' 

The p88senger traffic is another grave Pl'9blem and it will become graver 
and graver 88 time goes on .• and yet, we stillwitnes8 Members of the Execu-
tive Coullcil, Railway Board.  and Hailway Officials' unfailingly using' their 



'l'BE RAILWAY BUDGET-LIST OF DEMANDS GIG 

salooos for all their journeys, This must be stopped. Indeed, I would 
go so far as to say tqat special. saloons, for even Heads of Departments 
ought to be done away with, at least during the period of emergency. I 
had occasion oll('e to suggest what I would call a. "picking up ~  
e.g., one saloon t.o pick up Agents of the three railways which have their 
termini in Culeutt.a, one saloon for the Agents of the two Railways which 
terminate ut rvfRdras, one salooll fOT the Agentl'l of the two Railways in 
Bombay, und so OIl. In this way a considerable amount of economy caD 
be securen. Sir, something has to be none and done early, especially 1)oday 
when sections of the vast population of the ~ may have to be 
evacuated from dnnger 7.onel'l to avoid congestion, impeding the free move-
ment of troops nnd mechunised units. 

I shall now deal with increase in staff. Side by side with the question 
of the provision of loeomotives, wagons und currlages, there is also the 
need for the illcrense in the staff which WHS rut.hlessly cut down during 
the period of depression. I was glad to hear the Honourable Member sllY 
that he has ulrendy iSf.1ued orders for the engagpment of additional staff. 
Obviously, he had been aware of the position, and despite what he Mia 
against the pract.ice of bringing ~ ~ to his notice, the practice seems to 
have had some .. /'fect of opening his eyes to the need for the increase of 
staff. 'l'he surprise he has sprung on us that he has already issued f'rder3 
three weeks before the presentation of the Railway Budget is a pleasant 
one indeed. 

The Honourable Sir Andrew Olow: I do not want to take crecEt where 
eredit is 1I0t due. May I say that that was due to the Railway Board? 

Lieut.-Oolonel Sir H.enry otdney: I understood you were the head of 
the Hailway Board, i.e., controlled it. 

The H.onourabl& Sir Andrew Clow: No, not even a Membor of it. 
Lieut.-Colonel Sir Henry Gidney: So the Melllber is only a controlling 

Member hut, not Ii Member of the HailwlI," Bonrd. He is like the army 
officer who it'; 110t a Roldier but is nn officer. Anyhow, I do hope thRt these 
and other orders he may issue for the amelioration of the lot of those 
dumb subordinates will be acted upon by the vllriolls R ~. I sllY this 
advisedly, for he may issue orders, the General Manager mlly also oom-
municate theRe orders to the Heads of his Departments and they issue 
orders to these Divisional Rllperintendents and they in their tum, to their 
junior officers and so on to the Senior Subordinate. This devolution of 
power ~ satisfact.ory as far as it goes. But what machinery. has the 
HonollTfible Member provided to ensure that those original orderA of his 
are being given full effect? The junior officials generally take them as " 
matter of routine-as efforts on the purt of the Honourable Member to 
satisfy the clamour of M.L.As. Sir. subject to this provision being made, 
I am glad to learn of the unticipatory action taken in this .regard by the 
Honourable Member, even at this stage. I think it was Sir John Simon 
who said, 

" 

"It is not IlUfficient to illllne ordera. It is more oommeneurate with gpod 'Uoveru-
ment to see thNe ordera carried out." . 

Next comes the question of the r.onditions under which the men have 
to work, and whi(lhhave atl equallv impot't:;.nt bearing on the transport 
problem. With the utmost desire to oo-operate with the administration, 
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if the conditions of service are beyond human endurance, particularly in 
the-cRse of the running staff, it would inevitably result in disastrous C'onse-
quences. I shAll briefly refer to some of them which I feel need the 
Honourable Member's early attention. 

I hAve already supplied to the Member of the Railway Board, Mr. Raper, 
a statement showing the detailed working hourI! of a certain driver, which 
I hope he will study carefully. 

In the course of my speech d.uring tIle general discussion of the Railway 
Budget, I promised to bring to the notice of the Honourable Member 
certain concrete cases in respect of "under-rest". Before I do 80, I want 
the Honourable Member to oSllure mE'! and to give on undertaking ,that that. 
8111mrance would be carried into effect and will not be violated even in 811 
indirect manner by any junior or senior Railway officia.l, i.e., that. the 
employee concl:!med, i.e., who gave me thill information will not be vict.i-
mised. That. is the constant fear of subordinates to expose nnyt,hing. 
However much we may gAin by expOFmres here, the employee ill victimiscd 
as a rek4ult and the rempdy is At times worse than the disease. T (lsk for a 
definite assurance from the Honourable Member when he rises toO speak. 

I believe it was in Hl::l1 thnt the lluilwAY ~  hours of employ-
ment rules were framed, but. it waFl then decided to exclude the running 
stuff from the operAtion of those rulps. This must have been dne to the 
fact thnt the RAilwAvs hAye always lacked the necessary leave rel'1erve :)f 
running stnff nna ~  therefore, ~  compelled to reserve for themselyes 
the ri$!ht to ~  long hours of duty, wholly out of proportion to t,he 
prescribed hours of employlllcnt. 

Now, if there it'; one section of Plllployees who aeserve greater eonsi-
derntioll in the mntter of rest t,hATl others, it is the running staff nnd more 
particularl:\" the mAn on t,he root-plate. On his alertness, on his health, 
on his unabating watchfulnesl'1 depends the lives of the hundreds of pasf;en-
gers who travel in the trainl'1 nnd, yet, the Railway Board specifkaUy 
excluded these men alone from the operation of t.he 80 hour week. 

I am aware of the fact thnt even then Col. Wagstaff was good enough 
to draw up a memorandum in regard to t,he nmning staff wherein he 
advocated that the Rnilway Administratiol1ll should so regulate the employ-
ment of running 8taff thlit they could enj.oy in a. calendar ~  ~  

periods of rest of 1I0t less than 24 consecutIve hours ench for five perIods 
of rest of not IMs than ~  to 22 hours each. I have before mc 1\ "work 
Rnd rest" stntement of n Driver of l\ Hailway prepared for a period of tell 
weeks. He was on duty during these ten weeks for 791 hours or 79 
hours every week. I ha\'e purposely tnken firl'1t one or t.wo weeks of rU!1h 
work during the emergency. If I were so inclined I might have given the 
House the t:vriclI\ CaRe of R driver who was aetHally on duty for 101 hOll'8 
in se"en .~  thtlt is, an Il .... ernge of ~ honrs a dllY. 

The other da;v I referred to a rule whicb empowered t,be Railway to 
demand 16 hours duty from the running st.roft. .~  the iniol'mation of the 
Honourable Member I now quote from fln official letter from A General 
llanagl:!r. ae says "It is, 110 doubt. provided in the rulee that Guards and 
Drivers may claim rest .n route, but. only after 16 hOUN coftfiftuotl. duty 
with , train, a .. tatemenl>,,,:hieh UHl Honourable MfUllber himeelf . hu 
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sll1ce l,'onfirmed. I may add here there is no qualifying remarks that this 

~  be ~  on only when ~. is 1\ breakdown or only in an 
eUlE;rgency. The only point it is intended to convey by this provision is: 
that the man cannot claim rest until he has worked 16 hour. continuou,ly. 
In aoy case, this meaDS that unless a Driver has ~  on duty10r 16 ~ . 
continuously he may not claim rest, even if he feels t.he need for such: 
rest. 'The inhumanity of this need is only to be mentioned to be realised. 

Mr. Depll'7 Pru1dtllt (Mr. Akbil Chandra 'Datta): ~ Honourable· 
Member has only two minutes more. 

Lttut.-CJoioall Sir IEIIU7 Gidney: In the case I have just quoted, out 
of the 70 days, the Driver had to work for over 14 hours continuously.on· 
26 occasions and for over 16 hours up to a maximum of Sl hour. 58 ",i,..uu" 
continuou8Zy on ten occa8ionll. I hope it is not suggested that on ten 
days in ten weeks there were breakdowns. And this statement refen only 
to one Driver. ,I would, therefore, assure the Honourable Member th •• 
the position is not as hf' believes it to be. 

Now, 1 suppose if the Driver hail a. break of even an hour betweeD! 
two shifts this provisiont\l. clause will not come into ~  ,I. would. 
again like to give a case ill point., On a ctll'taiJl run On ihe North-Western. 
Huilwoy a passenger Driver is callEld to duty at 18'55 hours, He t.kes ... 
train to its destination by 2'55, that is; .ineight hours (scheduled i/ime),. 
The actual time taken might be /:Inything .up to ten hours. He is ~  
to take another train at 8-25, th,atis., atter 8.0 mi,nutea:-and he OQDles· baok: 
to the home station at 11-80 op. ~ ~  day, again not. allowing for, dela,., 
en route, The ruling regarding 16 houra ~  duty would not Itlriotly 
be applicable to this man, because, there baa been a break of htilf .. 1&0.,.;. 
In the phraseology of the Divisional' Officers 'the rule. permit. his being. 
booked out', That is the only ~  that seelUs to mattel to: the GfB.cials, 

1 know of a case where disciplinary action waR take!! against a driver 
merely because he elaimed rest out of sheer exhaustion' and also because, 
he was not at, home 8mll'eady for ciuty W'hElD he was "off :duty", ,'0 

The Honourable Member will tell me' that t·here is ~ to the' 
effect that a Driver is entitled to eight .hours rest at out stations and 12 
hours rest ot home stations, This' rule, I may suy, is honoured more in 
the breach than in its observance. But even' this rule does ilot say after' 
how many hours of duty he iR entitled to this rest. ~  the ~  of _the 
men affected, I ask, has the RailwllY Board' eVel' eXllmined' the 'wor'lfind 
relit statement of drivers to Bee whether this provision is fully observed? 
Oil the other hand, as I pointed out, over ten weeDa,llrHer has had! to 
work on an average for 80 hours per week and' 80metimes more out of u. 
total of 7 x 24-0r 168 hours in the week (days and nights), 

l'qe Divisional staff, it would appear, take the line of least resistanoe 
in the ma.tter. of arranging bookings and rather than take the trouble of 
recasting the booking arrallgement.s, when there is Budden need to change 
bookings, they take advantage of the perm188ive . clause in the rules and 
book B dri\"er. who is off duty. white ~ ~ have bad longer houri 
of rest are available at the station, merely ~  they had already 1ieen 
booked for othel' later trains and the Divisional Staff do not wish to under-
tnke the ext,ra wnrk invo\vNiin recasting the booking ~ . Here· 

/' 
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is the absence of human touch which·1 propose to deal with in another 
motion if t·irne permits. 

Mro Deputy Prelident (Mr. Akhil Chandra Datta): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by &. 100." 

~ ~  50 81va.rr.l (Nominated Non-Oftipial):. In llecondillg the 
motlO.n winch has been so ably moved by Lieut.-Colonel l:)ir Henr.v Gidney, 
1 desU'e t'l druw the attention of the Honourable the Railwuy Member to 
OI.lly two ~ . One relates to the welfare and intertosts .~ the commu-
nIty to whICh I belong and whom I have the honour tQ represent in this 
House and the other generally relates to all the communities in our country. 
Sir, on the first poillt, I am interested in seeing that the members of Illy 
community get their due representation, if not over-representation, like 
the other communities, in the various Departments of Railway Administra-
tion. In 11 letter' which I have written to the Honourible Sir Andrew 
Clow, I have drawn his attention to the fact, that in spite of the difficulties 
we experienoe in getting what they call a suitable candidate for their 
service, ill spite of that fact, when two candidates offered themselves for 
.service in my' part of the ~  and, particularly, in the l:)outh Indian 
Bailway, both those candidates were rejected on some ground or other. 
We do not even mind the rejection but the grounds of rejection are so 
·slellder MId, in one case, it is even malicious. A candidate was ~  
by the Staff Selection Board and he was rejected by the Railwny Medical 
Qfticer on the ground that he was somehow unsuited to the railwa:v service. 
It may be that we cannot get round medical oj>inion but then I turned 
round and asked the Railwav Administration whether they have not. made 
a provision for a higher medical tribunal, if I may ~ the expression, 
just as they have got the Medical Board in order to test the decision of a 
particular Medjcal Officer. In the other case, the reply given iF! insulting 
to the members of my community and also to people like me. who are 
members of the Legislatureil. The candidate was asked whether he could 
not bring testimonials from persons other than thoRe belonging; to thp. 
depressed clasSeR. Well. so far as I know, memberR of my communit:v 
'Rnd candidateF; from mv community cannot expect to get, certificates from 
memberR of other communities. . 

Some BoD01Il"&ble Members: Why not? 

ltao Sahib .0 SlvWAi: In fact, they have no access to the other conl-
munities. Unfortunately, it is a fact.. They have not got the opportunity 
()f getting int{) touch with members of the other eommunities and that i!; 
the reason wh,' they cannot get certificates from persons other than thOl!l€' 
belonging to the depreF;sed classes and yet this mlm was told t<> bring 

. ~ from persons belonging to other thun aepressed classes. I IlIl1 
particmlQrlv referring to a man who offered his !:'crvices liS a railway engineer 
lind ,ve ~  got very few men who can be kained as engineers. But 
it is not· due ~ ollr fault. aF! I have tried to point out to Government on 
manv occlIRions. A similar fault, for instance, can 1111'10 be alleged even 

~  t.hl' 'Rritisll Empire tOORY hecauRc they were not prepared for the 
;llthll'k or Hitler nnd others hnd to come to their repr,ue. Even today. 
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.bec. Ut;t: ui, t4tlU' IInprtlplU'tldness t,htly .Ilrtl nol; ~  to· ~  the pHsent. 

.aituatjon 11:8' ;well $8 they ure expected .to. We are 111Ol'8 or less placed ill 
.the ~ situat40n, In such cirouJJ.lStanctls, tlVlIIll when candidates n.re 
Jlvuiltible I I1Ill very sorr.'· to llol;e thut the Uailwu.v Adnwstration does 
not cure to look ufter our interests. As u matter of fact, 1 know of instllDcet; 
when they could not get a Munammadan iXl' ~ Madras ·Pteaiiieney for 
ihtl ~  railways and thtl.Y had to import MuhauuuadaIl8 from HeDial 
lind l'unjab. 1 tlXPtlct .that they will do the same 'with respect to my 
.coulIlIuuity, l'hat is, however, a eDlall lllatt.er compared to matters of 
.greut importance these daye. 

There is the other matter to which 1 would like to draw the attention 
{)f the Honourable the Railway Member and the }{ailway Board. It: ia a 
matter which concel'lIS the general public. It is a lIia.ttar which has 
alreud,v arisen an4 which is bound to Ilrise in greater dimenaions in the 
near future. 1 alll referring to the evucllution froDI places whieh are 
.about to be raided or ure likely to be raided. We have alieudy had some 
.colllplaints Ilbout the way in which the l"llilwlIY servants in certain places 
were expecting special treatment at the .hauds of tliese,evacuees und thllt 
JlllI.Jly evucueel! found it difficult to get accommodation in the trsins 
llP,rmul\y. That llla.y be so. Hut I was aSlll:lred when this question W,lll 
.raised in .the Railw.llpy Standing Finance Committee and other 'Places by 
the Members oWlcerned that the Gener.:al ~  and Agents have been 
jnformed to se.e .that no such undue advllutage is taken on account of this 
.extraordiuary.rush due to the evacuation. Hut whAt I ,really Yaatrto plDint 
-out to the Railway l4emba: ie that he .should take Dote of tbis fact -imme. 
d,iately and very widely. Infonnat.ion should be given to thepublio that 
no riiscrialwation .will be made in the mat·ter of the provJsion' of Booornmo· 
.dation at the time of evacUlltiOll. The rumour is atloat very widely hI 
.my part of the .oount.r.J that the wives and cbilcheh ~  Emopeani gu. the 
fust preference with reference to this accommodation. Without the know· 
ledge of .the ~  l}ualic. special trains are being provided for them and 
these special t·rains stllrt in tbe darker houn of the day, that is during 
night tillle. AR 1\ lrJIntter of fad, I ruiled thiR qU6Rtion in the Madras 
R ~  AdviKOry:(uwl11itLee lind 1 was told by the Agent that there was 
abRolutd \' I\() truth in it. 80, I had to inform those who ure of the 
opinion thll.t lipeciul illciiities m'e' given for the removal of Europeans t.bat 
thot Willi not so. And ;yet tmot.her ~ \HIS sllggef;ted. It was mentioned 
t1lllt 'SOllle ~ U  are IIthlChed to goods trains and in those C01l1-
part.rnents the wives of ~  and ~ lire evacuated. I merely 
want to draw the attentioll of the railway administration to the fact th.lt 
they shOlila give wide ~ that. no Kuch diecriminatioll is made. I 
<CRn tell Honournble Members that in the recent evacuation which took 
pl/l(:e in Rangoon, the lIlemhen; of my family !luffered under similar dill. 

~  in th", lIIRttt'T of I1ccommooation on bonrd the shipe. \Vbat 
hnppenecl wnR thnt ~  boa to wait for more than three weeks to get their 
pRRRage to ~  ovel: t·o India and hav:ing ~ . their tickets they were 
"wRiting for (ltl(!o1lllllodlltion hut they were not able to get it simply becaufile 
thf Ill/III who waR rellponRihle for providinjl thiR ~ gave ]'N. 
'farence t·o Ruropeans, E ~  people Rnd Anilio-Tndians. 

'!'lIe BoDoaI&tile B1r Aa4Rw Olow: To what place the Honmlrablp. 
l\{ember is ~ 

02 
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..., labib •. 81varaj: 1 am referring to Burma. 1 do not want that. 
that, state of things should be repeated in this country. That is why 
I 8m anxious that a reputation of that sort should llot be attached to our 
railway administration in India. 

Mr. Muhammad AIhar IAl1 (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, I will not take much time of the House on this motion. 
of my friend, Sir Henry Gidney. I would only read out, a little passage 
from a note that I have in my hands. I recognise that there has been 
considerable Indi8nisation in the railways. Still, what I find is that the-
key posts-and this blame I attach not only to the Uailway '13ollrd but to· 
all services throughout the country-are still held by the Europeans and 
Anglo-Indians in the Indian railways. Europeans and Anglo.Indians form 

'110 microscopic part of the population lind yet they have a far higher per-
centage than even the Muslims have in regard to the superior posts. 
According to 19tH cemHls there were r.bollt ] 56 ,(x)() Europeans and about 
166;000 . Anglo-indians ..... 

Leut..-Ookmel Sir Henry Gidney: On u point. of order, Sir. I do not 
want to interrupt the Honournble Member bllt I do not think that this 
matter is ,included in Illy eut motion. The point which the Honourable 
Member is raising will come under another cut motion of Indianisatiorr 
and I think that will be a more suitable opportunity for his remarks. 

Mr. Deputy P!Uldlllt (Mr. AkhiI Ohandra DaUa): The motion refers-
distinct.ly to the Railway Administration though with particular referencE" 
to the Locomotive Department. I think the Honourable A'entlemfll1(Mr. 
Muhammad Azhar Ali) iR perfectly in order in referring to this maHer. 

lIr. lIuhammad .Ashar Ali: Thank YOll. Sir. T om glad t.hnt YOU ll/1V(> 
come to my ftSl'liRt.nllce. Thl' percentage of thf' jobs held ~  t.hf'!;f' two 
comml1nities in proportion to ,their £Itrengt,h jR R ~  amAzinA' ond could 
he Mcounted for only by the present syRtern of adminiRtratioll of the 
country. It is of interest to note thBt in the case of Ruperior services the 
:'Iful'IlimR, who form a fourth of ,the total IndiAn population hllve only ~ 
pf'r cent of th£" tot,"lpoRts in 1941 Q!; aA'nil1Flt !)'4R per cent in the caRe of 
Anglo-Indillnll and Domic;\ed EuropeanR. In tht" RlIpenor services, if we 
ndd the percent-nge of EuropennFl to thnt of Anglo-Indillllf< and Domiciled 
EuropeanR, the postR held by them Rmount to 52'63 liS against 4,{)O92 of 
the totnl of HindllF; And l\{uF:limR. So fill' RR the subordinllte serviceR lire 
('olleerned the percent-Age of pORtJ'l held by Anglo-Tndinns ond Domiciled' 
EuropeanR nmountR to 41'70 per cent IIR agllinllt II percentage of 88'76 of 
HinduR IIno MIlRlimR comhined together. If "'1' lidO. t·he percenta.ge or 
EmopennR nlRo t·o thnt of Anglo-IndinnR and Domieiled EllropeAns, the-
number of po!';ts held by them amounts to 53'40 all ~  38'76 which it; 
the totnl of Hindus lind MURlims in theRe services. 

The recnlitment during the year 1940-41 to snperior F:en;cefl in the 
State-managed railways consisted of eight Europeans Rnd lZ 

3 P.M. [ndinns. Recnlitment for snperior Rervic(IIs in the GOJllpnn,,-
mnnflgpd railways duringtbe year ~  ()f three F.Jtlroplla\,s, two Anglo-
Indians find Domiciled Europeans and 12 Indians. In the Tower gazetted 
services in the StaterManaged railways, ~  of84.plOlllOtiollf 'lnadet, 11' 
went to Europeanfl. nine to Anglo-Indians and Domiciled'Europt"";Uls. It 
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may be further noted that out of the 14 officers in,the COIQpa.ny-managed 
l'ailways who were promoted from the lower ranks to the superior servioes, 
.Goring ~ year, three were Europeans and 1jve were : Ang}o-IncPBns. There 
was not It -singie Indion. Sir, with t.his .stat.e of affairs existing in the 
country, tIl£' Indians arc in u deplorablepOlidition.. 1 said in ,the ver.Y 
tleginning t.h,ut· there hilI' been Indianisation, but: Iudianillation where? 
Mbstly in the lower subordinate services. These key posts "re still held:by 
E ~  and' - ~ . 

,Dr • .P. B. Banerj •• : 1t is Anglo-Ilidiunisation. 
Kr. -J[ubammad AIh&r All: Ies, it is Anglo-Iudianisation and 

Europeanisatiori. Under these eircumstnnces, if we say t.hat the R ~ 
Doard are l,ot, at'ull t.uking any iuterest, in increasing the percentage of 
Illdians in the higher services. it cannot be said that we are wrong or .. hat 
our complaints ure in way groundless. I should like to know why there 
is 1;0 much disparity between the number of Indians on the one hand and 
the number of Anglo-Indians and Europeans on the other. Only with thL; 
flS]l<'et .• I confine myself at t.he present moment· and as I am not keepillg 
"'{' 11. I do not n lUke any further remarks . 

.llr. 00Vind V. Deabmulrh (Nagpur Division: Non-Muhammadan): Sir, 
1 will confine myself only to the transport netlds of the country whUe 
denling with this Illotion. My tale is neither long nor short and so I will 
not take lip much of the time of the House. In the Course of the debate 
on the motion of priority of public supply of wagolls mO,ved by my Honour-
Able friend, Mr. Neogy, 1 heard the phrase W ~  Supply Committee", 
If it is not a kind of poetic fancy and if it has got a habitatiolJ, at; it has 
got a name. 1 should like to know something about it. This is the first 
time I (JI\me across this. It seems to me t.hat-us 1 .ave leR.med in the 
courstl of the dtlbute-this is a body which can be approached only by a 
body of collieries. 1 should like to know ~  about the composition 
of the ~  und the functions of the bod.v awl whether we, poor agricul-
turists. can approach this body lind how to approach it. I have already 
talked in the gtllleral discussion of the Hnilway Budget about the needs 
of transport of this country. I should not. .like to ~  anything more at 
present, but 1 should certainly like Rome informat.ion on the important 
point raised in the debate, I request the Honourable Member in charge 
of Railways pot to overlook this point on which I merely seek information. 

lIZ. Muhammad :Nauman (Patna ami Cilota NagplJr cum Ori>laa: 
Muhammadan): Sir, I do not want to indulge in any long debate, but 
I jllst want to support the motion which ill before the HouAe as moved 
by my Honourable friend, Colonel Gidney. The position is that recently 
~  have seen enormous difficulties in the matter of trllnsport in publM 
ano even in the matter of getting transport for the purpOf;e of war. Priority 

~ he n ~  good thing, and it is certainly necessary for the successful 
prOf'ecut.ion of the war. We all appreciate thllt, hut under the plea and 
under t.he cloak of priority. the public Rhollld not have been put to the 
trouble to which they have been put to. The whole position is that as my 
Honouruble friend, ('.olonel Gidney, has said. it requireR 'buman touch' 011 
the 1I8.rt of the officers running the R ~ Administration. - The, ahould 
not be callous to the needs of the public. 

'Now, let me take the position of coal which is used for the purpose 
of fuel a)] over tbe country and which could only be kept at l'8asoDabt. 
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pril--e level if reasonable transport facilities WtlIe not refused. What do we 
tiud, the price of coal had doubled and trebled within few months and. 
only because transport could not be made available at the different coul 

~. III SIJite. ~  ~  requests by the merchants and even by the 
pubhc, the adUulllstratlOn was callous enough to give no facilities whatso-
ever to the public. I brought this question before the meeting of the 
!:>tanding Finance Committee when we recently met and we heard some· 
thing by way of explanution. Of course, I did not try to criticise, the 
l\lclIluer of the Railway Board who explained those circumstances ill the 
meeting and neither do I want t.o criticise him now. ProbAbly he suid 
that owing to certain administrative-reasons, he could .not do any better. 
What I want to suggest is that in these difficult times, you have got to. 
realise the difficulties of other people as well. I agree that we have got to 
share the incon,:enience, we have got to shoulder the difficulties and 
troubles, but they have to be reduced to the minimum and not increased 
to the maximullI to which we have been brought to. From ~  own 
experience. I Cllll SIlY UI! U president ()f 1\ few commercilll organisations in 
Calcutta IIJld other plaees. that hundreds of cases were brought to my 
notice where the members of Hides Merchanta Association of. Calcutta and 
Cawnpore were refused wagons in time. The merchants in Dhanbad, 
Muzaffllfpur, Durbhanga and other places who wanted to Qend their hides 
Rnd skins,-even those who were to suppl;\' to Government for tannery 
purposes were not given wagons in time, Of ~  those small mer· 
ellAntR ('QuId lIot hltye got priority certificate!' bec/luse those partic'ular 
dients were lIot the contl"Octors of the Gove.rnmcnt, but they had to send 
their goods to R TlIu-ticlIlar spot from where t.1H' contractors had to supply 
to the Governmen"t. 'Veil. Sir. t.his reslIlten in t,he deterioration of 
wetsnlt€d hideR in mnny r8l';el'l. 

In Culcuttu, [ remember a few merchants wanted a few wagons fot' 
BOlllbay for shifting their goods during the vanicky condition of Calcutta. 
but no wagons were made uvailable. 1 myself rung up one of the highest 
otlioers of Itailwuys in Calcutta and I wus told that no wagons were avail· 
able to the public for Bombay. I asked them whether they could give 
those merchants even ten wagons after ten days, but the reply was, "no", 
'I'his is the sort of transport arrangement that prevails now and this is the 
way in which transport is being carried on in this country. The Honourable 
Member for Railways gllve a certificate to his officials sometime ago tha.t 
they were doing wonderful work in the difficult days and that the different 
Geueral Muuagers had exerted themselves by being able to meet the-
situut,ioll. But let him remember that it is the Railways who have dri\"en 
the publie to this diffieult position. I do not know whether the Govern.-
rneut of India in the ~  Department equnll:v did not complain of 
transport difficulties. 

Again, speaking of passenger traffic, during the days when panic pre. 
vuiled ill enlcut-t,/{, during the days of rush in Clllcutta-tbe panic started 
on 16th December-thousands of people could not get accommodation ill 
Ilny train at Howrnh or Sealdah. Probably the position at Sealdah was 
n little bet,ter than at. Howrah. They probably were running 8. few !lpeCiM 
duplicate trains, illFltel1cl of one special t,rain for each ordinary train. 

The passenger's affair may not come up on tbill particular motion but 
it hail to be remembered and perhaps the Honourable Member and' ,many 
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of his ~  know the difficulties. Sir Andrew Claw may not know 
very muCh" but I am sure his Indian colleagues know these things in 
more deWls. What I want to impre88 on the House is that the ditJerent 
adminiatrations have miserably failed to meet their obligations in time 
when they ought to have met with courtesy and facility. The HOnour_ble 
Member Ulay require me to cite particular oases with dates and so on. 1 
hu \'e referred to one or two occasions Mnd I cannot give details beeauN I 
did not hold any inquiry into them as I had neither the time nor, ~  staB 
necessary for it. But I can say \\'itb oertainty that in tnatly' eaaeathe 
prices of stooke in the country had to be raised suddenly beyond the markei 
price because of transport facilities having been denied. One patent reply 
the Honourable Member may make as it is this that he had not enough 
wagons to provide and that he had to catty on with what little be' had 
nt· his disposal. May I ask him and the Government of India wile are 
responsible for that? Are we to answer for that with all the money and 
thE' control of the administration that, we have given them? Why did 
:V0ll not tum Ollt more wagons in this countr:v? Why did you not think 
of this a few :vears ago and why cannot :vou do it even now? I am tempted 
to make mlmy other references of the failure of Government when on 
t.his but. T do not like to give them Ollt on the -AMr of the House at! J have 
no time At m:v disposal and it, may be considered beyond the scope of thil; 
motion. 
Sir, 1 support this motion and I hope ~  tlle Honourable Member 'will 

Hot only reply tD it in the usual fa8hioll but will seriously consider thl;) 
:mxiety of ~  people and remove the difficulties in which we find ~. 

The lIonourabl. Sir ,Andrew mow: Sir, as this debate has ranged over 
an extraordinarily wide field, I hope the House will show rue a little 
f(>l'beul'IlllCe if I do not deal with all t,he points that have been raised. I 
did not expect when it started t.hat I should have to deal with the im-
portant and difficult subject of Muslim representation or the evacuation 
of the members of Mr. Sivaraj's family or others; and I must really try 
to confine myself to the questions more immediately concerned with the 
cut motion as it is placed on the table. If time remains with me I shall 
try to deal with the others later. 
Bir ~  Gidney and Mr. Nauman dealt with the wagon position. 

the former in fairly moderate terms and the latter in somewhat immoderate 
terms. We were accused of lack of foresight; we were asked why we did 
not provide enough wagons to meet the present needs, because it is 1 
fact that, the capacity of the railway. is not equal to the present demands. 
It is not a question, as Mr. Nauman suggested, of our being in any ~ 

callous. He said that probably, when I WQ.B giving chit6 to our omcers. 
I was not aware of the needs of the public. But if he will read my speech 
he will find one ar two references to the difficulties that thepubUc are 
facing and will have to face in the future. We Bre all very conscious of 
ther;;e and we are doing our very best to meet them; but there is simply 
not enough capacity to meet, the demand. ;rhen Mr. Nauman and Sir 
Henry Gidney say. "What a terrible lack of foresight! If only a few 
,ears' ago you had provided enough wagons or eno1lgh locotftotive, yOU 
~  not he in the position in which you. are t.oday".... . 

Now oul'v a few :vears ago, in 19S7, we had .in eXpert 'corilmtttee ()Utr 
nnd we ~ after t,hat purRued wit,h quite reasonftble'deD1andtl from tho-
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~  A~ ~ ~ .  " 
lic;>usLe, ~  with the ~  speed tlbe. .recommendations that it made 
. ~  'economy. ,Year after year in the Railway Hud.get de_testhere 
WIiji: ul\, insistent cry for economy in every possible direction and -the rail-
~~~  were pared down to &. level whioh we now recognise to have been 
unwistl. But we ,lU'e speaking with wisdom after the event, and it is 
.al.wuys tlusy ;to, criticise when one knows afterwards what happened. 

" 

Kr., JI"h&JDmad Kauman; Sir, may I ask one question? Is it not 
.a ~  .that .th,is Assembly has been ,pressing for the building of more 
looomotivtlS in, this country and it would not refuse the C()st Of maohinery? 

_I :1 

fte BoaDura. Slit Andrew 01ow: I will come to that later if the 
Honourable Member will bepatieut. This Wedgwood Committee drew 
attention to the fact that there was aD excess of wagons. and they also 
said all regardll locomotives,-and I would remind the Houlle again that 
it' was in 1937.- ' 

"The atock of locomotives is exces&ive and 8bould be capa.ble of reduction. Even 
'in the eVlIJlt of a lIuhatantial increal8 of traffil' we l'onlider it unlikely tha.t for the 
,preeeDt, .... any rate-. there will' be need to face any con8iderable programme for the 
,purchase of additional locomotives." 

Lleut.-OolOiDe.l Sir .enrz Gidney: Sir, I am afraid the Honourable 
Member is misinterpreting what I implied in my motion. I did not say 
that the shortage of wagons was becouse more wagons were not made in 
the past. I referred entirely to the present time. My point is t.his: 
India caDDot build more wagons today for want of adequate facilities and 
has still to rely 01;). England for certain essential pBTts. 

'!'be BoIlourable Sir Andrew Olow: We do build wagons in India and 
have been building wagons for some time. We can build locomotives in 
India; we have ca'Pacity for building locomotives at this moment in Ajmer 
'Which 'cannot be used; and if we had a larger factory we would not be 
in any better position today. The fact is, and I think we must all admit 
it,-did not we all show a lack of foresight? How few of us three or 
four yea.rs ago believed that we would be in the middle of 8 great war 
today? If we, on this side of the House and Honourable Members on 
the other side. had been able to see three or four years into the fut,ure. 
I am quite sure we would have adopted different lines on many of the 
problema of polic)' that confronted us. But I do not think it is quite 
reasoMble to blame us or our predeces!lOrs because we lacked that gift 
-of prophecy; 

There was 8 small question a'3ked by Mr. Dp.shmukh about the Coal 
Wagon Supply Committee. As its name implies, it is concerned with coal· 
~ hall functionR which were explained by Mr. Raper this morning . 

.... CIO'VtDd V. D8IbmuJrh: Is there any way for the agriculturists to 
approach them for the supply of wagons? 

The BoIlourable Sir Andrew O1ow: Agriculturists can aak for It wagon 
in the Same way 8S anybody else; there is no special way provided for 
them: 
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Sir Henry Gidney touched on the question, just in passing" of ~. 
4Dd said that high officials in all classes, unfailingly use'their salooos for 
all journeys. I cim asSure ~  that, that position haa ohanged and is 
ohangi.ttg. We have ~  to railways somewhat on the 
lines he sUggested .. I am reminded that there are sonte Honourable 
Memberll moving about in bicycles ahd! doubt if that ~  ~ ~  
Members who are entitled to use saloons and other officers to curtaIl thell 
uae of salooDs. I think the House '\fill be interested to know that only a 
few days ago His Excellency the Commander-in-Chief passed an order 
that as regards military officers their sRloons shOUld In no circumstances 
be placed on a mail train. There are, of' course, times when a train is 
not running to capacity. It is often of assistance rather ~  the reverse 
to have the saloon on a. train because there are very often more than one 
officer travelling with personal assistants and others; and 10 long as there 
is spare capacity on the train I do not think there -is anything toobjeot. 
to in it. But on trains which are now very often l'Unoing to capacity 
the use of saloons is oertainly to be deprecated. 

Sir Henry Gidney passed from these questions to questions affecting 
the staff and I have seen since the debate began an interestling and, I 
admit, quite a disturbing list which be has given me. It is a little per-
plexing uecl\use the number of daily hours appears to have been great; 
on several occasions there is mOl'e than a 24-hour run. But if this is 
at all approximately accurate it certainly shMVs over-work of an individual. 
What I thought he said the other day was that there were train l'Unning 
tinles regularly involving 16 to 21 hours .. and that was wh"t ,1 wu dealing 
with primarily and when I was citing the order of the North Western 
Railway about 16 hours I felt sure tbat' there were no sucq tABin .runs 
,on that line and that this order must, therefore, relate to CBSeS where, 
owing to exceptional circumstances, a man was kept on the footplate for 
longer than the time allotted to the train run. If there are train runs 
of excessive length, I will be very glad if he will bring, that to our .notice 
so that we may look into those train runs. One case was brought .to.my 
notice a short time ago by Mr. Navalrai and we actuaHy reduced the 
train run of certain trains in Sind. But I have a great deal of sympathy 
with Sir Henry Gidney's view that it was unfortunate that 10 or 12 years 
ago the nmning staff were so firmly excluded from the hours of ~ 
ntent regulation. But it is not easy to aPIlly those regulations to running 
staff. There will have to bA a great m811y exceptions. I rather think 
that one difficulty was that the >Jtaff themselves were interested in these 
IO;llg runB, interested from the financial point of view. And I agree-with 
SIr Henry Gidney that that is not a consideration that we should allow 
to stand in the way of ensuring humane and snfe houl'll of work. I will 
however, look into the case which he has brought to mv notice, and i 
can assure-him that if any member of the staff Oomplaini to his superior 
about excessive hours of work and cares to produce a statement of this 
character, there will be no ~  of victimisation at alL 

Ueat.-Oo1oIltl SIr Keary CJIdaIJ: Thank you very mucla. 

!'lie KGIaCIUabIe Sir ADdIe" 010,,: R80 Sahib Sivaraj referred to the 
ditBculty, the ditBeulty with which I sympathise, that membel"B ~ his 
corninunity experienee in getting employment: 'But I am afraid I cannot 
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~  responsibility for two cases ~  oQCurred on ,the SoutP. Indian. 

Railway because I have no jurisdiction in that Inatter on that Railway. 
In one case I gather the candidate was rejeoted medical).y and tha·t is I/o. 

thing to which everyone is liable and, of which only medical officers can 
be the proper Judge. In the other case I was a little surprieed to hear' 
that u crmdidate was asked to produce oertificates from members of 
another community. 1 certainly know of no case in which that has. 
happened on the State Uailways. 

I see I have a few moments left to give to the big question raised 
by Mr. Azhar Ali. It is not a question to be dealt with at sliod length 
because it is a difficult and an intricate one. But I do not think we get 
a fair measure of these things simply by citing the percentages oi Euro-
peana or the pereentages of any other community at the present moment .. 
These, as the House will recognize, represent. to a }arge extent, past 
histor.". They represent recruitment over a period extending for more thalli 
30 years. At that time the Railways were almost entirely manned by 
Europeans and Anglo-Indians and n great many of them are still with 
us, but their number is being reduced. In the CRSE' of Europeans WC" 
were recruiting at the ratl' of only 25 per cent. among the officel'l? i:tlld. 
I think, practically 110ne nmongst the non-gazetted staff, and since the 
war we have suspended even .that. and we are recruiting no Europeans 
at all. 

JIr. Muhammad. WaumaD: You are giving them extensions alright. 

'!"he HoIIourabie Sir AnelNw 010w: We are giving some extensions 
because we are short of officers. We have let a great many of them 
go. We bad to let two hundred - ~  of them were experienced 
.European officers-go to ('Ithpr departments, hut I think the extension!' 
are not affeoting the rates nt which we are recruiting officers of othl'r 
communities and we art' now ~  those officers in approximately 
correct proportion, I have fully recognized-I have recognized conti-
nuously-that the share of Muslims in officers and staff is by no means 
oommensurate with their 'populationll in the country, but unless I am 
going to remove a lot of valulthle officers who have given us good service 
and who have a ril:!ht to remAin in servicE'. I am afraid there is n,) oth"r 
Rolut·ion of thltt difficulty E'xc('pt by the. process of time. 

JIr. JlUhammad Rauman: We don't WAnt, ;vou to remove them. 
The JlOnourable Sir :Andrew 010w: That is the only wa:v by which it. 

can be done. 
Ml. Kuhammad Bauman: You have ~  different wa:V!1 also. 
D. Bulenbllal AbduDabhai Laljee R ~  Central Division: Muham-

madan Rural): Sir. a gT£,Rt deAl hAS bN'D sRid with regard toO the supply 
of wagons and thE' ~  of wagons Rnd I quite SE'e that the real cause 
ill that owing t.o ·the war there has been RIot of IWB.mity. But, Bir. 
th£' fRct is this thAt while we have our depArtment.s enCORl!ed on war 
work whioh must have preference over all other work. there m\lJt. be some 
dietribution made w.ith TeflBrd to ~  dtl.mandR for indaatriea and others. 
It should .not be .",ken thllt ·heCAURA of tht' war .nothing (IIItIE' Rltould he.>-
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looked into. It .. hould not be that, under the pretm ~  w.' ilema'ilds, 
nothing else should be attended to. ' 

Thl .onoUl'abll Sir Andrew Olow: That is not our attitude at atl . 

.... .... abbal AbduUabhaJ Laljte: WeU, 'SiT, that is a general COI1)-
plaint .. Every part of India complains about the wagon ~  'for 
~ ~  and if at all the RR ~  administrationil give cRreiful oon-

sldemtlOn to thOfie demands, I am sure cmch n great cr\" would not coine. 
Anyhow, Sir, 8 lot has been SRid and we know very well that endeavotit'M' 
ll'i11 hereafter be made. . 

I am very glad also to note that so fur us the saloon uffairs was con-
cerned, about which my Honourable friend, Mr. Jmnnudas Meht.a, spoke· 
a few days ago, the Honourable the Communications Member has' ex-
plained that hereafter those great privileges cannot beacoorded to thOM 
great men. I am not much against that. Hut, Sir. r do wish to· say 
something about the ordinary people. people who . ~  been working 

~  hard, as my Leader has point,ed out.. people who have to work hard' 
and get. very Jittle pay. Sir, it has been pointed out that under t,he-
overtime ullowallce scheme DriYers, Shuntel·s. }'oremt'll are not included .. 
I do. not know why this discrimination has been existing. If a man 
really works why should not he get overtime allowance. If YOll do want 
them to work overtime they must be paid. .. 

TheIl, t:hr, I do wilont thllot some specird officer should be appointed. 
to examine the question of work and rest. A good deal hall been laid. 
about these people working overtime. The stateulent which my Leader-
placed before the House clearly shows that not only these people are 
being hard worked but the efficiency and safety of ~ on the railway traok 
is so much in danger. Sir, I find from the overtime Rules of the 

~  Baroda and Central India Railway that there has been allow-
IInce given for 'prescribed hours over ten hours. I do not know, Sir, why 
that"has not been given 011 the other Uailways. Sir, this nlatter deserves 
the immediate attention of the Uailway Board if their slogan "Safety 
First" is to be practilled for the staff also. The question of hours of 
work nnd rest needs immediate examination and remedying. 

Then, Sir, there is another most important question and that is with 
l·egard. to the right of the people-workmen-to appeal. Sir, every now 
and then we have been told that complaints could be made . . . . . 

. The JIlonourable Sir Andrew Olow: I think tbis is the subject of the' 
next cut motion. 

1rIr. Deputy PrIIldlat (Mr. Akhil Chandra Datta): That forms the 
subject matter of the next motion. 

Lleut.-Ooloael Sir JleD1y CKeIney (Nominated Non-Official): Sir, it 
comes under Rai1way Administrntion, I think. 

Mr. Deputy Prelidlat (Mr. Akhil Chandra DRtta): Order; m-der. The 
expression "Railway Administration" is of an aU-embrncing cbaract,etr 
~ everything CAn comp. under that. . 
1Ir •• 1IIIDbhaI AbduUabllai LAlI": HumRn touchl 
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., .. 1)1,." RrealdeDt. (Mr,.A.khii. Chandra DBrtt.t.),: . LiteraJIy IIpe,.kiq .. 
acoording to the strict wording of the motion, ever,ytiUng oom,es tp, but 
when there is another motion specifically on that question, I think it is 
better to postpone that discussion for.;ti1at ·.cutlJlOti9n .... ,: . ~  ! ~ 

Mr. KU88Dbhai Abdullab"'t . ~ U ·noC! .y mu.ch,jbui·witjr all 
-deference to the words 'human toucli' as you have rightly observed, ] 
was only placing this before the House and drawing the attention oftha 
Honourable Member for Communications that these people who havE: 
been working very hard. do require that theIr grievances must he looked 
into and some right of appeal Bnd also some compenR .... tion ",or t,he over-
time that they work. 'fhat is only fair. 

A lot hal) been Baid about, amenities being provided for these ~ . 
1. do not want to prellsthis matter much. Itut, surely, the ~  admi-
JU8tration ought ,to provide neces!lary amenities and sufficient arrangements 
lor taking rest, if they want to help them to work overlime. I Ilm told 
ihat no arrangements have been made even while they are made. to 
wait, for complete rest. 

I am very glad some of my friends want to do the work of the Hon-
oQul'8ble the Deputy President in telling me that my time is up; but· 
lrankly speaking, my 'point of view it! that I do feel that the railway 
.sto.ff is - ~  Rnd it ill essential and very ~  that workmen 
on the rajJwa,Ys IUUSt. be gtoven overtime and rest; at the present time 
they are expected not only to do all the work but no compensation is 
paid to them. I also feel that only such work should be taken from them 
.8S will not materially affect their health. With these words I support 
.the motion moved by my Leader, Colonel .k)ir Henry Gidney. 

Mr. 1. ltamBay Scott tUnited Provinces: Buropean): Mr. Deputy 
President, I propose to deal with a few tranS'port matters. Transport 
.is the biggest internal problem which we have today, and I want to know 
what steps Government have taken or are in the slow process of 'con-
sidering to try und remedy matters. There is no doubt at ~  that trans-
port facilities in this country are insufficient for Ol1r needs today, and 
I do not find t,hat the Government of India are taking any activo steps 
to improve or try to improve or to remedy the acute shortage. The rail· 
ways are admittedly unable to OOpb with the situation. I belwve tllll t 
this position has been foreseen for some time, but I have Jet to ICtll'n 
what action, if any, has been taken to investigat,e the pOSItion and to 
make suggestions to alleviate the situation in any way. I believe thut 
t·here is a Board, called the Wflr Transport Board, but this is so compltlfely 
hush-hush that we do not even know what its functions tire or what 
powers it possesses. I rather presume that it only deals with WRr 
transportation problems, and not even with other war transport problem!'. 
such as the movement and supply of goods to and from our industries 
which are on war work. I hope the Railway Member will be ablt\ to tell 
us about its activities. Has the Transportation Board any control over 
the Railways? What I want to ensure is that the railway transport iR 
being oontrol1ed in some way or other under some well coDsidered plan. 
Is there any organisation in the Government of India whose job it is to 
.aeal with transport and its intensive use and co-ordination? If not" I 
'want 80me organisation and Rome deftD'lt.e authority to be set up wi6hout 
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delay. If I understood the Honourable Member aright, the preBent trans· 
port.: ~  does not seem to have sucb powel', and I would like· 
to.liave more information than he gave to. my Leader, Sir Henry Richard-
son. 

1Ir. Deputr Preildent eM!'. Akhil Chandra Datta): ~ q uestiou is: 
"That the 'demand ~  t.he h"ad 'Railway Board' be reduced by Ra. 100." 
The motion was negatived. 

'Mr. ~  PresideD' (Mr. Akhil Chandra Datta): Before ~  
further, may I plaoe a very old ruling of the House with regard to the· 
subject mAtter of cut motions? .... 

Sir ... 1:. lam. (Madras: European): Of the Chair. 

1Ir. Deputy ~ (Mr. Akhil Chandra Datta): Of the Chair. It 
lAYS down that in cut motions it will be difficult. for Honourable Members: 
~ exercise their right of vote if it covers more than one grievance. Thf>-

Chair therefore desires that Honourable Members in giving notice of cut 
motions will restrict themselves to one speciflc grievance; The debate-
on Sir Henry Gidney'S out motion ~  illustrated the wisdom 
of the l'llling. It if! WlOO for thE' l'Rl'ty giving notice of the . ~  
And also good for t,he Government. 

The next motion is of thE' flame Party-No. 32 on t.hE' Final I.ist. 

P11n.illh.ment atltl AppealB and Good OontJuct Mea,.,". 
Lieut . ..(JoloDel Sir Henry Gidney: Sir, T beg to move' 

"That ~ demand under the head 'Railway Board' be redlloed by Re. 100." 

Sir, I am ~ A  for the corrective advice you hRve given the . ~ 1'.8 
to the undesirability ,)f inC'luding many subjrets in one motion; but ir. 
the railway adminiatru.tion, matters are so interwoven that it is extremely' 
difficult to disconnect one from the other, as obtains in the case of the 
Head of the Railway Board being apart from the CommuniOllotb.ns 
Member. The subject matter of my motion is one which has certain BMW 
issues which are impossible to take away from my motion. I desire here 
t<l confine myself to ·one mRtter, that is,' the quelltion of appeals and iLl 
"lIriOU8 implica.tions and oomplicatiolls. In my previous out motion· r 
cited many cases indicative of disaftection and discontent among the &taft 
of thr railways and I am 80 glad that the Honourable Member gave that 
motion of mine his sympathetic attention. But, as a sequel. of those 
matters tbe question of appeals is apparent as also the l'Iight of appeal .niL 
the procedure which is !lntailed in appeals on the railways. It is in 8uch 
cases, liS I have already brought to the noticE'! of the ~  Member. 
that one sees the abflence of t.he human touch, i.e., the inadequate provi_. 
sion to safeguard the right of apEeal. I am fully aware of the fact that 
t.he Railway Member and BORrd cannot look into each in.dtvidual case. 
It would be impossible. But I do t.hink that. thE!! Honourable MemheT' 
was overstating the position when he &aid that he and the Railway Boatd" 
were being asked to interfere with every cue of promotion of an ASlistMIt 
Station Moster. Even the mORt r;ealo\ls of. lJlll ha"e 8 certain aeole of 
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-responsibility, but I do submit' that the Comtuuniclltions Memherancl).tr:o 
Railwny Bonrd ought to be prepared to deal with eve!'! an individual case 
-if there is prima. facie evidence of grave injustice even to the humblest 
,?J our. men working under ~  and I may reclllI to ~ . Ii glaring insj;.ane-3 
II" whIch a predecessor of hIs In office exposed n RAI1way Agent who hall 
'coll/inne(l the punishment (in agreement with his. Chief 'framlporli'ltbn 
'Officer) by dismillsing an humble traffic subordinate and it WIlS proved on 
enquiry by the Railway Bonrd that t.he R ~ .  Agent hlld not even boen 
the file and facts of this cuse. In fact he di"lnlssed hhi.l totally ibFnorad 

·of the case. Ap, a result the subordinate Wll-S re-installed, and the then 
-Communicntions Member lwei t.he COUl'age to warn these officiuh:; against 
'Ii repetition of their conduct. I will not go into the details-.-I hnve po 
·doubt that Members of the Railway Board welL remember that cuse. 
'Why lIOt emulate his predecessor in office. B\tt therl: is It form of pUIIJ;;h-
ment on Railways in respect of whi'Ch there is apparently no provision at 

:aU for an appeal even to the next higher ruug of the administrlLtion ladder. 
I refer t:> the penalty which was rec.:mtly introduced known as ;;he 
'''Good Conduct Marks System". This ilystem has been 8n ~ 
measure of punishment to fines, sU8pensiol1s, demot.lOu and ~ of 

;grudei etc. 'fhis system was obviously inteuded at! Ii lIIilder fOWl of 
puniBhmenti and liS it was int,roduced subse.quent to the ~  of ~  

-ndes, it did not find n }llace in the nppeal rules iS$lIed. 1 think, in 1935. 
-On this account it haR been held by the Ullilwny officials that 110 ~  
lie!! against such punishments. I do s\ibmit dlHt thl're Rhoulci be 110 forJII 
·of punishment ngnilll;;t which au appelLt cannot Ill' I-luhlllitt.ed to, at. It'II1>' 
-the next ~ . otherwise junior officials will feel lit liberty 
-to confine their punishments to that limit, and yet, the cumulative effect 
-of such pUllishment.s on the workman's future in the service will he 8S 
.disastrous as any other more serious fonn of pena1ty ...... indeed, it·. wiH 
· eventually affect his promotion or even his ratention in the service, for 
I understand that, in this system of Good Conduct MlITks, if a man hn.!! a 

· oertain number of marks against his name, he ill liAble to be dischnrjlt·d from 
-aervice. I think the Hono\ll'able l\-JeRlher will njlree thAt- it Flhould h" t.he 
: aim of Government to remove ~  !!mong thp, RtRfF on any 
· ground whatever, if not they must hAve a right. of AppeAl to highel" 
-Rl.lthorities. Let me just give y:>u nn mstance. During lhe Jlt·riod of 
· ~  for instllnce, on the N. Vi Rni1wu,v. it was decided t{) with-
hold the promotions of Grade IV Shunters to the ('orrespol1(ling grade or 

· Drh·er. Appeals were sent against, this. Prior to thi!! period, in accord-
-Bnce with the terms of the agreement under which these men were 
-recruited, Grade IV Shunters, \l'ho had passed t,heir examinntions, ,\'Pttl 
-automatically promoted in due COUrRe. This was not done and lin R ~  
\\'88 made. At that time the promotion to the grade of Driver W/IM not· 

.dependent on the strength of the Drivers cadre. Firemen /llld Shunter'!l 
-were all expected to bec·orne Drivers ;n luecourse, and both thep,e 3uttl 
gories were treated only as a training ground for Drivers. But· the )1olic..y 

-has since been ~U  changed. The men were note:>nsulted at /111, f.')f' 
when the depression was over, the RailwlLY Administra.tion fixed t.he 
number of appointments in each ~ nnd the number of posts so saUl!. 
· tioned in Grade IV Drivers Wml actually far less thaD the number of thl'lRe 
-who were holding such posts. Again lID nppeal signed by almost a)] the_ 
:people .was 88Ilt with no effect. Whereas. on the ~ of the. North 
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Western Railway, there were 131 Grade IV Drivers the. SQD.ctiOJl8.d 
.,trensthw8s !.02. Thus the Grade IV ~ who.,acC?rdmg to thr..lr 
o.jginal agreement, were entitled to automatic Jlr.omotlOn In due .course, 
ha'y:e no chance whatever of being promot.ed, , until the excess ~ hilS 
refWlted in the cadre of Grade IV Drivers, cousequent, on the arbltrl.lry 

~  of the sanctioned strength, ~  been absorbe/l ~  vacancies ~ - . 
ring in the 'normal course in the !!6nctloned strength: ThiS :was ~  poSition 
in 1936. The men again appealed in a body-'agam ~  result .. ' I ~ ~ . 
stand that, as a result. of the job analysl11 undertaken m 1987; t.hll!'.p08lbon 
was again revised, and t.he sanctioned R ~  of GrMe n Drivers W'lS 
still further reduced. Another nppelll wnR ~  h;r theRe men-useleKi. 
Todav Grade IV Shuntel"-paslled-Driyers who have no hopes of heing 
promoted as Drivers, although they Clre being utilised 8.S Drivers. The 
fact that t,here is an exceSR in the grade of Grade TV Dr,vers beyond the 
ilanctioned strength als::> indicates very clearly that the sanctioned strength 
was fixed without regard to the nctual position nnd needs of the Railway 
The non-restoration of the privilege of automatic promotion. even Bfter 
i·he depression, waR, in my opinion, n tlistinct breach of their ~~  
·and the conditions of service under which theRe men ~ originL,ay 
-engoged. Again they appealed-a wasted dtort. Sir, the preservo.t.ion 
.of the vested interest nnd accruinA' rights in the mutter of prospects lmd 
promotion of ~  men is a well recognised policy of tb.e. GovQfllu .. nt, 
:and I do feel that Government ought not to deny this privilege even t·o 
·subordioRtes. T, therefore, maintain th"t An np)leal ift such MatteN mu.t· 
receive the serious consideration if not of the ~  at;. Ie... of 
the Railway Board, Ilnd an jndependent ~  sh3uld hf made into 
this very serious matter. r At this 8tage, Mr. President (The Honourable Sir AbdUl' Rahim reaumed 

the Chair.] 
In conclusion I would repeat that every cau.e of di .. a.ti.lao .... 

esveciaUy when there exists substantial ~ A for stloh diBaatittfaction. 
·ought to be removed 8S far 8S po8sible. I WIUI glad. to hear the HODOUI'-
able Member pay 8 tribute to these workers as apart from ·the offtoials. 
but I do not want him to give practical evideDce of the II'&titude wbiull 
h(· expressed by giving his personal · ... ttentioD tlO the points on whiJh T 
!have touched within the limited time at my disposal. 

'Sir, generally spenking, the policy of the Railway Board in regard to 
these appeaJs is very unsatiilfaetory. On paper they appear very perfect; 
while in practice they are hopelessly imperfect. The appeals are for· 
warded or not at the sweet will and pleasure of the officers. If the lub· 
!)rdinllte demands an enquiry he i" told that his IlTJJIt'AI does not. lie tu a 
'highe,' official. If he rep€'ats hi!. requcit, he ia; told to he eareCul and lIot 
t.o be ~ ~. If he presses his !'equcilit for a third time. hl'l II 
thl'eutened With discharge from servWe, and I have letters with me In' 
l)fOve, if the Honourable Kember cares to know more about Ruoh matters. 
~  ~  is actually the position. Sir. these servants have been at timee 
mtuJlIdated, they bave been silenced. and it is for tbis re88011 that 
Members of this House cannot produce coucrete 00... leat those bleD 
by their repeated appea" again.t punishment, bt- further' pulliabed though 
they do not deserve to be victimiaed, and I am .glad to ~ the Honour-
able Member's assurance that the case I brought to bi8 DOIiice a little 
-while 8f!"::> will receive his attention pnd tha4, the penon coneemedwm 
aot be victimised. If he ia I lball forcibly reprell8nt hia oase to the 
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~  Member' and this House. It is. (I. very difficult thing incleed' 
to give concrete cases of victimisation, but I do know of Rll upper ~ 

ordinate's case on the N. W. Railway a Mr. MacGrath one of the abIesli 
senior foremen in which the . Honourable Communications Member 
who occupied this oftice a few years ago personally enquired into the matter 
and gave his orders contrary to the N, W. RtliIway Agent's order. What 
was the result.? The Chief ~  Engin€,er on being told of t,he 
Honourable Member's views was heard to !:IRJ-"I will just see whethlll" 
in my Department I rule or the Honourable Meulber, ~ . 

lIe refused to accept this order and the subordinate went on furlo\.l.gh tllld. 
subaequently retired. In other words he ~ hounded out of his office 
to the great loss ofthe N. W. Railway. That was the rt;!sult of that appeaL 
Sir, I ask the H,onourable Member completely to chllnge his outlook and: 
that ?f the Railway Board on appeals and to give his sympathetic consi-
c1,eratloD. to the present unsatisfactory rule,. governing appeals, and to-
make them from these make-appeal "alue TiO sound practical and coPl-

~  rules and that threats should not be permitted to aggrieved 
~  . who submit appeals especially !n those cases in which tlw 
ludge 'and the prosecutor is one and the PIlUW porson. 

111'. Pnli4eDt (The Honourable Sir Abdur Rahim): Gut motion Ulo\·ed:. 
"That. tbe demaad uder the head 'Railway Board' be reduoed by Re. 100." 

1Ir. Lalcha1ld •• vllrll: Sir, I rise to support this cut. I should like to' 
point out t,iJat· there ar,' many handicaps in the way of railway subordinates 
in regard to bringing their grievances before the higher officers. Sir, to. 
begin with, I 'find that the rules regarding appeals require to be revised. 
Whenever any matters aTe hrought before the General MaJ;lager ~  the 
decision of the Divisional Superintendent b;V way of an appeal, geMrally 
the General 1rb.nager rejeots 8uch nppeals and BUYS t.hllt the revision dot'S 
not lie with him and that· there Bre no rules for it. Thh'! is really very haTd 
indeed for poor lIuboz!dinates a8. there are no supervisory power!! vested in the 
General Mal1ager. It is true that the Honourable the Railway Mem"el" 
himself would find it difficult to examine the csses of each individual. but 
there are no revisions, and no appeals can reach the Roilway Bonrd. 
If the .appeals reaoh the Honourable the Railway Member, kind fit; h" i,., 
he will at least look into those appeals ,sympathetically and decide matters 
in lJuitable cases, 

I persomrlly lmow that cases of certain officers have been brought. to the' 
notice of tbe Honourable Member, and where he has thought fit" he h8!; 
IICtuaUy interfered. B.ut what I do want is, you ~  ~  the ~ 

and provide for somethmg more than ~ ~ the rules contaui at ~ . 

Let, us see whothappens now. A DIVISional ~  has got to give a 
~  ·punishment to a subordinate. What -does he do? He issues 
ordM'S ,maar tlhe 8igunture of the Divisional Superintendent, and presum-
ubI". when ht' ~ it, he l!.olllmltFl t,he Divisional Superintendent and then. 
passes orders. To whom will the Rppeallie? Under the present rulc!:! it 
lies to tht' Divisional Superintendent. Is that fair? That is the practice 
at present. The Divisional Superintendent passes the orders, ~  the-
Rggrieved person goeR to him and says. here is my revision, kindly forw"rd 
it to.tbe General ,Manager. He' says, no, tht'!'e is no tension allo\\'p,d' 
and T am not ~  to forward. BllteTen in those cases in whieh. a certain 



appeal lies. for instance. dismissal by the DivisionaL,8uperiDtendeal.-in 
that caae' a ,Mfoll h"been digmisseq anq. an appqal. ~ ~  .to the 
Genertol Man8gE!r. but'when'lIJl appe"l is pJ/6ferred •. 9n ~ ~ . ~ 

appe..Is are withheld. III these ~ .  .. :fibe. ~ . ~.  that.t. h.e 
rules; aho\1ld be. ~ . The HOJlQurabie ~ .  .how ~  
questions on this ~  been put.", ,l'hwefore. it is. high .timfl ~  the 
rules of ~  and revision were reviseq.. 1 have ~. ~ - . 
I ~ way to other Members who PlSF want· to speak,,, 

The BOIlourable SlrAndrew Ololi'! This question of appeals is a ditRcult 
one and occupied I think nearly a whole day of our time about a year &gO. 
DJ;I.d I am afraid that in the S6.VIPl Ql' ~ minutes ~  ~ me I 
cannot add very ml,1.ch to what I 1;hen said.. . 
We do provide in practically all cimes for at least one sppl:lal. Bir 

Henry Gidney raised the, question of giving people; good bonduct nlarka. 
It is extraOrdinarily difficult to provide foil 'an appeal 'against what ~ really 
not so much Ii mark as a remark.' I"was urged the other day by Sir Henry 
Richardson, and as he spoke, Dr. Sir ZiaudditJ 'Ahmad echoed his word. 
with a loud "hear, hear", that we should exer<)iRc a great deal more selec-
tion nnd proceed mueh lesF; by,seniority than we do, With that sentiment 
J have a great deal of sympathy, hut lam not sure that that lIympnthy is 
felt by every Member of the HouRe, I am constantly being told, "Stick 
to seniortty,. otherwise there is fayouriti.sm, officers' personal prejudiC(lB 
would come into play, or otherwise, ,members of a certain community will 
not. Mceh'e justice from members of. another community". So I am 
afrlJ'id there is a constant temptation on the part of officers to promote by 
f'eniority, They know that if they prQDlote the senior man theY,have a 
complete reply to any body from the Honourable Member to !\ Member of 
the Assembly who may ask a question on the subject, and thl'yreel ~ 

it is the ensleRt course. If they exercise. when they should, strict selec-
tion, therE'. is ~ the £langer that, they winp,e .called upon to explain why 
A, B. und C, were passed over. Thnt is a, wealmeR8 I think wjth State 
adminil'ltration. for which some ~  will' have t<:> be found. Now .. one 
'way of guarding against promol,ion ~~ ~ too ,1arA'ely on one oftieer'jI 
l1e1'l;0nal predilections, is the recordinf( of' opinion!! by his predeCe980r8. that 
is: by confidential or other remarks, or. the award of ~  conduct :rxt8rka. 
But if every time what is merely an opinion is goiT)g to he record ad , it in 
~  to be an extraordinarily difficult matter. 

. .~  SIi Bat')' Gl4Ile,.: Is this going to count ~  him? 

The BOIlO81'aIIIe 811' Andre'tr mow:. n,does. I ,ma..Vrecord my opinion 
formed after quite an intimate knowlelige ~ officer, that the omeer i, 
rather,;" mediocre. If I am ~  to ~  do"m mseverlll pageA nnex-
planation of the in!ltauCea on' ~  is based, it ia going to 
be a 'Very difficult thinJl' indeed. ' ~  by fuiJectlon ohviouRlydependll' 
on :Rome ~  ~  ~~  vOlfh'"ve to have a. Rystem, n, 
far ~ ~. ~  ~ ~  ~. ;tdded"'by flBRt. eneriellC8. . My 
:6lq)enenoe,' a.fter rea'dmJl' many officet8 eharacter rona, IS that they do, not 
err ~  3ide,ofhardnesa.' .. In ~~ . ~  attn08t Ii different ~ 
. ~  .. bieb eneil .. ~ ~ . . :'1;'hu8(ff' ttl", ~~ . W ~ .. ~ ~ .. ~ 'iJ 

. ~.  ~ to:auSJIeMthat ~ ~~U th!t ~  .• ~  
be.,': If we are goIII8' 'to prcmd8' .ppeatl asaimlt ,1 "., ~ 'thina' of'l'hat 
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type ~ are going to interfere very seriously with the-acimiDistrati01l.. w. 
ate at the' ~  time-and here I ..,n in eyinpathy with' Sir Henry' G1dney--
allxious that in every possible way, where we proviSe an appeal, th&tappeal 
shoUld .be a real one. It ie not ~  that if an order is first p&88ed in 
the name of the Divisional Superintendent-an tAp peal ago.inst that order 
lies to the Divisional Superintendent. If you were to bring me ODe or 
two caaes of that kind,'I would forward them to the General Manager. 

Mr. L&lchalldlfavalr&i: It is occurring every d"y. 

ft. BOIlO1lrable Sir Andrew OJow: LliBt year, following the. debate' in 
this House, the Railway Board considered very' carefully in coD.Bultation 
with me the -orders that they should issue regarding appeals, and issued 
careful orders designed to ensure that; the appeal was real. 'l'hey issued 
orders, for example, t,hat the appellate authority should record the grounds 
of appeal and briefly his reasons for dismissing it, 80 that orders passed In 
the old days, like "Appeal dismissed". would no longer be pennissible. 

They also issued orders that the officer was not' to consult his superior 
to whom an appeal might lie, bel'ore passing the order. It is a very natural 
tetrqltation for a young and probably not very experienced officer to go to 
an officer of wider experience, 8Ild Ray: "1 am thinking of dismissing this 
man. Do you think I am right?" We have asked that that should nd 
be dOlle, because thE' effect is that when the appeal gOflR to the superior 
officer he may find that therp nre othel' facts not brought to his notk:e at 
that time and he will obviously be embarrassed. He h8'S ei·ther got to gr. 
back on the advice he gave himself ..... . 

Mr. L&lch&nd .ava1ra1: The officers are not so ~ ~  minded. 

'!'he Bonoura.ble Sir Andrew mow: '" or reject the appeal whioh he 
feels he ou/Zht not to do. Then, the Railway Board 8'lso issued ,hlstruc· 
tions ~  to remove the impression which prevails, I am o.fraicl,among 
a certain number of officers in junior posts, thnt if theu-orders are reversed 
in diRCiplinary cases, discipline would become wpak. That is not my view, 
IIn:d it is not the view of the Railway Boord. 
But I must state that if we institute a svstem of revision such as Mr. 

Lalchand NavalrBi desires, the revision ~  tend to become 1\ second 
appeal and I feel that we have ~  eO\mtler·checks'whioh are very 
many. May I, in conclusion, just give the House a very recent ~  

~  I had the unpleuaDt duty Dnlya few .~  dealinA' 
:with a·. casE' in which. the removal of all officer was (loncemed. Thill had 
been considered. first. of aU. by a committee of three officers who 'had re-
coropd evidence at tremendous length, then it had belln considered bv the 
Gener&1 Manager, then it bad bean considered by' tbe Rln1way Board: all 
t·hose Qfficers are working at very bigh preeeure U ~  """t'. It had 
been considered at length by the PublicServicle CommisSion,' and, I had to 
devote 6 good portion of my time io it at _time whentbe Bullaet Wall 
un4er ~ . . The papen had to be sent to tne::in a' 8pecially large 
~ ~  they were. 10; numereus. I should be the last tb IIUge.t that 

~~~  fpr ~ .  ~  ~  ra;ua ~  'thin: br un-
.. . ctory. but,I f. tha,. IIODltJ ... we an 1D dawger of bing a little 



-our sense of proportion by concentrating too much on $he it:ullvidual and 
~ ~ ~ -tJae ~ of the ~.. . .. . 
. • LteIR.-GelGDil 8Ir r.1DrJ 8Idaq:., iBM loll d.mi-ofIiqial cure.pond .. 

been 51iopped between ofileera? ' . . 
. :., 'l'Ili .~ ~ SlrAD4!ew 010';: ; ;qn, the ,ubject Of ~ t. 

Lleui . .:cDloa.. SA: ~ GtclJLe;.: On the subject of the efficiency ~ a 
servant. The· ~  Jette, prjU)tice was the ,curse .of the RaU"atl 
at one time .. 

The BODOurable Sir .Andrew 010 .. : I do not see any harm In • de.i· 
efficial letter. Perhaps I am not thinking of the same thing ..... the 
Honourable Member. 

Llnt.-Oolonel Sir Benry GklneJ: I refer to punishments. 

Mr. LUcbud .avalral:· Will the Honourable Member agree to thia-
that the revision might be hedged round with oertain restrictions 90 th'lIt 
it may be only in a few special c88es? 

The' BODo1ll'&bleBir .Andrew Olow: Heads of departments snd Glmeral 
Managers .]mve certain powers of revision but the matter muat reE't within 
hheirdisctietion. I myself have deaitwith cases on one or t.WO occll.8iona. 
if not in the Railway Departrnent but in another department, by way ot 
reviRidD. 

Mr. Prealclent (The 1Ionourable (i;ir Abdur Rahim): The question is ~ . 
"That the demand under the head 'Railway Board' he reduced by RI. 100." 
'l'he motion was negatived. 

JIr. PreBident (The Honourable Sir Abdur Rshim):. The next ~  
that will be taken up, is in the name of Mr. Joshi. 

Grie1JanOeB (Jf the Employee. 0/ Indian RailwaYB. 
Mr. If ••• JoIhl: Sir, I move: 

"That the demlllld under the bead 'Railway Bo.rd' be redUCllld by RI. 100." 
'Sir, the notice of this cut motion was given in order to bring to the 

attention oli the House some of the grievances of the employees of. the 
~  Railways. 
JIr.Pruldent (The Honourable Sir Abdur Rahim): I must point out to 

~  Honourable Member that the object of the cut motions is to diBCU8S 
some specific matters. The Honourable Member's motion refElra to the 
grievances of the employees of Indian Railways. I believe last Session 
pointed attention was drawn to this fact, and it haa been rated by the 
Chair before that the queaQon flo be raieed under a eut motion .hould be. 
definite,. and that it ~ raise one particular question and ShOllld not 
be .a roving motion like this., . ' 

,Mr ••••• oTOIb1: . I am very 10"'" that I Ion sigld.of the ruling W'hJeb 
'YG1:l ~ giTen _at year. : In fukJ!oe I aba1l certaiDly remember' the' ruUng 
and sive a ~  id", 0(, the. pi_.ce which I wa'to . ~ In 



.. 
'JlJJ{Mr. N •.. It. oTMhi:] 'I' ,.; "i;'! ,,' .. ! 

order that. ~  should be no inoon venidnce in . ~ to the Department 
'I.had' told1tbe Department 1rhi_lof; tlle"Fe"f8Ddliia :,01 tha;:aiilny-'em-
ployees I would bring before this House this afternoon.. M;oreover, the 
grievances I ~ .  ~ lay. ~ ~ ~~ .~ ~~ ~ new ~~. '" ~~  of 
these are verY' 'oIa, 'perhaps some <sf t'hem Are ten ye1l.rs olii'Rnd some 

~  twent.y.years old." I ~W  A ~ it ~ ~ ~  ~ .  to 
continue year after year to 'talk ~  ~  U ~.  the 
"grievances on' which 1 have to talk a:re n'6t removedatld a Government. 
sometimes make an effort to remove them they do it i,n such a partial 
manner that I ha\'e t.o continue my w,ork. again. . ~. 
• ~ I, • ~ • •  . 

Sir, the grievance w hioh I proj>oRe ,to place belbre' this House first is JI8 
regll.rds the system of Provident Fund that exists on Inciilll'l' Railways. .. ,I 
said that this is one of those grievances which is not a new one and year 
after year this is being placed before this House. I think it was two,years 
ago that the Government of India, in a moment of generosity or, I may say, 
when their conseience was touched ,agreed to set apart a Rum for extending 
the benefit of the Provident Fund .,;ystem in the low paid employees of 
the Indian Railways. I have brought to the notice of t.he House one 
wrong principle which the Government. of India always follow in the treat-
ment whieh they give t.o the.' employees. They first provide for tht3il' em-
ployees who are better paid and who need t.he assistance of systems like 
the Provident Fund less than the low paid employees. The Government 
of India when they established a 'Provident Fund system provided for the 
better paid emplc:vces of the Indian Railways. They did not give ~ 
advantage ('f the l'rovident Fund system to the low paid employees but, as 
I :Baid two years 8"go, their heart W9.s'touehed and a provision fOr, I ttiink, 
12 IBkhs of rupees was made in, t.he Railway Budget for giving the benefit 
of the Provident :Fund system to the low pa,id ,employees. The Goyern-
ment (,f India disoussed this qUeRtion with' the Railwaymen's Federatio:1 
and ~  have now given the benefit of the system t.o certain low paid 
employees. I think the, Government of India have now ruled that those 
who get Rs. 80 or more than Rs. So will necessarily come under the COnt-
pulsory Pro\'ident Fund system. For t.hose who get less than Rs. 30, 
they have now provided that those wh" have put in 16 years' service lJr 
more shall be brought on a voluntary basis within the scope of the Prcrtltdent 
Fund system. Ip.ve not got the figures of the nUmber of people who 
have got the bendit of this new provision. I know that the Government 
of India had provided for 12 lakhs of rupees but. I am told that on acoo\mt 
of! bringing in an ,additional number of people on t.he above mentioned basis 
the Government of India will have to spend only six lakhs or S6.ven lakhs 
of rupees. The Government should have, in my judgment, given t.he 
benefit of the system to a larger number of people, not only to a larg9r 
number of people but first to those people who get the lowest wages. I 
would therefore suggest to the' GOverl?menb of In!lia t.o solve this quest.ion 
once for all by ~  ~  House' ~ ,'many years ~ em-
ployed,bn t.he IndJAD Railways will get the ~~  of the Provident., Fund 
system.,·, I am told that. the Honourable ~  in charge of the Depart-
ment may go to a higher post soon. Well, I:wish, him good luck but I 
would like the Honourable Member before he ~ this job to ~ this 
~  once,:£ol' alt Thi8 ~  old queiltioti and deus with. the lbwest 
~  .~  .~  I ~ t.oI4,that.if .Prorident lund is prov;id6d 
'po all Railw .. y, ettlployees ,It·: wdl 0GIt Go1'f'fmi1811' an 'adcrrttODal 8um' of 



.. 
Rs. 70 lakhs. That was the estimate made by the. Gdve1"ll.1Deot ot tIndia 
but in these matters. the GovelWDent of ~  make wrong A ~. I 
~  ~ ~ ~ ~. ~~.~~~  ~ ~ ~ 'l)Y ~~  in NA~ .~  
iilb:teell of ove'r 16YE_rS 'of ~  will have to spend 12 lak'bs of .~  

~  ~ ~  ~~~  ~ ~ ~ ~ ~~ . ~  ~~  ~ ~  I' ~ . ~ 
know wlly theIr ~. \\tent ~  but. generally tlie,. ~  
wrong ,estimates in ~  ~~.  ~ ~ . ~~ ~  .. fOr .. ~ ~ ~ ~  the 
extension of the ~  ~ . ~ ~ ~. ~  10": [la,a ~ . ~ ~~  
Rs. 70 18'khs, I· would like the Goverrutlant hf India to make.8 'sohetne f{p 
that· in five yeam' tirqe' ~.  eJ;rlp'loyee :ofihe . Indian ~  ,b'e 
brought wiihin th:e' scope'of' this': ~~~.  . It ,the' Governm;-rit Of India 
want two ~  more, r am prepared to ~ . If they .~  five 
year" is too short a periOd to .?omplete ~ ~ . let. them ~.. . ~ 
f:evcn yoors' time., . But let them 'once ~  in ,.this ~ ~ 1?1 

~  ~  like in se,Van years' tim.e,:every employee ,of ~  
R8'llways wdl get the ~ . ~~  Provldeht Fund system. .; . 

I know jibe Honourable Member in charge of the Depaniilent has great 
sympathy ~  the' workingelasses·,.'but unfortunat.ely sometimes hA COIm!l9 
t.() a wrong -conclueion on account bf the very aytnpethy-,w.hioh he 'hult got 
for these poor people. He has 8"£ear· that some of the·railwsy employeel 
are very low paid and ifi you nave a· system of Provident Fund, ,vhioh is a 
contributory system, every low:paid railway employee ma1 have to ~ 

tribute out of the amaH earnings to the Provident Fund 'system. This 
feeling is quite natural. ,r am not saying that this is not a natural feeling: 
But the remedy lies in the hands :of the Honourable Memberif·someof·the 
railway .employees: tre paid"suoh'8mall wages thAt you do not like . that 
they should make a provision for tbe· future by paying even a very smaH 
portion. Therefore, I feel that tlIe Honourablt-Member should not be 
frightened by the very sympathy which h8,has fbr tbe poor people and be 
afraid of introducing a system of Provident Fund. Let him raise the 
wages of the poorly paid pedple to· such a level that they may 'be ... to 
pay a very small portion.of it. ~  tbe.Prpvident Fupd. .But ~ .  ~.  a 
choice between putting some 'strain on the small resouroes of the poor man 
to keep wide a small portion . ~ ~ . .  ald - ~  ~ no 
provision at all, I would certainly ask.that ~  to put ~  strabi ~ 
his small resouroes but not lose the benefit. of the, system of the ProVldant 
~. ..' ' .. 

.  I do not wish to say anything ~  ~  ~ subjeot, but I would &ppe" 
to the Honourable M:ember that he, .w,ould come to some definite ~  
on this 'point, namely, th$t ~ proviaioll for . the Providem; FUD.4· for, ; t,be 
low paid ~ will be made and that a scheme ~  be made. '1.'hat 
scheme should be completed within a oertain peri04. .. I hllove said. ~ 
five years should be a ~  period but if the ~ G  M.,mber 
wants to add two years more, I . ~  ~ .  

The second; questiollwhich I would, like to bring; to the 1'lbtice 61' the 
Honourable Metnber is' this • ..: '. j'.' .' . ., ' 

,  . . : ( ~ ~ .T • .  •  .  , 

. ',.IIf.··I'NIII4ed' (1'he, 'Honodt&ble Sir Abdar B6him) : . The l{onourable 
lrfember}bas one minute more." ..~  :.' ·r,· . '. ." . .'. 

~ -" .. \ • '\ .!, ,..' ,  " i . I 

, ., lIr. I •• K. ~ ~ ~  ht' fls)tall ~ -  Ths 
:l8OOnd queisflionwbiell1 fth "1Jriaa ;t.o," nbtiee of thl!' ~~ ~ ·the 
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{1rb.,N.:M;. Joalli.] 
Dlock . of 'promotion (If low paid ~ 1"be G ~  of India BomS 
~  'ago ~  down cenain scales of ~  ~  s81'aries lor the railway' 

employees. The salaries are so arranged that ~~  ~ few . ~ ~  reach 
a certain level of e-alaries ,and peyon!1,that. they ~ go unless there a:re 
vacanCies in tbe higher grades: Tb,is' systeW has resulted in a block of 
promotion in ;most of. the depllrlments. on alr,DOst all the ~ . Take 
the case of a clerk whqgpea up to ,Rs. 60 per ~  or Rs. 70 per month. 
After 10 or 12 years he, finds ~  for .a ~ ~ q. years he does not get 
aqy .ncrease in his salary, on account ,of the tact that there are,no vacancies 
in the .. higher grades. The Bame thmg happens about, the workers work-
ing in workshops. A man there rises up to a certain limit by getting 
increased wages, but when he reaches a ~  level, there is a block. 

~ ~  of ~  in some of the ~ has been brought before 
this House several times, for example, the .block. ~  promotion of the clerk::: 
:>n the North We&tem Railway and the block of promotion of the gll1lrds ell 
the same railway. Several such cases have been brought to the 
notice of the Legislature and the Government of India. I would, 
therefore, ·like the Government of India! to examine this quest,joll v£:ry 
thoroughly not only as regards the instances that have been brought before 
the Legislature -and the Government of India but with regard to aU the 
clepartments on all the railways because this grievance has been found to 
exist in all railways and in almost all the departments. Therefor1, my 
request to the Government of India i. thst they should examine this 
qij,estion thoroughly. preferably with the help of the representatives of the 
Bailwaymen's ol'ganisation, so that this grievance which is very keenl.v 
felt in all sections of tbe railways may be soon removed. I hope the 
Government of India will give very sympathetic consideration to the griev-
ances which I have placed before them. 

JIr, Ple8ident (The Honourable Sir Abdur Rahim): Cut motion moved: 
·That. t.he demand under the heact' "Railway Board' be reduced by RI. 100." 

Lleut.-Oolone1 Sir HIDl1 'QidDq: .Sir I rise to support the motion moved 
by '!l1y Honoui'able friend, :M;r. J(i8hi. I can coneeive of the tremeudQua 
difficulties the finances of the lJ,ailway Board will have to face if every em-
ployee of the RaHways were to be given the benefits of the Provident Fund. 
But why make fowl of one and fish of the 'Other. If you engage ~ 
servant as is done with other servants of Government, you do not mll'ke 
such hidebound Mmpartmenta and tell your employee: "I will employ 
you, but because I choose to give you no nigher salary than Rs. 29 p.m. 
,ou cannot come wit·hin the benefit of the Provident Fund. .. On principle. 
this is wrong. As regards the practice, I can conceive 011 the diffioulties 
but the Honourable Member need liot bother about it. . lie hall ovpr ~  
crores at his disposal but he chooses ~ ~ all that into. the Depreoiation 
Fund and the revenues of the Government. which have swollen to a great 
extent while these worthy servants are unable to put a little bit ~ .  for 
a rainy day, living as they are on very am"'l salariea. Indeed. t.lV,\i\',wages 
may be described as starvation wages. But I did not undQrStaod Mr. 
J ollbi when he walJ elaborating bis point. Did he mean that these ser-
v.nts, ~ outside t\le ~  Fund soheme 'dr .. -aoh .. -.m.n l.!OIaries 
t.Di.t th8y would not b. able to ~ ·e.nyrecbaQtioll trora their aalar7? Am 



DB' RAILWU ~ or DBIIANDI -I to understand that he wants the Railways to contribute·to their l'l-ovident 
Food pr does he went the recipient of. the Provident Fund to. pay a small 
~  of .his salari? . . 

. . 
; Mr. X ... 10lhl.: What IUia was .hai'if Government is opposiJ'l,g the 

introduction of the Provident Fund an the ground of the wllges being 
small, then, .instead of opposing it" let them increase the wages. I:i" 
not want that they should oppose tPe scheme • 

. ~ . ..ooIonel Sir BiDi'y GldDl7,: I am 'glad )fr. Joshi has explained 
it. . I support that proposal very 'whole·heartedly. 

'rhe next point which Mr. Joshi raised relates to blocks in promotion. 
This is an ever increasing disadvantage under which aU railw:ay servants an? 
labouring today. The Honourable Member, .. ~ he.is .not aware. but 
1 am sure the Railway Board knows that many complaints have been made 
by ~  men nnd by the Federation and Railway ,Unions ~  ~  
N, U. R. of All-India and Burma on this very matter. There is not: one 
railway. I do believe, except may be the Bengal Nagpur Railway aud the 
Bomba;v, Baroda and Central India Railway-thank God they are Company-
managed railways-I do not think there are any other railways in which 
block!'! in promotion do not occur. I give you one instance and l am 
!lllre the Honourable Memher, MI'. Raper, who was till lately, the Agent of 
the Gren!: Indinn Peninsula Railwav will remember the case. There are 
even todlt.Y any mirnber or men ~ are officiating o!'! drivers on the Orea1l 
Indian Peninsula Railway. but who have no chance of being confirmed. 
Their promotion is blocked. 

A Memher of this House said the other day that t.he Hononrable Sir 
James Grigg. once the Finanoe Member, was ~ . I, say ~  
those Railway Administrations who refuse to recognillo, the rights of people 
for promotion are "block-headed". It is reaily a fact amounting to 'a sin 
to slave people f,or all time' without holding out any prospect of promotion 
for them. To r«ld insult to injury-I have repeatedly hrought thi. to the 
notice of thc Railwny Board and I do wish they would listen to what I Bny 
-a practice is heing exercised today, ow:ing to the paucity of staff. par.ti; 
(lIllarly experienced staff-to recall toO Bervice what is caUed 'dug-ouh': 
These ~  retired men or men who are on leave preparatory to retiremel\t 
and who are again engaged and ~  in their nriginal poaitipns. For 
inl'ltnnoe, !\ retired ancient Traffic Inllpeetor, or' a Looo Inspector or " Loco 
Foreman is dug out from· his home-ye8'l'8 after he has received hil!l ProVi., 
dent Fund money and everything else-is brought back to his old job, thlJlII 
depriving people whe, have been patiently waiting for promotiQn and who 
have 8 right to expect to be promoted: '18 tbill ju8t?' It is not that you 
have got no expetienced men who can and should be promotE'd to Tra$" 
Inspector or Loco Foreman or Loco lqapeciior. you;e..........l-· .... t .• wa .. J,with this bluff. ' . ~ .. - , 01 

There is ano4iher elass of servsnt.- who are today smarting under thi' 
injulltice. 1 refer to lJUaMs, shunters. drivers lind clerks whOle promotion. 
are hopelessly blocked. 'My ~  friend, Mr. Joshi,.rPferred'to the 
question of guards snd clerk. Oil the North Western Railway .. ; 'lrideed thle 
i. happening in the Loco Department &WIt theTraffte Departments allover 
tile railways anti the Ba1IWy 'Boetd cjuletly allows t1re Apntsto continue 
fIhia unjult pra.etiefo of depri'rinff:eaplllbte'me ohlril well eM'Ded promotiOD. 
f DJit is wblly· .... "'do thk:· . M ·tlW1prMMl. mollilent ~ yoU eft! 



.. 
~  . Gmney;] ; ~  , 

8titiging in ietiioe1t1Jlen, 'it''ig 'not ~  tll8tri:ih tqeir fC¢fner jbbs.: 
I say you should not bring a man and put him in a job in which he haa' 
~  spent a major part ,of ?is. ~  ~~ ~ ~ ~ ~ . ~  

W ~  man who bas been tOokiilgforward' f6r ~  and hopmg to' ~ 
it. wh'err the senior man retires. I .rt!ported"thisl;l1stter to the R-aUwa,Y 
Board. This was brought ~ n'otice of ~  Indian ~ 

and the. East Indian Railways'a:hd' I aM glad to say tltatsome steps havEs 
~  to remedy it. Tbe. ~  ~ .~ ha.ppeniqg iDRailway work-
IIhops. Recently. in the. Bombay,,·Baroda and Central India Railway, 
which is now under State control, the habit of keeping posls vammt haa 
crept, ~. ~ . ~ ~  in at;t ~  officer who had re,tired ye:u-p 
~  Bnd put hun a8 Head of the ~  ~  thereby refusmg 
ptbmotion to another porticulll.rly efficient· man in the lower grade who had 
thr-right to be selected. They brought, this old mlm, after Borne. E ~ 
Of retirement., and put him in a job that he never hcld before. I ask it! 
it lair to deny promotion to ~  Bnd able ~  waiting promotion? 1 
subm'it it is wholly wrong and should be ~ . . 

Sir, I support this motion very warmly Ilnd Inonsider the Hailway 
Boord should give serious att.ention to it.. T readily concefle that at t.ill" 
present moment eJlperienllcd staff are not to be had casily, but, at th" 
Ramc timc, when you have thcf;lc Renior nppointment!! vacant,. do not fill 
t.hem vdt,h men who have been dug out. (}ive t.hem to capablc men who 
are' ~ for promotion. Do just tOwards them. Sir, I support till; 
motion. . 

'·"Mr. Muhammad .auman: Sir . . ~ the scOpe of the motioni", wid., 
enough, and probo'bly the grievances of the railway emplO;veeR are 8.1so ver.'" 
large, 'yet, I would not indulge in giving ~  ~  of those grit·'t'"-
Mrces. . I will jURt point out otle" or two ~ those gMcrpnces' within t.h .. 
IlbOrt, -time IlttTiy rlif;iposaI. ' , 

.<My Honourable friend. Mr. Joshi, while moving his 'cut motion, dealt 
fuUy.·, with the question of Pt:Ovident Fund to f.1nployeesin the lower 
grade getting Rs. 3Q and helow. Fil'l'lt of all I want to know from 
the Honourable ~  for RailwlI-Ys what happens to those who get no 
Pl·ovidellt. Fund. Next I want to raffor the<t there is a peculiar system in 
the ease of a man whl!) is dismjsaed, for misconduct and in that case what 
bappens .to the gratuity. 
',. .  . I' . 

. , , .Uev.t.-(JoJonel Sir, B8DrJ Gl_8)':, Gratuity .is . different from Provident 
~ . '.:;", .', ' ." . 

,: . m:JluhunmlAi .auman:' Ilmow'it isd'iffereht ~  thili is ~  .of the 
grievances. In t,he case of a man who is dismissed because he haR done 
something ~  on in life, why, ,'00",10. gratuity be' .forieiHd. . His weU-
f,lI1'Jlt'dmoney is to· be denied ~  ,he·bos· ooml;Ditted IOmething at ,_ 
certain' stage of life for w.bia\ . he' ia-.-Dished bY' "dismissal.' ' The mere fact 
that !he iaremoved: from. senice allita disrni88ed is .·probabb ·;Dot considered. 
sufficient, ~  .t.he Ooverl;lment,: .~ ~  •. ~  ;tb& ,grataity. This app6ars 
to m" to.e iD8qllit.i<Ns. ' -I do QOt.,Jplbw"'fIfhtthet,,the.e·il ·any '1IUdh 'pDiO-

. ~  ~  'parte I D" t4&, WOlM!i ~  m" lad .. ,in 'any. other 
~ . !L ~. . ~ ~  ~  tbis parl_* 
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rule. I would just invite the Honourable Member to look into this qUlIti-
tion once agrrin anrl see whether there could be any Justifioation for maIn-
taining suoh a rule in the Railway Board tor the railway servants. 

Another point which I want to bring to the notice of the Railway BoarrJ 
is the question of appeals, particularly against punishments. 

1Ir. President. (The Honourable Sir Abdur Rahim): This mot, on relates 
only to the hm quest,ions raised by the Honourable t.he Mover. ~ 
Honourable Member cannot go into the question of appeals. The prest:nt 
motion relates only to Provident. Funds and block in promotions. 

]lr. ]luhammad Nauman: I just wnnted to say that sflCurity of services 
on railways should be cn the same lines as it is in other departments of 
the Government of India.. For that" any dismissals or disoharges shoulcl 
be subjocted to tht: same scrutiny as it is in the different departments of 
the Government of India. 

1Ir. Preatdent (The Honourable Sir Abdur Rahim): The Honourshll? 
Member is now dealing with some other question which has ~  discussed 
already. The Honourable Member must not go heyond the term,:; c:f the 
motion, 

Mr. lIuh&mmad Nauman: But the motion simply E ~ "to ~  th.!, 
grievances of the Employees of Indian railways", 

Mr. Presldent (The Honourll'ble Sir Abdur Rahim): True, bllt thp. 
Honourable the Mover confined himself to only twu griev8J1cea. ~ 
Honourable Member cannot raise something else for diRcussion DI)W. 

Mr. Muhammad Nauman: So far as the Providmt Fund qU6stiOil is 
~ . 1 have nothing more to add over what the Honourllble thJ 
Moyer has alrend.y !'IRid, I !'Iupport, t.he r.lotion, T thought the motion 
was wide enough for me to refer to the qlJeRtion of appeals also. 

1IIr. President (The Honourable Sir Abdnr Rahim): I have given my 
ruling. 

Mr. Muhammad Nauman: Then I have nothing else to say if that is 
your ruling. 

]lr. Jamnadas K. Kehta: Sir, there are five lakha of low paid railway 
workers on whos'l behalf this appeal has been made in the cut motion. 
This number reaeheE. the haH! a million mark, it may be a few thousands 
less. After nearly ten years of persistent knocking at the door of tho 
Railway Board, that door opened-I will not say widely, the door only 
slightly opened-Lhout two years ago. After various calculations al1d 
estimat,es, the Rllilway Board came to the conclusion that if all those wh" 
are waiting to get the benefits of the Provident Fund wfjre brought undllr 
the R,vstem. then 72 lakhs of rupees would be required every year. Within 
less than one year they gave 27 lakhsrecurring to a few luperior railway 
services. But these 72 lakhs were not given to five lakha of poor 'WorkdL'!!. 
We were ~  that 12 lakhs of rupees would be provided in the first, ~. 
Bnd when ~ was found ~  a voluntary .y.tem these 12 lakhs rne.y 
not be reqlllred I Bsked the RaIlway Board in one of their meetillgs with 
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oUr Federation what it was that they intended to do. We were promisllC'l 
that it was not ~  to pay less than 12 lakhs; and if a suffi.cient 
number of people did not take ~  of what was offered the 12 lakh8 
would he spent. by reducing the number of years for which that worker 
had sel'Ved. 

'rhe calculation disclosed that if all those who had worked for 16 years 
or more tQOk the benefit of this provision the amount required would be 1'2 
lakhs. When we aske-d whether in CBse they did not all take advantage 
of it they would withdraw that amount,' we were t;&ld that in that case 
they would extend it to thoe.e who had been 12 years ill serv.ice or eight 
years, but tha.t they had no intention of spending less than 12 lal,h8. 
Therefore, in order that people with lesser service should come. iuto the 
benefit 12 lakhs would be required. Now I find that they have made a 
pro\rision not much more than six or seven lakhs. That shows that they 
81'(1 not bringing down the number of years ~ service of their low paid em-
ployees. I would, therefore, request them to bring down the number of 
years for which these employees have scrved so that the whole of the 12 
lakhs may be spent ill one year. But even that does not meet the full 
req uirement of the case; 72 lakhs being the total amount required how 
many people will go to their graves before the whole amount is given? II 
they will go on providing 12 lakhs at the end of every t.hree ;vears, ]8 yeal's 
will be required fo" extending t,he !lcheme to all thE'! five Iskh workers, 
during which t.ime two and" half lakhs out of five will have either retired 
or gone to their grn\'es: because the normal rule is that a man cannot be ill 
service for more thnn ao vears: and in ]8 veal'S morf' than half of five lakhs 
will have eit,her rFtirl'ld or ~  to thf'ir 'gra\'es and their familieR will Lc 
left. in t.he streets wit.hout anything to fall book upon. On!' thing, thareforJ, 
that I would request the Railway Bonrd to do is to expedite the . ~  
of the Pro\'ident Fund contributions to the entire low paid staff. The 
amount re'1uire·d is not more than 72 lakhs; and at a t,jme when t,hey art' 
('arning a surplus of 30 cror .. s they might well provide for their low paid 
employees the paltry sum of 72 lakhs which will be re.qllired if eVt)ry one 
was to be covered. 

But this will not. htrppen unless they mnde the schenw !lIRO cornpulfll.ry. 
Today evpryhody Ilbove Rs. SO is compulsorily within the benefitD of the 
fund: those below Rs. 30 to whom the extension bas been giVfm fire not 
being compulsoril:v brought in. For t.hel11 it is left purely voluntary, and 

~  poor people, l,eing poor as they are, already being unable to llIake 
bot,h ends meet, will not readily agree to the Provident Fund henpfits 

~  ~  \\'£'re compelled. If. however, Oovemment felt. sympathy 
with them for thdr low wages and did not feel like compelling then" they 
must either increase their wages or make their own contribution without 
compulsion on the workers to contribute. Borne provision should be mcrdt! 
for these poor people: otherwiFle, at the end of t.heir career they will go 
empty-handed in the streets without anything to fall back upon. Either 
t,hey must make it compUlsory or pay their own contribution without waiting 
for them and let it be made compulsory .. This is particularly nece88ary 
now beeal1lile on account of the war the cost of living has gone up so high 
and the dearness aUowance given is so 10" that unless some compulsion 
wel't! imposed there is no chance of the majority of five lakhs of ~ 
t.alt"'g adv&ntage of this provision. 



On reading the Bombay Labour Ga.fJtte for. December, 1941, I find that 
the cost of living of these poor employees has gone up 'by 29 per ecnt. ovel" 
the 19a4'basic figures. And what is it that they have got by way of dear-
ness allow-anbe?·· It is not more than 10 to 12 per cent. What must be 
the strain on their scanty resources with the prices going up by 29 per cent. 
and the dearness allowance being not less than 15 per cent. And the 
provision. for Provident Fund being voluntary you caD excuse these pOOl' 

~ for being unable to contribute td the Provident Fund. In ~ 
case I will quote the evidence of an humble employee of the railwo.y a.t 

·Jhan.si. His name was Noor Khan, Agwalfahand he gave evidenoe before 
the ~ U Committee in 1940 at Bombay. The evidonce given t.here by 
these lioor people' was a moving tragedy. My Honourable fritmd. tile 
Railway Member, is even now inclined to think thllt he is paying something 
generous to the railway. workers an?, ~ . he thinks . ~ is 
good for them. The eVldenoe of thiS man IS given 011 pages 590M of t,he 
Bau Committee Repon and I am sure the House will appreciate it. 'rhie 
man says he was getting a salary of Re. 80 as Agwallah: he has got four 
children and one more dependent; he has got·a debt of 4IiO rupees 'with 
the Bahukar and he would have incurred a debt from the Railway Co-
operative Society if it W811 possible; he is paying Rs. 4, to 5 by way ,)1 
deduction for his debt, etc. When asked, how he cnrried on and what he 
would do, he said, he did not himself know; all that he could say was lIhat 
his salary WIIS R.s. 30, and outgoings more. He was unnble to copc with 
the rise in the COAt of living. And this was not t,he worst Mse. There 
were people who borrowed money from their fathers-in-law. who sold their 
wives' ornaments, who wore a smaller dhoti than the;r useti to wear, who 
denied milk to their children, who took their children off from school. 
These are the classes from whom, in this year of war Rs. 30 croreR is your 
surplus. I am nsking the Railway Board to do something in the matter 
of increasing their total remuneration. 

About blocks in promotion the less said the better; this evidence the 
Ruilway Board shoulcl read. People on Rs. 100 per month were obliged to 
borrow in order to keep themselves alive. That is the evidenc<l; Rnd, 
therefore, I say thnt these blocks in promotion t,o which reference was madl: 
by Mr. Joshi whom I heartily support, should also be lifted, either by 
increasing thcir sal!l'l'y or by increasing the percentnge of jobs in the higher 
grade or in some other way. 'Fancy a man for 19 yenrs. for 15 yea,rs and 
for 12 years being blocked up at the highest of his grade which may be 
50. 60 or 70 rupees. The Coaching ClerkR nt Bomhay Central are blook'ld 
up at Rs. 70. ThE! 'l'icket Exmniners in G. I. P. Railwny are blocked up 
nt. Rs. 50. The Guards for want of nmalgamation of grades on thp North 
Wm:tern Railway nrc blocked up helow RR. 70. Rnd nil these people are 
E ~ in order that the Railway Board mnJ earn a J!Iurplus of 80 crores. 
This appeal. therdore, is made in the name of human touoh-not the 
Gidney touch. 

Lleut..-CJolonel Sir BIDl'J Gidney: What is that touch, and how does it 
differ from the J amnada8 Mehta touch? 

Ill • .TAlDuNlu K. Keht&: Perhaps, the human touch and the Gidney 
touch is identical; perhaps it is not. But, Sir, I submit ~ ia view of 
all the facts Ihave stated the dearness allowance is wholly inadeqbt$-

'29 .per cent. rise against 15 per cent. dearness allowanoe-and then the1 
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are Ii.urprised when sometimes there are strikes, and they want there should 
be Unhampered production. You must 8'lso see that the pOOl: JJ}en at 
least get a "'quare deal evenin these days when they have got to live with 
such low incomes. Above all, these blocks in promotion B'Od these Pro-

~  :Fund grievances and the dearness allowance should be remedied 
if the Railway Boord and the Government are to appeal to the workErs ill 
the name of the war needs, and the safety of the community and the State. 
The workers will go on producing, adding suppJies, adding transport, 
'but they demand e. square deal and full two meals, that their children shall 
not be left to die ill the streets and, above all, for 19 yeara they IIhall nol. 
be blocked at the same amount. 

'!'.be Bmaourab1eSir ..A.Ddrew Olow: Sir, the debate has centrt-d round 
two questions; mainly round that of Provid&nt Fund Bnd, to a less extent, 
round that of blocks in promotion or, as I have seen them described in 
memorials, blockadea'. Now, this phenomenon of 'blockade' is a rather 
curious one. In the old days most Government servants were on fixed 
grades of pay and they had to' wait for promotion until their Euperiors 
died or disap'peared. And then, in later years, there has been a tendency 
to mOve 1iO incremental scales. The feeling has been-and I do not con-
test it-that incremental scales make on the whole for greater satisfaction 
and contentment. But it has produced R curious reaction because it is 
quite clear that in the minds of n good mAny employees there io a griev-
ance if increments are not continuous. There is a 'blocknde' if one is 
not going on getting increments and if one's pay does not 
always rise. Now, it is a very rare phenomenon. I think. outside 
Government service, for pay to rise continuously, and. obVIously, as all 
services are on a pyramidiCAl basis, so that the higher the fewer in the 
matter of posts. it is not possible to provide continuous promotions for 
every one. Nor, I am afraid, can I conceive that it is necessarilv a 
grievance, because a man has remained all the same rate of pay for a 
number of years while he has been doing exactly the same kind of work. 
At the same time we have examined one or two cases where the grading 
eJppeared to UB ~ be unreasonable and also retaining men for too- long 
on a particular IIcaie of pay. Mr. Navalrai pleaded eloquently for one 
or two years in this House for a number of workers on the North Western 
Railway. and during the la.st year or so we have added about five hundred 
posts ..... 

IIr. Lalchand lfavaJral: 503. 

The Honourable Sir Andrew Olow: Thank vou. We have added about 
1508 PORts to t.hE' upper ~ . mAinly because we felt that t,he demar. 
cntion between t.J1I) fwo J.,'1'ades did not ~  with Rufficient. dOllE'-
ness to the rlllties that were performed by t.he two grBdu coUectivel:". 

Mr. Lalchand lfavalral: Therp are Borne 11.037 in all and vou have 
~  ... ; . 

The Boaour&ble Str Andrew mow: I have no doubt that the Honour-
able Member has gnt the figures on his finger tips. but we have up-graded 
a.good many men. 



Kr. LalchlDd Nava1r&i: liut uotbing for UUlirds. 
~ j • ~. 

fteliollOat&ble Sir Andrew' CJlew! 6u&l'ds ha'Vtl better prospect.s of 
promotion in '9tiler directions. 

r l:lfr . U ~  weilt 011 frumthat to the ditiicult. question oi ihe 
c11JploY1l1enf, of retired ~  and he raised the pu.rticu!1ir 't.c&ee on ilIe 

~  and GelltrQI India ltailway. ~  owing to his 
hll.ving·previou81y rll.ii;ed-t,J.ds with the Railway Hoard, 1 have the pal1i. 
eutars iu front of me and 1 Dnd that in the present C8se the oftioer who 
held the post 'frOID which promotion'is normally made was only 85 yeM's 
of, ~  and hlAd only been in the post since another gentlem8l.l retired 
at the end of December, 198{J, about two year!:; ago. I do not think, 
therefore, that that can be cited as a ~  of any serious hlirdship-. There 
are undoubtedly csses of hardship in which retired officertl are te,ken back" 
or even when Ull officer itl given an extenl:lion. But I lUll afraid we have 
to look, ss I I!lI.id ill an earlier, i'p,eech, rather more to the community 
t.han to the individual and we have 'to 'try to remember that these things, 
whieh are, a result of the war, are . ~  minor hardships com· 
pared to 'those that many ~  are suffering . . . . 

Lieut.-Colonel Sir Henry Gidney: Thitl man was 'Put in a post he never 
held before . . . . 

'the Honourable Sir Andrew Clow': That is true. In this case there 
WIiS no caudidate for the post excevt a young man with extremely short 
experience. 

Now, ~  1 come to ,the ~  question of the Provident Fund. Mr. 
Jamnadas Mehta put the thing in a rtlther wrong perspective when after 
referring to It largt! surplus this year-It surplus of which we on the Rail· 
way side' are only being allowed to retain ,a iIDlall proportion-referred 
to "a paltry tlum of 72 lakhs" WeH, to me 72 lakhs is not a' paltr.y 
sum but I will say this that jf 1 could extend the Provident }f'und to 
everybody on the' Railway by spending a pwtry sum of 72 lakhs 1 would 
try to do it. But, unfortunately, it is not a paltry sum of 72 lakhs. 
It is a sum of 72 lakhl:l a year which is a very different thing. It ~ 
72 faiths will be paid, not on I:}' during Uly tenure but by my BUceessors 
for many years to CODlE:, and who knows what the position may be then? 
Actually, we did set aside II sum of 12 lakhs and I admit that the full 
amount is not being spent. 

Mr. Joshi said our estimlltes went wrong. Well, to a certain extent 
they did, because the.v involved tl factor that we could not calculate and 
that was the proportion of men to whom the offer was made who 
would accept it. I think that RO long as we are not· in a pOsition to 
bring everybody in, the optional lI,vstem is a reasonable om!, 'beca1lse it 
gives the Provident Fund to those who desire it most and who are best 
able to meet the charges involved. I believe it is quite right that the 
men who have hithem joined-and of course the men can still change 
their minds-involve 1m annual payment at present of between .six and 
seven lakhs, ~  that sum will rise Jater. But I can undertake 
that we are not anxious to secure a saving here and the RailWf&! Board 

F 



ll::lir Andrew Clow.],. . .. ~ 

will disCU88 with t.he All-India .l!'edorat.ion the possibilit,y of further exten-
Ilion, probably by I;educing the, age . .~  of .~ ~ wbieh at .~  is 
applicable. 1 would, however, pojnt out that even as resarda tb.Ei. ~~ 
poorly ~  employees who, &8 Mr. JlUllll&das Mehta said, went open: 
handed, they d.o not go empty-handed or open-handed, beeau8e even the 
employee8 in the lowest grades are . entitled to a gratuity which I think 
is legal provident fund also. They get a gra1iuity of half e. month'8 pay 
up .~ a maximum of thirty times that-:--that.is,. 15 months pay .when 
lihey leav.e; and that it llot "he ~  pay throughout their service, 
but .the pay they were drawing at the erid of their service. , 

Mr. Joshi reminded 11Ie tbat others also get it, which'" is a tribute 
to the generosity of the ~  . . .' . . . . 

Kr. N ••. JoIIu: Do not be generous to Ol1e cIuIIs (If people ~  

''!'he BoDourabl.& Sir i&Ddrew Olow: But that is not by any meaus a 
~  bonus with which men leave, aIt.hough, personally, I should 

like to see an increase, I hope, therefore, that these discussions with 
the Federation will result in the extension of the offer to a larger number 
of men and to a greater measure of contentment all round, 

Kr. President (The Honourable Sir Abdur nahim): The question is: 
"That the uemand under the hew 'H.a.ilway Hoard' be l'educed by l\B. 100." 

'l'lie InOtiOll was negatived. 

Mr. Prelident (Tho HOllUUl'IloIJlo I:>ir AIJ<iur Huhim): 1 Uti lIot thiuk t·hl' 
unattached Members have uny other motion .... 

Ilr. Jamnadas •• Ilehta: Will .YOli allow nnother labour motion, Sir? 
1 have got some .. ~ . 

Mr. Prdident (The HUllolll'HlJie Hir AlJdur J{uiJilJl): I ('atHlot UI'8l'i. 
the nrrangement arrived ut betwuen tho Parties. 

'fhe Assembl,Y thon adjourned till Eleven of Ule :Clock on Thursday, 
the 26th February, 1942, 
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